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LOK SABHA DEBATES

Lok Sabha

Tuesday May 5, 1987/Vaisakha 15,
1909 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR Sreaker in the Chair)

ORAL ANSWERS TO QUESTIONS

[English]

MR. SPEAKER: Mr. Jain.

SHRI VIRDHI CHANDER JAIN: Ques-
tion Number Nine Zero Zero.

MR. SPEAKER: How come there is dou-
ble zero? Only one zero is enough. Why
multiply it?

[Transiation]
Opening of coalyards in Rajasthan

*900. SHRI VIRDHI CHANDER JAIN:
Will the Minister of ENERGY be pleased to
state:

(a) whether Union Government are
aware of indiscriminate felling of trees
going on in border Thar desert areas of
Western Rajasthan due to inadequate
availability of coal and gas there;

(b) whether small scale industries in
Balotara, Pali and Jodhpur, engaged in

2

dyeing and printing and various other
industries are using firewood on a large
scale due to non-availability of coal and
gas or their high cost, and

(c) whether it is proposed to open coal-
yards in Jodhpur and other parts of Rajas-
than to provide alternative source of
energy, if so. the details thereof?

[English]

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) to (c). Astatementis
given below.

STATEMENT

(a) to (c). The small scale industries in
Balotara, Pali and Jodhpur in Western Rajas-
than have been using tirewood traditionally
on a large scale as the design of their furnaces
has remained unmodified, by and large, and
therefore they have not been able to use coal
effectively. The matter regarding the promo-
tion of the use of coal instead of firewood was
taken up by Coal India Limited as far back as
1982. Coal India Limited have already opened
stockyards at Kota and Bharatpur and are
having comfortable stocks ot approximately.
11,000 tonnes of coal to the needs of various
customers. The Government ot Rajasthan
have their own coal distribution arrange-
ments In Jodhpur and otner places in the
State. Coal india Limited have also offered
their services to the State Government to
strengthen their existing network of coal
depots being operated by the Rajasthan
Small Industries Corporation. Depending
upon the requirement of the industries and
other consumers, Coal India would be willing
to supply coal to more outlets for distribution
of various types of coal to the consumers.
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[Translation)

SHRI VIRDHI CHANDER JAIN: Mr.
Speaker, Sir, it has been stated in the
reply that arrangements have been made
for having comfortable stocks of coal in
Rajasthan. The question ts that the coal-
yards opened at Kota and Bharatpur by the
Coal India Limited are 1000 miles away
from Jodhpur. Coal can be used in Bikaner
division as well. Itis adesert area and indis-
criminate felling of trees is going on there.
May | know the reasons for not opening a
coalyard at Jodhpur to cater to the
demand of the people there in spite of the
fact that the Association of Small Scale
Industries, which has already applied to
the Central Government for this purpose,
is prepared to shoulder the responsibility
of opening a coalyard there?

SHRI VASANT SATHE: There are Small
Scale Industries Associations in the States
duly recognised by the State Govern-
ments. If they have taken the responsibility
of opening a stockyard, | am sure that they
would be able to extend due co-operation.
Prior to this we made efforts to open a
coalyard at Jodhpur keeping in view the
problem being faced by the Association of
the Small Industries, but the Rajasthan
Government informed us that no one was
ready to come forward to lift coal and that
is why we couid not open a coalyard there.
For this purpose, a Committee was
appointed which submitted its report

detailing therein as to what should be done.

The hon. Member has stated that some
Association of Small Scale Industries is
ready to shoulder the responsibility of
opening a coalyard there. It is good but
there should be a guarantee to the effect
that the small consumers would also be
able to get coal.

SHRI VIRDHI CHANDER JAIN: The
reply is satisfactory. The small scale indus-
tries in Balotara, Pali and Jodhpur which
are engaged in dyeing and printing are
using firewood on a large scale. Unless the
design of their furnaces is modified, they
will not be able to use coal. | want that they
should make use of coal and if their furna-
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ces are required to be modified, they
should be compelled to do so. |, therefore,
want to know the action being taken to
check indiscriminate *1se of wood by these
units in the desert areas?

SHRI VASANT SATHE: This is an impor-
tant question. The old furnaces in these
printing units can only make use of fire-
wood. Until the furnaces are modified and
modernised, coal cannot be used in them.
The State Government's should provide
assistance to them for this purpose
through banks. If the furnaces are modi-
fied, | am prepared to supply coal. | can
supply as much coal as you require. So far
as the felling of trees is concerned, we all
feel like you that every possible effort
should be made to prevent it.

MR. SPEAKER' Who is sitting there
resembling Vyasji? Are you yourself there?
(Interruptions) That is why, | had to find
out.

SHRI GIRDHARI LAL VYAS: This is
what he was aiso saying just now whether
the hon. Speaker would be able to recog-
nise me. | said that it would be good if. |
was not recognised as otherwise my turn
would come.

MR. SPEAKER: | tried my best.......(Inter-
ruptions)

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, | want to know from the hon.
Minister that.....

MR. SPEAKER: Vyasji, Dandavateji
wants to ask something. He wants a reply
to his question.

[English)
PROF. MADHU DANDAVATE: Why are
you topless today?
(Interruptions)
[Translation)

AN HON. MEMBER: He is not topless
but topiless’.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): You

people are in the habit of topl uchhalana
(disgracing in public).

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, there are several industrial
centres in Rajasthan, particularly in Bhil-
wara, where coal is badly needed.
Secondly, the system of distribution of
coal through the Small Scale Industries
Corporation has plenty of defects. In this
connection, | had requested you last time
also that the distribution system of coal is
not proper; most of the coal is sold in the
black market due to which the small scale
units are not able to get it. They have to buy
coal from the black-market. In view of this,
will the hon. Minister arrange to open coal
depots specially in Bhilwara for the indus-
trial centres there to ensure proper and
smooth supply of coal to these centres
there.

SHRI VASANT SATHE: Vyasji, | have
already told you that we cannot do so and
if we open such depots all around, it will
not be economical for us. | have told Virdhi
Chanderiji that if the small industries can
form an Association and send us an appli-
cation for setting up such outlets, we will
consider it, provided it is recommended by
Rajasthan Government also, so that you
may not be able to say tomorrow that they
are also selling coal in black-market and
making money and entangle us in such a
difficult situation. In order to avoid such a
situation, the recommendation of the Raj-
asthan Government is essential.

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, the hon. Minister has stated
that the recommendation of the Rajasthan
Government is essential. But if Rajasthan
Government is not willing to grant permis-
sion due to some or the other reason, then
what wilt happen?

MR. SPEAKER: Then you may

SHRI GIRDHARI LAL VYAS: | will do it.
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MR. SPEAKER: He is after a cap, that is
some authority.

SHRI VASANT SATHE: It meansacapis
required on your head, but it should not
happen that......

SHRI V. TULSIRAM: He has taken off his
cap to put it on your head.

.... (Interruptions).....

SHRI V. TULSIRAM: He wants to put it
on your head for Rajasthan.......

SHRI VASANT SATHE: Do not put it on
me. As hon. Prof. Madhu Dandavate does
not wear a cap, so Vyasji has started emu-
lating him. Prof. Madhu Dandavateji can
remain topless but not Vyasji.

(Interruptions)

MR. SPEAKER: Shri R.M. Bhove (Not
present)

Shri Suman (Not present)
Shri Prakash Chander (Not present)
[English]
Purchase of Rigs from Foreign Companies
by ONGC .

903. SHRI PRAKASH CHANDRA:
SHRI LAKSHMAN MALLICK:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

() whether orders for supply of thirteen
oil rigs have bogged down:;

(b) if so, the reasons thereof:

(c) the reasons for neglecting the indian
suppliers; and

(d) the steps taken or proposed to be
taken by Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) to (d). No, Sir. The
tender has been kept in abeyance as cer-
tain proposals for providing better support
to indigenous compaines and joint ven-
tures are under Government's
consideration.

[ Translation]

SHRI PRAKASH CHANDRA: Mr.
Speaker, Sir, may | know from the hon.
Minister the number of oil rigs being util-
ized by the Department, the number out of
them taken on hire as well as owned by the
O.N.G.C. and the hire charges paid to
other countries during the last three years?

SHRI BRAHMA DUTT: Mr. Speaker, Sir,
at present we have about 82 rigs on shore.
Out of which 78 rigs are our own and 4 rigs
have been hired. Out of the rigs off shore, 7
are our own and 13 have been hired. As
regards payment of hire-charges to other
countries, | want a separate notice.

SHRI PRAKASH CHANDRA: My
second question is as to how many of
these are jack-up rigs and whether it is
economical to have both kinds of rigs and
how these are useful for the new drilling
technology?

SHRI BRAHMA DUTT: Mr. Speaker, Sir,
in my opinion it is desirable to have both
kinds of rigs. We cannot afford to purchase
all the rigs at a time because heavy amount
of money is involved. When we go in for
new rigs, we do keep in mind the new tech-
nology also.

[English]

SHRI LAKSHMAN MALLICK: Sir, the
Hon’bie Minister has stated in his reply that
certain proposals for providing better sup-
port to indigenous companies and joint
ventures are under consideration of the
Government. | would like to know from the
Hon%ble Minister which are the indigenous
companies which havesubmitted the tend-
ers to supply oil rigs. | would also like to
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know whether the Government have
examined their capability and, if so, what
are the steps taken to encourage these
indigenous companies and joint ventures?

SHRI BRAHMA DUTT: Sir, for this par-
ticular tender, 14 Indian bidders were
there. Of course, there is foreign collabora-
tion with all of them. Should | read these 14
names?

MR. SPEAKER:You lay it on the Table of
the House.

SHRI BRAHMA DUTT: Seven foreign
bidders also gave their tenders. But we feel
that enough incentive is not available in the
oil field to the service companies. We are
talking to the Finance Ministry about it. As
soon as the things are settled, we will open
them.

SHRI. D.N. REDDY: May | know from the
Hon'ble Minister if there have been any
middlemen in this transaction?

(Interruptions)

SHRI BRAHMA DUTT: | have yet to
meet a middleman.

MR. SPEAKER: Shri Radhakanta Digal
- not present;

Shri Manik Sanyal — absent;
Shrimati Geeta Mukherjee.

SHRI S. JAIPAL REDDY: The train is
moving very fast, Sir.

MR. SPEAKER: It is ‘Rajdhani’.
increase in the prices of truck tyres

*906. SHRIMATI GEETA MUKHERJEE:
SHRI BALWANT SINGH
RAMOOWALIA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether there has been an unprece-
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dented rise in the prices of truck tyres in
the market recently;

(b) if so, the details thereof;

{c) whether Government had held dis-
cussions with the representatives of tyre
dealers, the All India Motor Transport Con-
gress and the tyre manufacturers on this
problem; and

(d) the outcome of the discussion? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNA CHALAM): (a) and
(b). There has been an increase in the
market prices of truck tyres in recent

VAISAKHA 15, 1909 (SAKA)
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months. The details of the price rise in
respect of the tyre sizes 1000x20/16PR
Nylon and 900x20/16PR Nylon are given in
the enclosed Statement | and Ii. It would
be seen therefrom that the price rise is
much more in the case of tyres of 1000x20
size.

(c) and (d). Government have discussed
the situation with the representatives of the
Tyre Manufacturers, All India Motor Trans-
port Congress and the All India Associa-
tion of State Road Transport
Undertakings. The Manufacturers’ Associ-
ation has been asked to rush supplies of
tyres of these sizes to markets where the
prices are showing an upward trend. The
Government are keeping a close watch on
the situation.
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SHRIMATI GEETA MUKHERJEE: In
reply to my question, the Government has
made a statement wherein they have
admitted that between July 1986 to April
1987, the price of popular brand tyre
1000x20/16PR Nylon has gone up by Rs.
850 per tyre. Sir, so far as my knowledge
goes, if you take the period October '84 to
April '87, into consideration, the price rise
is Rs. 2,000 per tyre.

Is it a fact that the Bureau of Industrial
Costs & Prices in its report in 1983 found
that while the input cost of tyre of thesame
type in the minimum range increased by
Rs. 153 but the price per tyre increased by
Rs. 362, conclusively proving that the
manufacturers have a big profit margin?

Is it also a fact that the Government in
this situation reduced the excise duty on
tyre by 10% in October 1983, benefit of
which was not passed on to the
consumers?

SHRI M. ARUNACHALAM: Sir, we had
asked the opinion of the BICP. The BICP
have given its opinion. There is a price rise
in the tyre. But the BICP did not study the
conversion cost during this period and
only the impact of the increase in the pri-
ces and raw materials was studied

Sir, as far as Madam’s question i< con-
cerned, we too agree that prices have
increased. We have called the Manufactur-
ers’ Association and prices of certain varie-
ties started declining in the month of May.
If you want, | will give you the figures.

The price of MRF 1000x20 tyre was Rs.
6350 on 24.4.1987 and it has come down to
Rs. 6150 on 1.5.1987. Likewise, the price of
MRF 900x20 was Rs. 5000 on 24.4.1987
and it has come down to Rs. 4975 on
1.5.1987.

SHRIMATI GEETA MUKHERJEE. What
is the Minister labouring for? Is he trying to
say that the increased input cost is com-
mensurate with the increased prices of
tyres? What is has contention? You
decreased the excise duty by ten per centin
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October 1983, but did this benefit go to the -
consumers?

SHRI M. ARUNACHALAM: | have
already stated that the BICP did not study
the conversion cost during that period. We
are expecting the second report of the
BICP about the price rise effected by the
manufacturers during 1985-86.

SHRIMATI GEETA MUKHERJEE: Sir...

MR. SPEAKER: You want to ask a third
question. Just like the tyre manufacturers
are you going to monopolise this ques-
tion? All right.

SHRIMATI GEETA MUKHERJEE: In
part (b) of my question, | had asked whether
the Government met the manufacturers
association as also the representatives of
the tyre dealers. What steps have they
taken? If they met, what were the results?
The Government says that they have
asked the manufacturers to rush supplies
of tyres of this size to the market and the
Government are watching the situation
very closely. The Public Accounts Com-
mittee in its 43rd Report on this subject
stated:

“The Committee have expressed
their concern that Government
finds itself helpless in the face of
manufacturers’ determination to
keep prices of tyres at levels
acceptable to them”

| would like to know whether the Govern-
ment have remained as helpless as ever
after the report of the Public Acconts Com-
mittee and are only watching the situation,
or have they taken any effective steps in
this direction.

THE MINISTER OF INDUSTRY (SHRI J.
VENGAL RAO): | agree with the hon.
Member that there is really a price rise in
the case of tyres. There is scarcity also In
the market specially of heavy truck tyres.
In March there was a sale of 60000 tyres_
After discussions with the tyre manufactu-
rers they have agreed to put 77000 more
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tyres in the market in the months of May
and June. They have also agreed to stop
the export for these iwo months to other
countries. That 1s why, we hope that the
prices will come down and there would be
no scarcity of tyres.

SHRI BALWANT SINGH RAMOOWA-
LIA: The Goa factory and few other facto-
ries have been locked out during the last
six months. Secondly, the Minister told us
just now that the export i1s being sus-
pended for two months. As you know, the
country is earning a sum of Rs. 50 crores
from the export of tyres Is it a fact that the
scarcity of tyres is because of the reason
that the dealers are hoarding the tyres? Are
you taking any action against the
hoarders?

SHRI J. VENGAL RAQ: Sir, this tyre-
manufacturing industry is in the hands of a
four or five big monopoly houses. They are
dictating the terms. But now the Govern-
ment has given licences to various States
for manufacturing tyres.

In the meanwhile as the hon. member
mentioned, in Goa the MRF Tyres Unit is
closed and in Bombay the Modi Interna-
tional is closed because of labour trouble.

The non. member mentioned about
exports also. They are exporting Rs. 50
crotes worth of tyres. They will be defer-
ring exports, to the extent possible for
these two months. From July onwards,
they can again export because the position
will be improving.

SHRI BALWANT SINGH RAMOOWA-
LIA: | asked about the hoarding.

(Interruptions)

SHRI J. VENGAL RAO: | told him that
these four big business houses are control-
ling the whole market. That is why, we have
already issued a licence to the Govern-
ment of Punjab for the manufacture of
tyres. And in Andhra Pradesh we have
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issued licence to the Road Transport Cor-
poration to manufacture tyres.

MR. SPEAKER: You make them under-
stand that they have to abide by the gen-
eral principles.

{Interruptions)

MR. SPEAKER: He is a very effective
man. He will take action.

[Translation)

SHRI BALKAVI BAIRAGI: Mr. Speaker,
Sir, | want to ask a simple question from
the hon. Minister through you and it is

MR. SPEAKER: Do you think, they were
asking knotty questions.

SHRI BALKAVI BAIRAGI: They do not
put them in a proper form. My simple ques-
tion is that in the rural areas, the tyre-
dealers are selling bus-tyres in the black
market at a premium of Rs. 800. Even
cycle-tyres are being sold at a premium of
Rs. 25 to Rs. 30. It is not that these are not
available in the country and if these are not
available, it is for you to see. It is however,
very difficult to get tractor, bus or troliey
tyres in the rural areas and as such may |
know the time by which you will be able to
rectify this situation after holding talks with
the tyre-dealers?

[English]

SHRI J. VENGAL RAOQ: This question is
about truck tyres and not about tractor
tyres. As | said, we know how to tackle
these persons.

MR. SPEAKER: Yeah, you know it. They
must understand.

SHRI J. VENGAL RAQO: We have given

them one month’s time. If they will not
come round, we will tackle them properly.

PROF. MADHU DANDAVATE: Is it a
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fact that according to the MODVAT
Scheme that you have introduced, the
value added price will be on the final pro-
duct and not on the intermediate products
or raw materials? If so, will you, therefore,
treat the entire truck as the final product
and the tyres only as the input and avoid
value added price on the tyre and put it
only on the final truck?

SHRI J. VENGAL. RAOQO: | hope, not
including the goods and the driver also.

Perspective Plan for power generation
by Neyveli Lignite Corporation

907. DR.V. VENKATESH: Will the
Minister of ENERGY be pleased to state:

(a) whether the Neyveli Lignite Corpora-
tion has submitted to Government a pers-
pective plan to generate 7120 M.W. power
by the turn of this century;,

(b) if so, the details thereof; and

(c) Government’s reaction thereto?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) and (b): Neyveli Lig-
nite Corporation has tentatively outlined ¢
plan for further power generation capacity
additions in the coming years. This envis-
ages an addition of about 5000 MW to the
capacity already existing and under
execution.

(c) The taking up of new projects would
be governed by availability of resources.

DR. V. VENKATESH: Mr. Speaker Sir, |
am extremely sorry and | am telling this in
deep anguish. | feel, | am helpless in this
House. Again and again, | have to tell the
same thing. Last time also, the same type
of question had appeared. You are not able
to protect me...

SHRI! P. KOLANDAIVELU: If it were the
same question, how can it be repeated
again?
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MR. SPEAKER: That shows how much
we protect him!

DR. V. VENKATESH: My question is not
actually this Sir. The original copy of the
question is here. | want to read it out.

MR. SPEAKER: Is it a by-product?

DR. V. VENKATESH: “Whether the
Government's attention has been drawn to
the news item appeared in the Business
Standard, Calcutta, dated: 6th April, 1987
under the caption, NLC perspective plan
under study by the Government and if so,
the facts thereof and the reaction thereto
and what further steps being contem-
plated to ensure that the Neyveli Lignite
Corporation Ltd. or its management does
not grow with any kind of vested
interests ?”

This was my original question. But with-
out giving any notice to me, the Ministry
has framed a different question and | am
not prepared to put any supplementary.
For his own convenience, he has done like
this. The other day in regard to the same
firm, there were lot of things said....

(Interruptions)

Dr. V. VENKATESH: You also
observed...

(Interruptions)

MR. SPEAKER: Look here, newspaper
based questions are not done like this. It is
done according to the Rules.

{Interruptions)

DR. V. VENKATESH: Why are they
doing like this ? Perhaps there is a vested
interest in this, from the Ministry side!
Therefore, | am asking if there is a fish in
that...

{Interruptions)

DR. V. VENKATESH: That is why |
wanted to ask this question. Therefore, | do
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not want to ask any supplementary at all. |
wanted to know from the Government,
whether they are going to blacklist that
particular firm or otherwise let him go in for
a House Committee probe? That is all |
wanted to know. Otherwise, the common-
man’s money will be wasted like this and
the corruption will increase. You have to
protect me, otherwise, | am helpless. | am
also answerable to my people. | am also
answerable to the common man...

(Interruptions)

MR. SPEAKER: Are you going to put a
question? Or what are you trying to do
now?

(Interruptions)

PROF. MADHU DANDAVATE: Instead
of House probe, they may have Judicial
Commission!

SHRI VASANT SATHE: Sir, let this pho-
bia be over now. | am really very sorry for
the questioner getting so agitated. He has
been repeatedly asking questions on this
subject. | can assure you and you know
fully well that we are not responsible for
framing the question. | have not and my
Ministry has not changed or altered any
question at all and we do not want to avoid
any question.

MR. SPEAKER: | may tell you, Sir, that
even If you try to do, we will not allow you!

SHRI VASANT SATHE: So, Sir, itis clear
that | cannot do anything. So, his allega-
tion that my Ministry has changed the
question 1s not only wrong, but absolutely
mis-directed. What he has been saying
angrily was, neither fish nor fowl. He has
been making foul allegations about some
vested interests. | told him last time to
come to me. Any other Member can come
to me. | offered him to discuss it with me...

(Interruptions)

DR. V. VENKATESH: There is no ques-
tion of that....
(Interruptions)
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MR. SPEAKER: Don't get agitated, let
us have a talk. We people are here to dis-
cuss things.

SHRI VASANT SATHE: Are you inter-
ested in making only allegations ? { am wil-
ling to place before him or any other hon.
Member who wants to know any facts
relating to this entire matter. He can aiso
bring the party which is giving them mate-
rial. | do not mind even meeting them.

DR. V. VENKATESH: | will bring the
common man from South India.

MR. SPEAKER: Doesn't matter.

SHRI VASANT SATHE: As regards this
KFW, which is the financing agency from
Germany and which has been financing
these projects of Mine No. Il-stage 1,2 and
3-as | said, the condition of their financing
is that the tenderer should be from
Germany.

“All right”, we said, “Okay; fine." Two
parties came. We appointed a German
consultancy agency. We took their advice.
On their advice, whatever they said we
accepted. Now, one of the parties which is
naturally dissatisfied because it did not get
the contract, has been constantly feeding
and creating a propaganda, as if some-
thing wrong or fishy has happened.

| can assure you as far as we are con-
cerned, we are not interested in any partic-
ular party at all. The hon. Member can
come; | am willing to place all the files
before him. But [ tell him: “Don’t get agi-
tated, and don't allow your shoulders to be
used by any people unnecessarily, to
malign or to create bad blood.” (Inter-
ruptions)

MR. SPEAKER: There is no question...
Dr. Venkatesh, you promised me that you
would put only one question. Now you are
violating it, you see. (Interruptions)

PROF MADHU DANDAVATE: Don't
allow that aspersion to go on record.
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MR. SPEAKER: Which one, Sir?

PROF. MADHU DANDAVATE: This
aspersion, regarding using shouider

MR. SPEAKER: It 1s no aspersion. Look
here, Dr. Venkatesh. This question where
public finance or public interest comes In,
you are as good a Member as he 1s, and he
is as good a Member as you are. So, both of
you shouid be concerned for the welfare of
the people. And you are going to have a
concrete dialogue and then come out with
something. So, no problem. (Interruptions)

SHRI S. JAIPAL REDDY:: | would like to
know whether these are a part of destabili-
zation. (Interruptions)

SHRI CHANDRA PRATAP NARAIN

SINGH: Psychiatrists feel that fishing is
very good for the nerves. | would recom-
mend that the questioner and the Minister
take to fishing. It would be a healthy

approach and a calmer Parliament.
[Transiation]

MR. SPEAKER: | will send him to Dal-
lake.

SHRI BASUDEB ACHARIA: Send both of
them.

[English]

DR. V. VENKATESH: The hon. Member
is referring to fishing. {Interruptions)

MR. SPEAKER: | have other questions
now.

DR. V. VENKATESH: He is referring to
fishing. Therefore, | say Lasttimealso, the
same firm has supplied some cranes...

MR. SPEAKER: It might be so. Now put
a question, if you like.

DR. V VENKATESH : Now the same Min-
ister in the same Government has come
out with this...

MR. SPEAKER: Don't believe these
firms also.
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DR. V.VENKATESH: The same Mimster
in the same Government has said that this
firm has to be black-listed. He has said it on
the floor of this same House. He had certi-
fied that that firm was a bad firm. And the
same Minister, in the same Government is
saying now that this firm is a very good
firm. What is this, Sir- this double- stand-
ard? He met me here on the floor of this
House...

MR. SPEAKER: You give anything
which is substantiated. Then | will put it.

DR. V VENKATESH: The same Minister
of the same Government had said that.

SHRI VASANT SATHE: | deny this alle-
gation altogether. | would only say that the
hon. Member should get assistance from
some senior Members like Mr. Jaipal
Reddy and Mr Madhu Dandavate...
(Interruptions)

PROF, MADHU DANDAVATE: We can-
not convert black into white.

Electronic Voting Machines

910. SHRI JAGANNATH
PATTNAIK
SHRI H.B. PATIL

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether Government have experi-
mented on the use of electronic voting
machines in some recent elections;

(b) if so, the assessment made out of this
experiment;

(c) whether Government propose to pro-
cure some more machines for use in the
country; and

(d) if so, the details regarding the plan of
Government in this regard ?

THE MINISTER OF STATE IN THE MINIS-
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TRY OF LAW AND JUSTICE {SHRI H.R.
BHARDWAJ): (a) No, Sir.

(b) Does not arise.

(c) No such decision has been taken so
far.

(d) Does not arise.

SHRI JAGANNATH PATTNAIK: Sir, if |
am correct, we have experience of this
electronic voting machine system in a by-
election in Kerala in 1982. There was a
case in the Supreme Court also— A.C.
Jose vs Seven Pilai, in Parur. The hon.
Supreme Court's judgement was that the
use of the electronic machine in elections
was ultra vires and illegal, under the law.
Mostly, it was based on two considera-
tions: one, the constitutional powers and
position of the Election Commission; and
two, the meaning of the word ‘ballot’ as
aillowed by the 1951 Act. So, | think it is not
correct to say that we have no experience
of this system. Keeping the Supreme
Court's judgement in view, the Election
Commission has also recommended suita-
ble amendment of the laws; and the Law
Ministry itself, and the Political Affairs Com-
mittee of the Central Government have
agreed to introduce this system as a part of
the total electoral reform. So, keeping this
in view, | want to know from the hon. Minis-
ter whether there is any effort to change or
amend the laws, and to introduce this sys-
tem in the next General Elections.

SHRI H. R. BHARDWAJ: If | may referto
the question of the hon. member, the ques-
tion is whether voting machine was used in
the recent election. By 1982, | don't think,
by any stretch of imagination, can be
recent election, because we had recent
election now in Kerala. However, voting
machine was used in 50 polling stations in
May 1982 in Kerala and 10 polling stations
in November 1983. Thereafter, as the hon.
member pointed out, the Supme Court
took a decision in 1984, The Supreme
Court case reported in 91 AC Jose, V/s
Seven Pilai that since this voting was notin
accordance with the conduct of election
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rules which need to be amended. So the
voting machine experiment which was
going on was withdrawn. Now after the
present decision of the government to go
in for voting machine in the election, we
are thinking in terms of amending the rele-
vant law. But as the hon. Member pointed
out that this is a package of electoral
reforms proposals, these have to be dis-
cussed with the political parties and then a
decision will be taken.

PROF. MADHU DANDAVATE: Let him
do it before Haryana election.

MR. SPEAKER: Can it be done?

SHRI JAGANNATH PATTNAIK: What
is the expenditure at present per parlia-
mentary constituency with the existing vot-
ing system and what will be the
expenditure if we introduce this electronic
machine? What will be the difference
between the two? Has any study been
made about its merits and demerits also ?
Now we are thinking of introducing this
machine. Before that, infrastructure and
proper training to the voters are also
needed ? So, regarding all those measures,
I want to know whether any decision has
been taken or not.

SHRI H.R.BHARDWAJ: So far as elec-
tion expenditure on per constituency is
concerned, this is not with me. But there
will be a lot of saving per constituency if
the voting machines are introduced; and
this experiment has been conveyed by the
Election Commission. The Election Com-
missioner has summed up 14 operational
and administrative advantages in the use
of electronic voting machine; and this will
lead to a saving of several crores of rupess.
All these informations are to the advantage
of using of the voting machine.

SHRI S, JAIPAL REDDY: As the hon.
Minister knows full well, the electoral
reforms are a continuous process. | don't
think that this particular tr.ing need to be
confounded with the whole range of
reforms. Both the government and the
Election Commission have expressed
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themselves in favour of introduction of the
electronic machine. Now whatis needed in
the light of the Supreme Court judgement
is a simple amendment which can be
adopted in less than an hour in this House.
Will the Minister assure the House as to the
time frame within which this amendment
will be brought forward ?

SHRI H.R. BHARDWAJ: | very much
agree. So far as voting machines are con-
cerned, in principle, the government has
taken a decision to introduce them before
the next election. So far as the provision of
law is concerned, | beg to differ with the
hon. member. You will not find any provi-
sions in the existing rules when you are
operating a voting machine, what
happens to a tendered vote ? if you kindly
study this aspect, you will find that this is
substantially important thing that when
somebody has cast somebody else’s vote
and the other real voter goes to the poliing
station, he says, “my vote has been
wrongly cast.” Thereafter, the Presiding
Officer has to allow a tendered vote and
keep it separately. There is an election peti-
tion that if those tendered votes are taken
into consideration vis-a-vis votes polled:
and if the difference is marginal, then the
election is matenally affected. So, in a voting
system by the machine, you cannot find
out the vote cast, in relation to the tendered
votes. All these things we are considering
in consultation with the Election Commis-
sion; and our anxiety is no less than yours.
But the question is not as simple as you are
saying. All these amendments relating to
the conduct of the election, preparation of
electoral rolls, will have to be evoived;
and | don't expect that we should amend
one part of the law today and another part
tomorrow without discussing it with you.
So, we are waiting for a calm atmosphere
to prevail so that we will be able to discuss
it

SHRI S.JAIPAL REDDY : When will you
discuss it?

SHRI H.R. BHARDWAJ: You are notina
mood to discuss.
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SHRI S. JAIPAL REDDY : You have been
offering to discuss for the last two years,
but have not come so far.

SHRI H.R. BHARDWAJ: Okay. With
great respect to Mr. Jaipal Reddy, | am
prepared to discuss with him when we can
meet.

SHRI S. JAIPAL REDDY: Am | aiso to
meet him in his Chamber?
&
AN HON. MEMBER: Go and meet him
in his chamber.

SHRI SOMNATH RATH: In principle the
Government has decided to have
machines for counting and voting. And in
other countries it is being adopted. So,
having agreed in principle and as the
Opposition parties have no objection and
as the. system of introducing voting and
counting machines is good, | woulid like to
know from the hon. Minister, whether in
the coming session they will introduce an
amendment if necessary and adopt the
system of voting and counting by
machines.

MR. SPEAKER: | think he has already
replied.

SHRI H.R. BHARDWAJ: As | submitted
earlier, it is our Government'’s desire to use
voting machines in the next general elec-
tions and for that we are preparing, and
seeing what type of machanism will be
necessary, because the machine may go
out of order, you will have some mechani-
cal defects all these aspects will have to be
gone into because it will affect the elec-
tions in the whole country.

MR. SPEAKER: Shri Ananta Prasad
Sethi. No ?

SHRI ANANTA PRASAD SETHI: | am
here, Sir.

MR. SPEAKER: Changed your seat?
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Telecommunication Facilities in Rural
Areas

*911. SHRI ANANTA PRASAD SETHI:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the existing policy to provide tele-
communication facilities in the rural areas;

(b) how far the present policy has proved
rational for the development of rural
communication;

(c) whether in view of the experience
gained, Government propase to bring
about changes in the existing policy to
make it more rational to achieve the objec-
tive; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a), (b)
and (d). A Statement is given below.

(c) Yes, Sir.

STATEMENT

(a) (i) The Department of Telecommuni-
cations normally provides telecommunica-
tion facilities, wherever they are financially
viable. This condition has been relaxed in
case of rural, backward, tribal and hilly areas.
For this purpose department has been contin-
uously liberalizing the policy of providing
public telephones on fully subsidized basis in
rural areas. Having covered Tehsil, Sub Tehsil
and Block headquarters it has peen decided
to provide a public telephone within 5 K.M. of
every village in next few years. For this pur-
pose it is planned to provide a public tele-
phone on fully subsidised basis, at one
principal village 1n every inhabited geogra-
phical area bounded by a hexagon of 5 km.
sides.

(i) For private telephone connections, a
small telephone exchange of 9 lines or 25
lines can be opened at a place If there is a
demand of 5 and 10 telephone connections
respectively and revenue is 35% and 40%
respectively of anticipated annual recurring
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expenditure. Similarly, 50 lines or 100 lines
capacity exchange can be opened if the
demand at a place Is for 23 and 46 telephone
connections respectively and revenue is 60%
and 70% respectively of annual recurring
expenditure.

(b) The present policy has proved rational
to a great extent for the development of rural
communication in the country, as it is based
on spatial distribution of the telecom facility
without consideration of population in an
Hexagon. It provides for uniform extension of
telecommunication facility all over the
country.

(d) This policy has been reviewed from time
to time and the latest revision has been car-
ried out in the month of April, 1987. According
to which it has been decided as under:

(i) All iong distance public telephones shall
work for a minimum of 8 hours.

(ii) For opening of 9, 25, 50 and 100 lines
exchanges, the condition for minimum
revenue has been removed and now these
exchanges can be opened on the basis of
minimum demand as indicated in para (a) (ii)
above.

SHRiI ANANTA PRASAD SETHI: Mr.
Speaker, Sir, the overall policy is very
good and sounds rational. The hon. Mini-
ister has mentioned in his statement that
“the Department of Telecommunications
normally provides telecommunication
facilities, wherever they are financially via-
ble. This condition has been relaxed in
case of rural, backward, tribal and hilly
areas. For this purpose department has
been continuously liberalising the policy
of providing public telephones on fully
subsidized basis in rural areas.”

As far as my expenence is concerned,
after being elected as an M.P., whenever |
have submitted a proposal for consi-
deration of opening of a PCO in my
constituency in the rural and tribal areas, |
always get a reply in the negative, saying
that the proposal is not remunerative, or
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the proposal is not financially viable or the
proposal is not coming under the five
kilometre hexagon, this is the general
reply. The policy is very good, | do not
know whether all the other public_repre-
sentatives get such replies.

MR. SPEAKER: Put the question.

SHRI ANANTA PRASAD SETHI: | want
to know in this connection whether there is
any information or not, as to how many
proposals have been received since 1985
throughout the country, received from the
rural areas and proposals sent by public
representatives and how many have been
rejected, whether your are monitoring the
rejected proposals, if not whether you have
any proposal to monitor them.

MR. SPEAKER: Will you put the
question?

SHRI ANANTA PRASAD SETHI: | also
would like to know what is the criteria for
considering the proposals, whether you
will only look at the map sitting in the
department or whether the officers go to
the villages and the hilly areas and see for
themselves.

SHRI SONTOSH MOHAN DEV: As |
have stated in my answer, the policy has
been changed only very recently. Pre-
viously the consideration was profit earn-
ing factor. Now for tribal, rural and village
areas that particular revenue earning fac-
tor has been deleted and the necessity of
the area has been given the utmost priority.

SHRI ANANTA PRASAD SETHI: About
the rural areas, | am asking, whether you
have subsidised or not.

SHRI SONTOSH MOHAN DEV: | am
telling you. The whole country has been
divided into 50,280 hexagons; we have got
25,856 PCOs in the country, and our target
in the Seventh Plan is 10,000. There will be

a backlog of about 31,000. As such, we will

not be able to cover all the areas during the
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Seventh Five Year Plan. But we are giving
consideration to the block level headquar-
ters, tehsil headquarters and revenue vil-
lages. The consideration of population is
also there.

For hilly and tribal areas the considera-
tion of population is 2500 and for other
areas it is 5000. If the hon. Member has got
such an experience after the change of this
policy, | think, he can write to us again and
we will be able to help him in certain areas.

SHRI ANANTA PRASAD SETHI: For
consideration of any proposal will the
Department see the map sitting in the
chamber and reject or accept the proposal
or will they go to the field and see whether
that particular place is viable, economical
or remunerative or according to the norms
of hexagon?

SHRI SONTOSH MOHAN DEV: This
hexagon has been created after taking a
thorough study in the field. If there is any
suggestion that this limit of hexagon
should be changed it is not realistic, we
are in a situation to change it. The hon.
Member can write to us. | can also show
him the hexagon which has been decided
for the State of Orissa. He is most welcome
to see me.

SHRI ASUTOSH LAW: At the outset,
may | congratulate the Communication
Minister for substantially improving the tei-
ephone system in Calcutta? From our
experience we find that electronic system
is very good and by introducing electronic
system in the telephones most of the tele-
phone system is improving. What positive
steps have been taken by the Department
to introduce electronic system in rural
areas because till now communication 1s
very bad and hardly we have any electron-
ics exchange in rural areas? Has the
Government any positive plan to introduce
electronic: exchanges in rural areas; if so
when?

SHRI SONTOSH MOHAN DEV: Most of
the electronic exchanges are now being
installed in metro cities. But Government
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has given licences to various firms to pro-
duce smaller electronic exchanges. C-
Dot as well as IT) are now at a situation
where they have prototype production of
electronic small exchanges for rural
areas. Once it is found viable, it will be
gradually given to rural areas, because our
aim is to give electronic exchanges in rural
areas also. But at the moment, we are not
in a position to give electronic exchanges
to rural areas though for smaller towns we
have imported some electronics
exchanges and we are providing them
there.

SHRI BHADRESWAR TANTI: The tele-
communication system in the country is
bad and it is worse in Assam. In my consti-
tuency, Kaliabor, and Gauhati if you go
there you will find that the telephone is
there but it does not work. | doubt whether
the telephone of the hon. Minister who
belongs to the state of Assam, is working in
Assam. For the last 20 years, there is no
new post office opened in my consti-
tuency. | have written anumber of letters to
the hon. Minister, But always | got the stock
reply that the matter is under considera-
tion. Whenever we write to the Minister, he
always says they will examine it or the mat-
ter is under consideration.

MR SPEAKER: Put the question.

SHRI BHADRESWAR TANTIL: May |
know from the hon. Minister who is also
from Assam as to what steps he will take to
improve the communication system in
Assam and particularly in my constituency
Kaliabor and Gauhati? What steps have
been taken to open new post offices in my
constituency in Kaliabor?

SHRI SONTOSH MOHAN DEV: Thisisa
question about rural exchanges and not
concerned with post offices. | will request
the hon. Member to go through his mail. As
regards Assam | have written to all the
Members of Parliament. He should go
through his mail and write back to me if he
has got any suggestion.

VAISAKHA 15, 1909 (SAKA)

Oral Answers 34

SHRI BHADRESWAR TANTI: | have writ-
ten to him....

MR SPEAKER: You get in touch with
him. Do not interrupt.

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, we are very familiar with the
functioning and performance of the tele-
phone system in urban areas and we can
only imagine how bad itis oritcan be in the
rural areas. in my experience, the rural tel-
ephones are mostly out of order for six
months or months at a stretch. So, my sim-
ple question is that the maintenance facili-
ties being what they are, what is the
average period for which an average rurai
line remains out of order?

SHRI SONTOSH MOHAN DEV: Sir | am
not supposed to believe the hon. Member.
If one single Member writes ten letters a
day and if he has any experience for about
six months, | am sure, with this position he
will not leave me alone. Let him give any
particular instance and | will look into
that. In the rural areas where continuous
electricity failures are there, it may be that
certain particular exchanges may be out of
order for certain period. Recently in U.P.
we have installed one exchange but the
whole village's electricity has been cut
down because of too much of pilferage.
So, we are not in a position to do anything.
We have installed battery system there. So
such cases may be there. As regards the
failures, | think the amount of the bills the
hon. Member is getting from the Depart-
ment, itself proves that our department is
not working as bad as he is saying. Most of
the Members can go through their bills and
from there they can see our performance.

Payment of Rent by Oil Companies for
Sites Allotted in Chandigarh

“913. SHRI CHIRANJI LAL SHARMA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that three major oil
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companies have not been paying any rent
for the past ten years for the sites allotted
to them to sell petroleum products in the
Union Territory of Chandigarh; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) No, Sir.

(b) Does not arise to view of reply to (a)
above.

SHRI CHIRANJI LAL SHARMA: Sir,
may | know from the hon. Minister that the
sites in possession of the oil companies
for the sale of petroleum products are on
leasehold basis or on ownership basis, and
if on leasehold basis, how much amount
they have paid ?

SHRI BRAHMA DUTT: Sir, they are on
leasehold basis. 10C has got six, HPC has
got seven and BPC has got four. There was
an arrangement for a certain amount of
rent to be paid up to 1.1.1976 and then later
on it was enhanced.

SHRI CHIRANJI LAL SHARMA: Sir, in
view of the reply given by the hon. Minister,
may | know whether the Government
would consider the desirability of having
their own land for the sale of petroleum
products on a permanent basis ?

SHRI BRAHMA ODUTT: Sir, it will
depend on the cost of the land and the
investment required. But, of course, if it is
available on reasonable terms, we will defi-
nitely consider it. We are talking to the
Chandigarh Administration about the rent
and about other things.

SHRI P. KOLANDAIVELU: Sir, as far as
the oil companies are concerned, they are
all quasi-government corporations and
more 8o, they are autonomous also. The oil
companies are taking the vacant sites on
lease agreement for a certain period—five
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years or ten years. After that period is over,
they are not at all vacating the land to the
owner. | have already drawn the attention
of the Minister by means of a written com-
munication. Even when Shrimati Sushila
Rohtagi was in charge of Petrcloeum, | had
drawn the attention of that Minister and
she had replied satisfactorily. But | have
not received any communication from the
hon. Minister for the last two months. My
question is that if a private person enters
into an agreement with the Government,
then automatically after the lapse of the
period of agreement, he has to vacate the
premises. If he is not vacating, then auto-
matically the Government is taking the law
in their own hands and with the help of the
police, they are getting the premises
vacated. But none of the oil companies is
vacating the land even after the period is
over. So, | would like to know whether the
Minister will come forward to advise the oil
companies to vacate the sites after the
lease period is over.

SHRI BRAHMA DUTT : Sir, there are two
types of cases. When the vacant land is
taken on lease, the oil companies make
centain investments over there and those
investments go waste if the site is changed.
As regards the houses and other types of
property, they are protected sometimes by
the Rent Control Act. But we have advised
them to examine each case on merits sym-
pathetically and when there is a genuine
need, they should vacate it.

Compiaints about Telephone Billing in
Bangalore

*914. SHRI V.S. KRISHNA IYER: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of complaints received
about wrong or excess telephone billing in
Bangalore during 1986;

(b) the number of cases where it was
proved to be wrong or excess billing
established ;
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(c) the reasons for excess or wrong bil-
ling; and

(d) the action taken against those
responsible for excess or wrong billing ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) The
number of complaints received about
wrong or excess billing in Bangalore dur-
ing the year 1986 is 3033.

(b) and (c). There was no case of wrong
billing. However, in 429 cases of com-
plaints, benefit of doubt was given in
favour of the subscribers and rebates were
allowed.

(d) Does not arise as none was found
responsible.

SHRI V.S. KRISHNA IYER: Sir, in Ban-
galore, the telephone billing is compute-
rised. After its computerisation, the
situation has become worse. To quote one
instance, in my own case, for a particular
month, | got a Bill for Rs. 30,000. | was
shocked to know the huge amount. Cer-
tainly | did not know what to do. | con-
tacted the authorities. They told me that it
was not their mistake but it was the mistake
of the computer. Then they came to know
that the bill concerned was of a Parliament
Member. Then they coolly withdrew that
bill. That is not the only instance. Even
before that in another case, there was a
wrong billing. Excess billing is a regular
feature. Even if it is locked, the meter will
show the reading. Many other Hon.
Members had also complained about this.
Prof. Madhu Dandavate had also com-
plained about it the other day. | would like
to know from the hon. Minister whether the
Government will come out with a fool-
proof method by which unnecessary tax-
ing of the subscribers could be avoided at
all cost. Top priority should be given to this
matter. What steps are the Government
going to take to see that excess billing is
completely eliminated ?
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SHRI SONTOSH MOHAN DEV: There
is no excess billing. But the fact remains
that in Bangalore itself about 4,22,639 bills
were sent to the subscribers. Out of those,
complaints have been received from 2793
subscribers and if you calculate the per-
centage it works out to 0.66. This is the
correct figure. if you want an ali-india fig-
ure, | can give that. In 1985-86, about
1,05,90,084 bilis were computed and the
complaints received were 87,089. While |
appreciate that in certain cases, there
might be some mistakes, we always give
benefit of doubt to the subscriber. You
have referred to the suggestion given by
Prof. Madhu Dandavate. From my expe-
rience, after coming to this Ministry, | have
seen that Members of Parliament are utilis-
ing their telephones and the bills are being
sent to them. Most of them are complain-
ing about the excess billing. The hon.
Speaker can only help by increasing the
limit of your free calls. So far as we are
concerned, both myself and my Cabinet
Minister—since there is a demand of eve-
rybody we are looking into it and some
decisions will be taken very
soon....(Interruptions)

PROF. MADHU DANDAVATE: To
increase the free calls, you are also
increasing the rate: which we have to pay.
What is the use of it ? (Interruptions)

SHRI SONTOSH MOHAN DEV; Sir, |,
have personally monitored certain
Numbers of some important Members and
| find that in their residences, almost every
minute, their telephone is busy. What you
are saying is—you will not claim it. | am
giving you the service, but you will not
claim it

PROF. MADHU DANDAVATE: Sir, heis
tapping our telephones and our privacy is
lost.

SHRI V.S. KRISHNA IYER: Will the hon.
Minister kindly see that there is manual
check after the bills are computerised? The
bills, after received from computer, should
not be sent automatically to the subscrib-
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ers. There should be some manual check
also. So, should there not be physical veri-
fication before the bill is sent to the subs-
criber? Will the Government give
instructions to the Accounts Department
to see that all the bills are also checked
manually before they are sent to the subs-
cribers every time?

SHRI SONTOSH MOHAN DEV: It is a
good suggestion for consideration.

MR. SPEAKER: Question no. 915-Shri
Kunwar Ram. Absent. Question No. 917-
Shri Krishna Rao. Absent. Question No.
918-Shri  Srikanta Datta Narasimharaja
Wadiyar. Absent.

Question Hour is over.

WRITTEN ANSWERS TC QUESTIONS
{English]
identity cards to electors

*901. SHRI R.M. BHOYE : Will the Minis-
ter of LAW AND JUSTICE be pleased to
state:

(a) whether Government have taken
decision for issuing identity cards in favour
of electors for voting purposes; and

{b) if so, the steps taken so far to imple-
ment the decision?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE SHRI
H.R. BHARDWAJ: (a) and (b). A scheme
of issuing photo-identity cards to voters
had been introduced by the Election Com-
mission, for elections in Sikkim, Nagaland
and a few constituencies in the State of
Meghalaya. No decision has been taken so
far to extend the scheme further.

[Transiation]

Allotment of Accommodation to
Employees of Posts and Telecommuni-
cations Departments

*902. SHRI R.P. SUMAN: Will the Minis-

ter of COMMUNICATIONS be pleased to
state:
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(a) the criteria adopted to allot Govern-
ment accommodation to the officers/em-
ployees working in Posts and
Telecommunications Departments; and

(b) whether certain percentage of quar-
ters have been reserved for the persons
belonging to Scheduled Castes and Sche-
duled Tribes for allotment and if so, the
procedure adopted in the allotment of
houses to persons belonging to these
categories ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH): (a) The
aliotment ot government accommodation
to the individual employees in each pay
group in the departments of Posts and Tel-
ecommunications is regulated with refer-
ence to the priority date, which in the case
of employees entitled for allotment of
accommaodation in Types [ to IV, 1sthe date
of continuous service i.e. the date of join-
ing the Central Government and in respect
of employees entitled to accommodation
in Type V and above, is the stage of pay
entitling allotment of such type of accom-
modation. The applications for aliotment
of quarters are called for once a year and
waiting list prepared for each type of
accommodation and allotment is made
according to the turn of the employees, as
and when vacancies occur in the course of
the year.

(b) Yes, Sir. Reservations in the matter of
aliotment of Government accommoda-
tions to the Scheduled Castes/Tribes
employees exists on percentage basis in
respect of Types | to IV quarters. The
procedure followed in this regard is that
each year applications for allotment of
quarters are calied for from the eligible
staff and waiting lists prepared for each
type of accommodation separately In
respect of Scheduled Castes/Tribes candi-
dates. The actual allotment of quarter is
made in the course of the year in accor-
dance with percentage of reservation so
specified. The vacancies of staff quarters
under the reserve quota are shared by
Scheduled Castes/Tribes employees on the
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waiting list in the ratio of 2:1 out of 10%
reservation for Type | and Type Il Quarters
and 5% for Type Il and Type IV Quarters.

[[:'ngh’sh]
Profit eamed by Maruti Udyog Ltd.

‘904. SHRI RADHAKANTA DIGAL:

Will the Minister of INDUSTRY be pieased
to state:

(a) whether the Maruti Udyog Limited
has been earning profit since 1983-84; and

(b) if so, profit earned by Marut: Udyog
Limited dunng the iast three years, year-
wise ?

THE MINISTER OF INDUSTRY (SHRI J.
VENGAL RAO). (a) Yes, Sir.

(b) Profit earned by Maruti Udyog Ltd.
during each of the last three financial years
is as under.—

Year Profit (Rs. in crore)
1984-85 — 0.90
1985-86 — 3.00
1986-87 — 7.05 (Provisional)
Supply of Wheat and Rice to Tea
Garden Workers -

*905. SHRI MANIK SANYAL: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(@) whether Government have received
any representation regarding quality of
rice and wheat being supplied by the Food
Corporation of India for consumption by
tea garden warkers; and

(b) if so, the details thereof and the
action taken in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
and (b). A representation was made to the
Government regarding the poor quality of
foodgrains supplied to the tea garden
workers. The matter was investigated and
it was found that the foodgrains supplied
conformed to the himits prescribed in the
Prevention of Food Adulte: ation Rules.

[Translation]

Target of Production of Sugar in Sev-
enth Plan

"908. SHRI VILAS MUTTEMWAR: Will
the Mimister of FOOD AND CIVIL SUPP-
LIES be pleased to state:

(2) the target fixed for production of
sugar during the Seventh Plan;

(b) whether this target will be achieved.
under the new sugar policy; and

(c) if not, the steps being taken by
Government to achieve this target ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD). (a) In
the Seventh Plan document a production
target of 102 lakh tonnes of sugar for
1989-90 1s envisaged.

{b) and (c). Various measures envisaged
in the New Sugar Policy would help in the
development of sugarcane cultivation as
well as increase sugar production. These
measures should enable the achievement
of the sugar production target.

[Enghsh)
Commemorative Stamp on Rural Poor

*909. SHRI PARASRAM BHARDWAJ:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government brought out a
commemorative stamp on rural poor for
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dedicating his life for the cause of the
country including eradication of commu-
nalism and untouchability; and

(b) if so, the details thereof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI ARJUN SINGH): (a) and
(b). While no commemorative stamp on
rural poor as such has been issued, the
Department of Posts, has however, since
independence, commemorated a number
of illustratious personalities, who dedi-
cated their entire lives for the upliftment of
the rural poor, including eradication of
communalism and untouchability, iike
Mahatma Gandhi, Jawaharlal Nehru,
Indira Gandhi, Acharya Vinoba Bhave, Dr.
B.R. Ambedkar, E.V. Ramasami, Jayapra-
kash Narayan, Kamraj, etc. Several
themes, which are relevant to the uplift-
ment of the rural poor have also been
depicted on Indian postage stamps, like
Charkha, Panchayati Raj, Centenary of the
Postcard, etc. The theme of the 6th Defini-

tive Series of Indian Postage Stamps was’

Agriculture and Rural Development.

intemational Symposium on Automation
and Instrumentation for Power Plants

*912. SHRI K. RAMAMURTHY : Will the
Minister of ENERGY be pleased to state:

(a) the recommendations made by the
International Symposium on Automation
and Instrumentation for Power Plants held
in Bangalore on 15 December, 1986, and

(b) the action proposed to be taken
thereon ?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) The main recom-
mendations made at the Symposium reiate
to introduction of computer based tech-
niques in power stations, the need for
strengthening transmission systems and
reducing T & D losses, strengthening of
load despatch facilities, introduction of
modern load management techniques,
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inter-connected grid operations, improv-
ing training facilities, and closer inter-
action between R&D institutions and State
Electricity Boards, etc.

(b) Improvements in the automation and
instrumentation of power plants is a con-
tinuing process and the recommendations
of the Symposium in this regard have been
noted.

[Translation]

Utilisation of Power Generation Capacity
in Bihar

*915. SHRI KUNWAR RAM: Will the
Minister of ENERGY be pleased to state:

(a) the extent to which power generation
capacity of various power plants in Bihar
has been utilised during 1986-87;

(b) whether this was less or more than
the national average;

(c) the steps being taken for maximum
utilisation of their capacity;

(d) whether Bihar State Electricity Board
will be able to mobilise adequate resources
to increase power generation in Bihar; and

(e) the losses suffered by the Bihar State
Electricity Board in 1986-87?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) and (b). During
1986-87 the Plant Load Factor of thermal
stations in Bihar was 33.3% as compared
with the all-India average 53.2%. The
capacity utilisation of hydro stations
mainly depends on their reservoir levels.

(c) and (d). The measures taken for max-
imum utilisation of existing thermal capa-
city include implementation of a renovation
and modernisation programme, early sta-
bilisation of newly commissioned units,
training of power station personnel,
improved supply of coal, spare parts and
implementation of modern techniques of



45  Written Answers

operation and maintenance of plant ang
equipment. Bihar State Electricity Board is
making efforts to mobilise the resources
necessary to increase power generation ir;
the State.

(e) The commercial losses of Bihar State
Electricity Board during 1986-87 are provi-
sionally estimated at about Rs. 147 crores.

Scheme to develop Coal Resources

"917. SHRI V. KRISHNA RAOQ: Will the
Minister of ENERGY be pleased to state:

(a) whether Government have taken
steps to develop coal resources in the
country;

(b) if so, whether any long term scheme
has been drawn up;

(c) if so, the cost of the programme as
projected; and

(d) the details of the steps taken by
Government to check pilferage of coal ?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) to (c). Yes, Sir.
Medium and long term plans have been
drawn up for development of coal resour-
ces in the country. As per these projec-
tions, annual coal production will increase
from the present level of 165.79 m.t. to 226
m. tonnes, 325 m. tonnes and 417 m.
tonnes by the end of Seventh, Eighth and
Ninth Five Year Plan periods respectively.
An allocation of Rs. 6700.58 crores (includ-
ing Rs. 120 crores for R & D) has been
made in the approved Seventh Five Year
Plan.

(d) Some of the steps taken to check
pilferage of coal are:—

(i) Carrying out surprise checks;
(i) Detection through flying squads

consisting of Police, watch and
ward staff of Coal companies and
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Central Industrial Security Force
personnel;

(iii)  Cancellation of licences of pri-
vate coal depots within a radius of
8 kms by the district authorities ;

(iv)  Stricter regulation of supply of
domestic coal to consumers;

(v) Departmentalisation of internal
tr'ansport of coal/coke from
pitheads to railway sidings.

Setting up of Power Project at Yela-
hanka near Bangalore

*918. SHRI SRIKANTA DATTA NARA-
SIMHARAJA WADIYAR: Will the Minister
of ENERGY be pleased to state:

(@) whether Union Government have
finally cleared the proposal to set up a
power project based on natural gas at Yela-
hanka near Bangalore;

(b) the basis on which decision has been
taken about the supply of equipment; and

(c) the expected time of the commence-
ment of the project work ?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) and (b). Approval in
principle has been accorded to Govern-
ment of Yelahanka's proposal to set up a
120 M.W. gas turbine plant at Yelahanka
based on liquid petroleum fuel, subject
inter alia to the conditions that the capital
cost of the generating sets would be borne
by the Karnataka Electricity Board, and if
the plant is permitted to be imported, inter-
national competitive bidding procedure
would be followed based on free foreign
exchange.

(c) Itis expected that the State Electricity
Board will commence work on the project
by December, 1987.
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Establishment of Central Hospital at
Talcher Coalfields

*8919. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of ENERGY be pleased to
state:

(a) whether Union Government propose
to establish a hospital at Talcher Coal-
fields; and

{b) if so, the time by which itis likely to be
set up?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE); (a) Yes, Sir. The hospi-
tal will be established at Talcher by the
South Eastern Coaltields Ltd., the Govern-
ment coal company operating in this area,
and not by the Union Government.

(b) The State Government has yet not
delivered the possession of land to the coal
company though the latter has deposited
full amount of compensation with the State
Government. The company has planned to
commence the civil construction work of
the hospital by February, 1988 provided
the land has become available in the mean-
time. Phase (| of the hospital, constisting of
100 beds, I1s expected to commence func-
tioning from December, 1989. Phase I of
the hospital, consisting of another 150
beds, should start functioning from
February/March, 1991.

Higher Storage Charges of Central
Warehousing Corporation

8946. SHRI M. MAHALINGAM: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

{a) whether storage charges of Central
Warehousing Corporation are higher than
those of State Warehousing Corporation
and private warehouses ;

(b) if so, the reasons theretor,

{c) whether it 1s a fact that private ware-
houses have come into existence in places
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earlier surveyed by Central Warehousing
Corporation and if so, the reasons thereof;
and

(d) the reasons for the public sector
organisations preferring storage in private
warehouses to warehouses of Central
Warehousing Corporation/State Ware-
housing Corporations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
and (b). The State Warehousing Corpora-
tions (SWCs) usually adopt the storage
rates as fixed by the Central Warehousing
Corporation (CWC); these may not, how-
ever, be always comparable. A comparison
with storage rates charged by private ware-
houses is not possible as reliable data are
not available.

(c) The information is not available with
CwcC.

(d) Keeping in view that over 80% of the
CWC's warehousing capacity is utilised by
the public sector and cooperative organi-
sations, it cannot be said that the public
sector organisations prefer to store their
wares In private warehouses. Information
on this aspect is not readily available about
SWCs.

Import of Canalised items of Drugs

8947 SHRI SIDHA LAL MURMU: will
the Minister of INDUSTRY be pleased to
state:

(a) the namege of canahsed items of
drugs for which his Ministry has recoin-
mended issue of no objection letters dur-
ing the last two years till date;

(b) the quantity and value allowed for
import under Open General Licence by the
canalising agency during the last two
years, year-wise; and

(c) what was the price fixed for these
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items and what was the landed cost of 5. Streptomycin Calcium Chloride
import allowed under no objection letters ? Complex
THE MINISTER OF STATE IN THE 6. Aspirin

DEPARTMENT OF CHEMICALS AND

PETRO-CHEMICALS IN THE MINISTRY 7. Calcium Cyanamide

OF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH) (a) The canalised items of drugs
for which the Ministry has recommended

issue of NOCs during the last two years are 1. Vitamin A Water Miscible Powder
as follows
2 Mendadione Sodium Bisulphate
1985-86 IP (it K)
1. Diethylene Diamine 3. Caicium Cyanamide
2" Vitamin A Acetate Pharma
(0.5 MZU 19) (b) The quantity and value allowed for
3. Vitamin A Acetate Non-Pharma import under OGL through canalising
agency during the last two years was as
4. Vitamin A Alcohol follows .—
S. Items Qty. (MT) CIF value
No. (Rs. Lakhs)
1 2 3 4
1985-86
1. Chloroquine 70,000 181.97
Phosphate
2. 6-APA 134 305 1074.28
3. Dapsone 18 000 34.46
4. Vitamin A 18 200 59.63
5. Methyl Dopa 15 000 129.49
6. Streptomycin - -
Sulphate
255.505 1479.75
1986-87
1.  Chloroquine NH —
Phosphate
2. 6-APA Nl -
29.000 71.03

3. Dapsone
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1 2 3 4
4 Methyl Dopa Nil —
5.  Vitamin A 28.000 112.94
6. Streptomycin 12.000 42.38
Sulphate
69,000 226.35

(c) The Pooled prices per Kg. fixed by

importea during the last two years 1985-86

Gowvt. for distribution of drug items and 1986-87 are as follows:—
S. ltems Pooled prices
No. per Kg.
1. 6-APA Rs. 1230/- till 4.3.86
Rs. 1778/- from 5.3.86
2. Chloroquine Rs. 510/- till 4.3.86
Phosphate Rs. 544/- from 5.3.86
3. Vitamin A
Palmitate
(1.0. MIU/gm)
PharmasNon- Rs. 716/- till 11.4.85
Pharma Rs. 990.95 from 12.4.85

4. Vitamin A
Palmitate
(1.7 MIU/gm)
Pharma/Non-pharma

5.  Vitamin A
Acetate
(0.5 MiU/gm)
Pharma/Non-pharma
6. Dapsone

7. Methyl Dopa

8.  Streptomycin

Rs.
Rs.

Rs.
Rs.

1267.80 till 11.4.85
1735.14 from 12.4.85

365/- till 11.4.85
648.93 from 12.4.85

Rs. 280/- till date

Rs.

Rs

1835.13 from 23.3.85 till 12.1.86
2148 from 13.1.86

Rs.847.43 till 16.4.86

Rs.

1147. from 17.4.86

The landed costs of imports made under NCOs are not available as.imports  were

arranged by AUs directly.
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Use of Foreign Trade Mark ‘Cross’ for
intemal Sales

8948. SHRI CHINTAMANI JENA:
SHRI ANANDA PATHAK :

Will the Minister of INDUSTRY be pleased
to state:

(a) whether the Foreign Trade Mark
‘Cross’ for pens is being used for interna-
tional sales;

(b) whether Government have approved
the Registered Users Agreement of M/s
Chandra Industries for the use of this trade
mark ;

(c) if not, what action Government pro-
pose to take against the manufacturers;
and

{d) when do the Government propose to
bring legislation against the use of foreign
trade marks for internal sales?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM). (a) Yes,

Sir.

(b) and (c). Under the Trade and Mer-
chandise Marks Act, trade marks could be
used without registration. Under the For-
eign Exchange Regulation Act, permission
of the Reserve Bank of India for use of
foreign trade marks on internal sales 1s
required if such use involves direct or indi-

rect consideration.

M/s. Chandra Industries have not filed
any application with the Registrar of Trade
Marks, Bombay for registration as Regrs-
tered User in respect of the trade mark

‘Cross’.

(d) The issue of regulating the use of

foreign trade marks on internal sales Is
engaging the attention of the Government.
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Discrimination by Indian Oil Corporation
Against Women

8949. PROF. MADHU DANDAVATE:
SHRI C. MADHAVA REDDI:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether iIndian Oil Corporation
(I0C) discriminates against its women
employees in regard to medical reimburse-
ment and travel concession for dependent
parents; and

{b) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) There is no discrimi-
nation against women employees in 10C
as regard medical reimbursement. How-
ever, in respect of LTC, one Division of the
Corporation has separate provisions.

(b) The reasons for discrepancy in the
matter of LTC are historical ones. This
matter is already under discussion with the
recognised trade unions of the concerned
Division in 10C with a view to bringing
about uniformity.

Telephone Connections to Handicapped

8950. SHRIMATI MADHUREE SINGH:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of handicapped persons
who had applied for telephone connec-
tions in Delhi;

(b) how many of them have been given
connections; and

(c) by what time the list is likely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) to
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(c). There is no separate category for han-
dicapped person for applying for tele-
phone connection Hence number of
handicapped persons who had applied for
telephone connections cannot be
ascertained

Inquiry by MRTP Commission into the
Growth of Monopolistic Tendencies of

Newspapers

8951 SHRI SATYENDRA NARAYAN
SINHA will the Minister of INDUSTRY be
pleased to state

(a) whether the MRTP Commission pro-
pose to enquire into the recent growth of
monopolistic tendencies In the Press, the
multiphcation of editions of the same
newspaper chains and their impact on the
growth of small and medium newspapers,
and

(b) f not, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M ARUNACHALAM) (a) and
(b). At present, there 1s no such proposal
before the MRTP Commission

Acquisition of Energy Buses from Euro-
pean Economic Community

8952 DR B L SHAILESH wWili the Min-
ister of ENERGY be pleased to state

(a) whether 1t 1s proposed to acquire
Energy buses from the European Eco-
nomic Community (EEC) which would be
equipped with necessary instruments to
undertake energy audit and suggest con-
servation measures to industnial units
both in the medium and small-scale
sectors,

(b) if so, the number of buses proposed
to be mmported and the capital cutlay
involved, and

(c) the manner in which the buses will be
deployed and where ?

MAY 5, 1987
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THE MINISTER OFf STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI) (a) to (¢} In the first meeting
of the Working Group on Industrial Coop-
eration of the Indo-EEC Joint Commuission
held on 25-26 March 1987 in New Deihi, it
was agreed that India and the European
Community would cooperate In getting
energy audits done for small and medium
industries The proposal envisages using
buses equipped with measuring Instru-
ments to monitor energy usage In indus-
tnal units A detailed proposal is, however,
yet to be received

Alterations in National Industrial Policy

8953 SHRI MULLAPPALLY RAMA-
CHANDRAN
KUMARI MAMATA BANERJEE

Will the Minister of INDUSTRY be
pleased to state

(a) whether Government propose 1o
make any alternations n the National
Industnial Policy and

(b) if 50, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M ARUNACHALAM) (a) The
Industnial  Policy Resolution, 1956 con-
tinues to provide the basic fraimework of
the Government s Industnal Policy

{b) Does not arise

Losses on Account ot Replacement of
Equipments by State Electricity Boards

8954 DR A K PATEL Will the Minister
of ENERGY be pleased to state

(a) the losses suffered by State Electri-
city Boards on account of replacement of
worn-out, burnt or damaged transformers,
switch-geats and transmission lines,
State/Union Territory-wise, and

(b) the percentage this expenditure
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bears to the total annual expenditure on
power generation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI) (a)and (b) The informationis
being collected and will be laid on the
Table of the House

Companies manufacturing Bulk Drugs

8955 SHR! AMARSINH RATHAWA
Will the Minister of INDUSTRY be pleased
to state

(a) the names of the multinational com-
panies which are engaged in the manufac-
ture of bulk drugs and

(b) the names of the indigenous com-
panies which are manufacturing bulk
drugs ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R K JAICHANDRA
SINGH) (a) and (b) The names of FERA
companies who are engaged in the manu-
facture of bulk drugs are given in the State-
ment | Similar details of indian
companies, which are coperating In the
organised sector to the extent available,
are given in the Statement-||

STATEMENT-1
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Si Name of the company

No

1 M s Bayer (India) Ltd

2 M/s Jonhnson & Johnson india Ltd
3 M/s Cyanarnd India Lid

4 M/s IGL Ltd

5 M/s Phizer Ltd

6 M/s Sandoz (India) Ltd

7 M/s Wyeth Laboratories Ltd

Sl No Name of the company
8 M/s Roche Products
9 M/s E Merck (India) Ltd
STATEMENT-II
1 M/s Abbott Laboratories
() Pvt Ltd
2 M/s Aibert David Ltd
3 M/s Alembic Chemicals Works
Co Ltd
4 M/s Alta Laboratories
Pvt Ltd
5 M/s Asish Capsules (P) Ltd
6 M/s Amartara Industries
Pvt Ltd
7 Mss Amrutanjan Ltd
8 M/s Andhra Sugars Ltd
9 M/s Angio-French Drug Co
{Eastern) Ltd
10 M s Anil Starch Products
Lia
1 M,s Asian Chemical works
12 M/s Associated Capsules
Pvt Ltd
13 M/s Atul Products Ltd
14 M/s Baropharm Chemicals
Ltd & Chemical Industries
15 M/s Bengal Chemicals &
pharmaceuticals Ltd
16 M/s Bengal immunity Ltd
17 M/s Bhartia Agro Industnes
Foundation
18 M/s Biochemical & Synthetic
Products Ltd
19 M/s Biological E Ltd
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21.

23.

4.

25.

26.

27.

28.

31.

37.

39.

41.

42,
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M/s. Boehringer-Knoli Ltd.
M/s. Boots (india) Ltd.

M/s. Burroughs Wellcome &
Co. (I) Pvt. Ltd.

M/s. BEC Chemicals Pvt. Ltd.
M/s. Bommudila Bros. Ltd.
M/s. Chandra Pharmaceuticals

M/s. Catfinel Organic
and Pharmaceuticals Ltd.

M/s. Cadila Chemicals Pvt. Ltd.

M/s. Calcutta Chemicails
Co. Ltd. ’

M/s. Capsulation Services
Pvt. Ltd.

M/s. Chemicals Industrial &
Pharmaceutical Labs. Ltd.

M/s. Chemo Pharma Lab. Ltd.

M/s. Chowgute & Co. (Hindt)
Pvt. Ltd.

M/s. Calcium India (Pvt.) Ltd.

M/s. Hindustan Ciba Geigy of
India Ltd.

M/s. Cibatul Ltd.

M/s. Curewell (Iindia) Ltd.

M/s. Dabur (Dr. S. K. Burman)
Pvt. Ltd.

M/s. D.P. Patel (USA) Indl.
Bureau (A Govt. of Gujarat
Organisation)

M/s. Dey’'s Medical Stores
(P) Ltd.

M/s. De-Se-Chem Ltd.

M/s. Denish Chem Lab.
Pvt. Ltd.

M/s. Duphar Interfran Ltd.
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43. M/s. East India Pharmaceut:-
cal works Ltd.

44, M/s. Ely’'s Chemical Labs.
Pvt. Ltd.

45. M/s. Eupheric Pharmaceutical
pvt. Ltd.

46. M/s. Fairdeal Corporation
Pvt. Ltd.

47. M/s. Gelikeps Pvt. Ltd.

48. M/s. Gujarat Synthetic Drugs
Ltd.

49. M/s. Gharda Chemicals Pvt. Ltd.

50 M/s. Geoffrey Manners & Company
Ltd.

51. M/s. Glaxo Laboratories (India)
Ltd.

52. M/s. German Remedies Ltd.

53. M/s. Haffkine Bio-Pharmaceutical
Corporation Ltd.

54. M/s. Hamdard (wWakf) Labora-
tories Pvt. Ltd.

55. M/s. Haichem Ltd.
56. M/s. Hico Products Ltd.

57. M/s Hiremath Chemicals
Ltd.

58. M/s. H.l. Gandhi

59. M/s. Hindustan Antibiotics
Ltd.

60. M/s. Hoechst India Ltd.

61. M/s. Hind Chemical Ltd.

62. M/s. H.M.M. Ltd.

63. M/s. Hyderabad Chemicals &
. Pharmaceuticals Works Ltd.

64. M/s. Hyderabed Bottling
Co. Pvt. Ltd.
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65.

67.

69.

70.

7.

72.

73.

74.

75.

76

77.

78.

79.

81.

82.

b
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M/s. Indian Drugs & Pharma-
ceuticals Ltd, Synthetic
Drugs Project

M/s. Indian Drugs & Pharma-
ceuticals Antibiotics Project

M/s. Indian Drugs & Pharma-
ceuticals Ltd.

M/s. Indian Health Institute
& Laboratory Ltd.

M/s. Indian Pharma Caps
and Chemicals Pvt. Ltd.
M/s. Komwell Pvt Ltd

M/s Indo Pharma Pharma-
ceuticals Works Pvt Ltd.

M/s Jain Kakawala Che-
micals (P) Ltd.

M/s. J.L. Monison, Son &
Jones (l) Ltd.

M/s. J L. Morison, Son &
Jones (I) Ltd., Bombay.

M/s. Jayant Vitamins Ltd.

M/s. Jagat)it industries
Ltd.

M/s Jaycee Drugs & Pharma
(P) L1d.

M/s Korala State Drugs & Pharma-

ceuticals Ltd.

M/s. Kher Surgical & Allied
Products (P) Ltd.

M/s. Kothan Plantation
industries Ltd.

M/s. Laboratornies Vifor (l)
Pvt. Ltd.

M/s. Lyphin Chemicals
M/s. Lavino Kapur (P) Lid.

M/s. Mac Laboratories (P) Ltd.

M/s. May & Baker (l) Ltd.
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86.

87.

89.

91.

93.

95,

97.

100.
101.

102.

103.

104.

106.

106.

107.

108.

Written Answers

M/s. Malladi Drugs & Fnhar-
maceuticals Ltd.

M/s. Mac-Gay Ravindra
Labs. (I) Ltd.

M/s. Maharashtra Antiniotis
and Pharmaceuticals Ltd.

M/s. Meghalaya Phytechemicals
Ltd.

M/s. Mehta Pharmaceuticals
Pvt. Ltd.

M/s. Astra-iDL Ltd.
M/s. Miles India Ltd.

M/s. Munirabad Chemicals
Co. Ltd.

M/s Motroni Drugs (P) Ltd.
M/s. Norurkar Laboratories
(P) Ltd.

M/s. Nila Products

M/s. Now Drugs (India) Ltd.
M/s. INFAR (l) Ltd.

M/s Oriental Pharmaceuticals
Industries Ltd.

M/s Parke Davis (1) Ltd.
M/s. Parie Products (P) Ltd.

M/s. Pefco Foundary &
Chemicals Ltd.

M/s. Platewell Process and
Chemicals Ltd.

M/s. Punjab State Industrial
Development Corporation Ltd.

M/s. Pyrimidine Pharma Ltd.

M/s. Pharmaceutical Capsules
Laboratories.

M/s. Orient Pharma Pvt. Ltd.

M/s. Pioneer Laboratories

62
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109.

110.

111

112.

113.

114.

115.

116.

17.

118.

118,

120.

121,

122,

123.

124.

125.
126.

- 127.

128.

129.

130.

M/s. Premier Drugs Co. Ltd.

M/s. Ramaraju Surgical
Cotton Mills Ltd.

M/s. R.A. Sikaria

M/s. Renbaxy Laboratories
Ltd., Punjab.

M/s. Ranbaxy Laboratories
Ltd , New Delhi.

M/s. Rallis India Ltd
{(Bombay) Pharmaceuticals
Division

M/s. Rallis India Ltd.,
West Bengal.

M/s. Rallis India Ltd.,
Madras.

M/s. Raptakes Brett & Co.
Pvt. Ltd., Bombay.

M/s. Raptakes, Brett & Co.
Pvt. Ltd., Madras.

M/s. Reckitt & Colman of
India Ltd.

M/s. Richardson Hindustan
Ltd.

M/s. Raola Chemicals Industries
(India) Ltd.

M/s. Roussel Pharmaceuticals
(india) Ltd.

M/s. Santhozyme Labs.

M/s. Sarabhai Chemicals
M/s. Sarabha! M. Chemicals
M/s. Searle (india) Ltd.

M/s. Sudha Drugs & Chemicals
(India) Ltd.

M/s. Shri Jai Organics Ltd.

M/s. Shri Rajpal Singh
Kochhar

M/s. Sonal Pharmaceuticals
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131.

132.

133.

134.

135.

136.

137.

138.

139.

140.

141.

142.

143.

144.

145

146.

147

148

149,

150.

151.

152.
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M/s. Smith, Kline & -French
(India) Ltd.

M/s. Eskayef Ltd.

M/s. Sharda Chemicals Pvt.
Ltd.

M/s. Standard Organics Ltd.

M/s. Standard Pharmaceutical
Ltd.

M/s. S.J. Goel, Bombay.

M/s. Standard Products Mfg.
Co., Hyderabad.

M/s. Swastika Textile
Mills Ltd.

M/s. Sanghi Chemicals
(Prop. Sanghi Motors
Bombay) Ltd.

M/s. S.G. Chemicals &
Pharmaceuticals

M/s. Suneeta Laboratories
(P) Ltd.

M/s. Sunil Synchem Ltd.
M/s. Synbiotics Ltd.

M/s. Tamul Nadu Dadha
Pharmaceuticals Ltd.

M/s. Themis Pharmaceuticals

M/s Thereputic Pharmaceuti-
cals Ltd.

M/s. Themis Chemicals Ltd.,
Bombay.

M/s. Themis Orgasyn Chemicals
Ltd.

M/s. Unichem Labs. Pvt.
Ltd., Ghaziabad.

M/s. Unichem Labs. Pvt.
Ltd., Bombay.

M/s. Unilnids Ltd.

M/s. Unique Chemicals Ltd.

64



85 Written Answers

183. M/s. Uni-Sankyo Ltd.
154. M/s. Uni-UCB (I) Pvt. Ltd.
156. M/s. V.G. Upadhya

156. M/s. Venkateswara Hatche-
ries (P) Ltd.

1567. M/s. Wander Ltd.
158. M/s. Warner Hindustan Ltd.

159. M/s. Zandu Pharmaceuticals
Works Ltd.

160. Govt. Opium & Alk Works,
Ghazipur.

161. M/s. Government Quinine
Factory Cinchona
Department, Madras.

162. M/s. Government Quinine
Factory, West Bengal.

Teke over of Management of Paper Mills

8956. SHRI HARIHAR SOREN: Will the
Minister of INDUSTRY be pleased to state:

(a) whether Government have a pro-
posal to take over the management of
some paper mills;

(b) if so, which are the paper mills pro-
posed to be taken over,

(c) the reasons why Government pro-
pose to take over the management of these
paper mills; and

(d) the steps taken in that direction?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) There is no proposal at present to take
over any paper mill under the Industries
(Development & Regulation) Act.

(b) and (d). Do not arise.
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Applications for Telephone Connections
in Kanpur

8957. SHRI ATISH CHANDRA SINHA:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether a large number of applica-
tions for telephone connections under
category “SS” have been pending with the
Kanpur Telephone for a long time;

(b) If so, the reasons thereof;

(c) the number of such applications
pending with the authorities as on 31
March, 1987, and

(d) the steps proposed to liquidate the
list?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) No,
Sir.

(b) Does not anise in view of reply to part
(a) above.

(c) Nil.

(d) Does not arise in view of reply to part
(c) above.

installation of MAX-il Exchanges in Hill
Areas

8958. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is proposed to install MAX-
Il exchanges at the Tehsil/Sub-divisional
headquarters in hill areas during the Sev-
enth Five Year Plan penod; and ’

(b) if so, the names of the places in Him-
achal Pradesh and other hill States which
have been selected for this purpose during
the years 1987-88, 1988-89 and 1989-907?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
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(SHRI SONTOSH MOHAN DEV): (a) No,
Sir. There is no such proposal of installing:
MAX-Il Exchanges in all Tehsil Sub-
divisional Headquarters during the 7th
Five Year Plan.

(b) Not applicable in view of (a) above.
introduction of Speed Post Service

8959. SHRI S. PALAKONDRAYUDU:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal to
introduce the Speed Post Service from Tir-
upati Visakhapatnam, Vijayawada and
Rajahmundry to New Delhi;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) and
(b). There is no proposal to introduce
Speed Post Service from Tirupati, Vijaya-
wada and Rajahmundry to New Delhi. There
was a proposal to introduce Speed Post
Service from Visakhapatnam, but the same
was not implemented because of opera-
tional problems.

(c) The reasons for non-introduction of
the Service from Visakhapatnam has been
explained as above. Reasons for non-
introduction of the Service from Tirupati,
Vijayawada and Rajahmundry are as
following;

A principal requirement for theintroduc-
tion of this Service is the availability of air
services with suitable arrival/departure
timings vis-a-vis despatch and receipt of
mail. The proposed service from Tirupati,
Vijayawada and Rajahmundry to New
Delhi does not fulfil this requirement.

Development of Chirayinkil Telephone
Exchange in Kerala

8960. SHRI T. BASHEER: Will the Minis-
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ter of COMMUNICATIONS be pleased to
state:

(a) whether Gove: 1/ment have taken any
steps for the development of Chirayinkil
telphone exchange in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATION (SHRI

SONTOSH MOHAN DEV): (a) Yes, Sir.

(b) 90 line capacity exchange at Chi-
rayinkil is planned to be upgraded to 200
line Capacity exchange during the 7th Five
Year Plan.

Publication of Particulars of the
Employees in Annual Reports of

Companies

8961. SHRI SANAT KUMAR MANDAL:
Will the Minister of INDUSTRY be pleased
to refer to the reply given to Unstarred
Question No. 4423 on 2nd December, 1986
regarding publication of particulars of the
employees in Annual Reports of compan-
ies and state:

(a) whether Government have any pro-
posal to forbid close printing of the state-
mert showing employees drawing annual
salary of more than Rs. 36000/- in the
Annual Reports; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). There is no such proposal.

[Translation]

Party-wise candidates in elections o
West Bengal, Kerala and J&K
Assembilies

8962. SHRI VIJOY KUMAR YADAV: Will
the Minister of LAW AND JUSTICE be
pleased to state:
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(a) whether elections to Legislative
Assemblies of West Bengal, Kerala and
Jammu and Kashmir were held in March,
1987;

(b) if so, the party-wise number of candi-
dates who contested elections in each
state as also the number of independent
candidates among them;

(c) the party-wise position of the win-
ning candidates in each State;

(d) the details of the candidates in each
State who lose their security deposits;

(e) the State-wise expenditure incurred

VAISAKHA 15, 1909 (SAKA)
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by Government holding election in these
States; and

(f) the total security amount forfeited in
each State, party-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) Yes, Sir.

(b) and (c). A Statement containing the
requisite information is given below.

(d) to (f). The requisite information is
being collected by the Election Commis-
sion and will be laid on the Table of the
House when made available by the
Commission.

STATEMENT

General Elections to Legislative Assemblies 1987

Party-wise Number of Candidates who contested and Won the Elections

Name of Party J&K

Kerala West Bengal

Contested Elected Contested Elected

Contested Elected

1 2 3 4 5 6 7
1. INC 29 24 74 33 294 40
2. ICS (SCS) 2 — 14 6 4 —
3. JNP 1 - 17 7 30 —
4 BJP 28 2 105 — 85 -
5. LKD 10 — 2 1 18 -
6. CPI 6 — 25 16 12 "
7. CPM 3 — 67 36 213 187
8. RSP _ — - — 23 18
9. FBL — — - = 34 2
10.  JKN 44 ag - — - -
11.  JPP 23 — - - —

12. JKP 22
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1 2 4 5 -] 7
13. MUL — 23 15 36 1
14. KEC — 14 5 — -
15. SUC - - - 45 2
16. IND 332 896 19 731 9
TOTAL *510 **1232 **138 1497 294
Poll was countermanded in 47-Bhadarwah (SC) assembly constituency and poll was
postponed in 43-Leh and 44-Kargil assembly constituencies (Snowbound areas). The
above figures are exclusive of the figures for these three constituencies.
Poll was countermanded in 90-Kottayam and 130 Vamanapuram assembty constituen-
cies. The figures mentioned above are exclusive of the figures of two constituencies
where the poll was countermanded.
Note: The expansion of the abbreviations of the Names of Parties given in Column | above
are attached.
Names & Abbreviations of Political Parties
Sl.  Name of Political Party Abbreviation
No.
1. Indian National Congress INC
2. Indian Congress (Socialist Sarat Chandra Sinha) ICS (SCS)
3. Janata Party JNP
4. Bhartiya Janata Party BJP
5. Lok Dal LKD
6. Communist Party of India CPI
7.  Communist Party of India (Marxist) CPM
8. Revolutionary Socialist Party RSP
9.  All India Forward Bloc FBL
10.  Jammu & Kashmir National Conference JKN
11. Jammu & Kashmir Panthers Party JPP
12. Jammu & Kashmir Peoples Conference JKP
13.  Musiim League MUL
14.  Kerala Congress KEC
15.  Socialist Unity Centre of India SuC
16. Independents IND
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Supply of Natural Gas to Rice Mills in
Andhra Pradesh

8963. SHRI A.J.V.B. MAHESWARA
RAO: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether there is a proposal to supply
natural gas to rice mills in East Godavari
and West Godavari districts in Andhra Pra-
desh; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) No, Sir.

{b) Does not arise.

Demand and Supply Position of Electricity

8964. DR. T. KALPANA DEVI: Will the
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Minister of ENERGY be pleased to state:

(a) the average demand and supply posi-
tion of electricity in the country from Janu-
ary, 1985 to January, 1987 State/Union
territory-wise; and

(b) the details of the steps taken to
improve the situation, State/Union
territory-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI): (a). The required information
is given in the Statement given below.

(b) In order to improve the power avai-
lability, various steps have been taken
which include expediting commissioning
of new capacity, better utilisation of exist-
ing capacity, implementing short gestation
projects, reducing transmission and distri-
bution losses, implementation of energy
conservation and demand management
measures and arranging transfer of energy
from surplus to deficit states.

STATEMENT
Power Supply Position from January,1985 to January, 1987

(All figures in (MU) net

Region/State System

Requirement Availability

Shortage Percentage

1 2 3 4 5
Northern Region
Chandigarh 795 758 37 47
Delhi 10789 10776 13 0.1
Haryana 11963 9417 2546 21.3
Himachal Pradesh 1720 1712 8 0.5
Jammu & Kashmir aga7 3234 593 15.5
Punjab incl. NFF 22532 20919 1613 7.2
Rajasthan 15718 14233 1485 9.4
Uttar Pradesh 38673 33384 5289 13.7
Total: 106017 94433 11584 10.0
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1 2 3 4 5
Western Region
Gujarat 30863 30064 799 2.6
M.P. 24523 24508 15 0.1
Maharashtra incl. Goa 56160 54001 2159 3.8
Total: 111546 108573 2973 2.7
Southern Region
Andhra Pradesh 29242 29242 —_ -
Karnataka 26483 20321 6162 23.3
Kerala 11090 10664 426 38
Tamil Nadu 31794 28674 3120 9.6
Total: 98609 88901 9708 9.8
Eastern Region
Bihar 9479 6776 2703 28.5
D.v.C. 14068 12110 1958 13.9
Orissa 12033 9451 2582 215
West Bengal 16164 14971 1193 7.4
Total: 51744 43308 8436 16.3
North Eastern Region
Total: 3789 3594 195 5.1
ALL-INDIA 371705 338809 32896 8.9

Postal and Telecommunication Services in
Assam and Nagaland

8965. SHRI CHINGWANG KONYAK:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have taken any
measures to improve the performance of

telecommunication and postal services in
Assam and Nagaland;

(b) if so, the details thereof; and
(c) the plans to improve postal and tele-

com services in Dibrugarh and Dimapur
during 1987-887?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Yes,
Sir.

(b) Telecom:

1. A Task Force under the charge of a
General Manager has been set up.

2. Administrative Units have been orga-
nised, strengthened and upgraded in
Assam and Nagaland.

3. Monitoring of Telecom Services in
North East has been introduced.

4. Priority aliotment of equipment and
induction of new technology have been
done.

Postal:

Speed service has been introduced from
Guwahati with effect from 15.11.1986. A
Departmental mail motor service has been
introduced between Kohima and Dimapur
for speedy transmission of mail.

{c) Telecom :

Action Plan has been drawn to improve
quality of service.

Postal:

An assessment is being carried out in
Dibrugarh and Dimapur areas as well as
other areas in North Eastern Circle to
ascertain the number of post offices justi-
fied as per the prescribed norms. Depend-
ing upon the results of the survey and the

extent of approval that may be granted by
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the Ministry of Finance, additional post
offices may be opened in these areas. The
position in this respect is likely to be clear
within the next 2 to 3 months.

Marketing of essential items through PDS
outiets

8966. SHRI SYED SHAHABUDDIN: Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state:

(a) the names of essential items of mass
consumption which are being marketed
through Public Distribution System;

(b) the quantity of each item marketed in
the country in 1985-86 through Public Dis-
tribution System outiets; and

(c) the quantity of each item marketed in
1985-86 per capita?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
The Central Government supplies seven
essential commodities viz, wheat, rice,
levy sugar, soft coke, controllied cloth,
kerosene and imported edible oils to the
States/UTs for distribution through Public
Distribution System outlets. Besides, the
States/UTs are free to include in their Pub-
lic Distribution System other commodities
for which they make their own arrange-
ments for procurement and distribution.

(b) A Statement is given below.

(c) Scale and criteria of distribution of
these commodities are determined by
States/UTs and, therefore, differ from State/
UT to State/UT.

STATEMENT
i Quantity lifted by the States/UTs/despatched
Commodiy by the Government during the year 1985-86
2
1 Rice 6105.2 thousands metric tonnes
2. Wheat 3648.4 -do-
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3. Kerosene 5634.3 -do-

4 Imported edible oils 538.7 -do-

5. Coal 16.77 Thousand tonnes

6. Controlled cloth:

(a) Cotton Cloth 262.530 Million sq. metres

(b) Polyester cotton ble 8.170 Million metres

ed shirting

7., Levy Sugar:
In addition to the commodities, during the year 1985-86, 3.13 lakh tonnes of levy sugar per
month were allotted to various States/UTs for distribution under the Public Distribution System.
An additional monthly levy quota of 50,000 tonnes was allotted for festivals during the year 1985-

86 in the months of June, August, September, October, November 1985

Waiting list for Telephone Connections

from Chanakyapuri Telephone
Exchange, Delhi

8967. SHRI KAMLA PRASAD SINGH:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of people waiting for tele-
phone connections from Chanakyapuri
telephone exchange Delhi; and

{b)the time by which connections will be
given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) The
number of people waiting for telephone
connections from Chanakyapuri Tele-
phone Exchange as on 1.4.1987 is 6347

(b) There is no capacity in the Chana-
kyapuri exchange to give more connec-
tions now. A new Digital Electronic
Exchange of 20,000 lines is proposed to be
installed by 1990-91 and the connections
would be given thereafter

Clearance to Thermal Power Plants
8968. CH. RAM PRAKASH: Will the Min-

ister of ENERGY be pleased to state:

(a) the number of thermal power plants
cleared, State-wise by Union Government
during the last three years and the details
of the capacity generation, amount invest-
ment, plant-wise;

(b) whether all the plants are in public
sector; and

{c) the number of thermal and gas based
power plants out of the plants referred to in
part (a) above with coal and gas require-

*ment of each?

THE MINISTER OF STATE IN THE
DEPARTMENT ()F POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI): (a) to (c). The information is
being collected and will be laid on the
Table of the House.

Issue of Licences for Wholesale Dealer-
ship in Sugar

8969. SHRI ZAINAL ABEDIN: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state.

(a) whether it is a fact that the order
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imposing ban on issuing licence for whole-
sale dealership in sugar under public Dis-
tribution System has been withdrawn;

(b) if so, the details thereof; and
{c) if not, the reasons therefor?

THE MINISTER OF STATE FOR FOOD
AND CIVIL SUPPLIES (SHRI GHULAM
NABI AZAD): (a) to (c). The restriction on
issue of new wholesale dealers lincence to
trade in sugar, which was imposed in
August, 1985 in the wake of a spurtin sugar
prices in the open market, as one cf the
steps to check specutlative activities of the
traders, has not yet been withdrawn. The
present sugar position, though better as
compared to that prevailing in July, 1985,
is still not comfortable enough to justify the
withdrawal of the requiatory steps taken by
the Government. Difficulties, if any,
pointed out by the State Governments in
smooth operation of the Public Distribu-
tion System on account of this restriction,
were satisfactorily resolved.

Assistance to states for sireng thening
Public Distribution System

8970. SHRIMATI N.P. JHANSI
LAKSHMI: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state the
financial and other assistance being given
to the States to strengthen the Public Dis-
tribution System so as to bring more items
of essential commodities under its fold?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHR! GHULAM NABI AZAD): The
Union Department of Civil Supplies is pro-
viding financial assistance to States to
strengthen the public distribution system
under the following schemes:

1. Assistance to States/UTs in the
North-Eastern Region and the
States/UTs of Himachal Pradesh,
Jammu & Kashmir, Sikkim and
Andaman & Nicobar Islands for
setting up Civil Supplies Corpo-
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rations and construction of
godowns.

2 Assistance to States for purchase
of mobile vans.

3. Assistance to States/UTs in the
North-Eastern Region for supply
of iodised salt and levy sugar in
smail packs.

During 1986-87, a sum of Rs. 125.32
lakhs was sanctioned to various States
under these schemes.

At present seven essential commodities
viz., wheat, rice, sugar, imported edible
oils, kerosene, soft coke and controlied
cloth are procured and supplied to States
by the Central Government for distribution
through the Public Distribution System.
Besides, the States/UTs are free to include
in their public distribution system, other
commodities for which they will have to
make their own arrangements for its pro-
curement and distribution, in order to
make more commodities of mass con-
sumption available to the consumers and
to help in improving the economic viability
of fair price shops.

Financial assistance for development of
Consumer Cooperatives in Siikkim

8971. SHRIMATI D.K. BHANDARI: Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state:

(a) whether it is a fact that Government
provide financial assistance to different
States for development of Consumer
Cooperatives under Central Sector and
Centrally Sponsored Schemes;

(b) if so, the total amount earmarked for
Sikkim during 1986-87 for Centrally Spon-
sored and Central Sector Schemes; and

(c) the total amount propased to be ear-
marked during 1987-88 and 1988-897?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
Yes, Sir. Government of India provides
financial assistance to the State Govern-
ment/U.T. Administrations under the Cen-
trally Sponsored Schemes for
development of consumer cooperatives in
urban and rural areas.

(b) The financial assistance under the
Schemes is provided to the State Govern-
ment/U.Ts on the basis of specific project
proposals received from them and accord-
ingly no State-wise allocations are made.
No proposals have been received from the
Government of Sikkim for financial assist-
ance during 1986-87.

(c) The Government of India would con-
sider the proposals from the Government
of Sikkim for financial assistance to the
consumer cooperatives under the Cen-
trally Sponsored Scheme as and when
such proposals are received.

Supply of essential commodities under
Public Distribution System

8972. SHRI NITYANANDA MISRA: Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state:

(a) whether seven items of essential
commodities are being distributed in Delhi
under the Public Distribution System;

(b) whether equal number of items are
being supplied in all States and Union terri-
tories under the Public Distributiop
System;

(c) if not, the reasons therefor; and

(d) the steps being taken to introduce all
the items in States/Union territories?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
and (b). Yes Sir. The Central Government
is already supplying certain key essential
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commodities viz, wheat, rice, sugar,
imported edible oil, kerosene, soft coke
and controlled cloth to all States/UTs,
including Delhi, for distribution to the con-
sumers under the scheme of Public Distri-
bution System.

(c) and (d). Does not arise.
Petrol Pumps in West Delhi

8973. DR. GOLAM YAZDANI: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether there is no petrol pump
beyond Tilak Nagar on Najafgarh road in
West Delhi causing a lot of inconvenience
to hundreds of motorists in Janakpuri,
Vikaspuri and Uttam Nagar; and

(b) if so, the steps proposed to be taken
to allot a petrol pump site in the up-coming
district centre of Janakpuri to serve the
affected areas?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) and (b). Presently,
three petrol/diesel retail outlets at Najaf-
garh, one at Janakpuri and one at Jail
Road In the Union Territory of Delhi are
meeting the requirements of the motoring
public in the area. With a view to meeting
the increasing needs for the products, the
oil industry has proposals to establish a
petrol/diesel retail outlet each at Janakpuri
and Vikaspuri in Delhi. Further action is
dependent upon suitable sites being allot-
ted by the Delhi Development Authority.

Pending Applications for LPG Connection
and Gas Agencies in Kottayam District of
Kerala

8974. SHRI SURESH KURUP: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of applications pending
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with Government for LPG connections in
the Kottayam district of Kerala;

(b) the number of gas agencies function-
ing in the district;

(c) whether Government intend to sanc-
tion more gas agencies in the district; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) On March 1, 1987
approximately 1,260 applications for
release of LPG connections were pending
in Kottayam District.

(b) There are ten LPG distributorships
functioning in the District.

(c) and (d). Yes, Sir, The oil industry has
plans to open 6 more distributorships in
Kottayam District. The details are given as
under

Location

Changanacherry
Kottayam
Vaikom
Pampady
Erumeli
Puthupally

[ R\ ]

Setting up of Thermal Power Station in
Ranipet, Tamil Nadu

8975. SHRI R. JEEVARATHINAM: Wil
the Minister of ENERGY be pleased to
state:

(a) whether the Tamil Nadu Government
has sent a proposal to set up thermal
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power station in Ranipet in North Arcot
Dustrict of Tamil Nadu;

(b) whether the Tamil Nadu Government
has proposed the setting up of the plant
tnrough private sector; and

(c) if so, action taken in this regard and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI): (a) No, Sir.

{b) and (c). Do not arise.

Production capacity of Polyester Fila-
ment Yarn Manufacturing Units

8976. SHRI P. KOLANDAIVELU: Will the
Minister of INDUSTRY be pleased to state:

(a) whether it is a fact that during 1977-
78 Government permitted polyester Fila-
menty Yarn manufacturers to produce in
excess of their licensed capacity, if it
resulted out of shift from finer denier base
yarn to thicker denier yarn;

(b) if §o, the licensed capacity of such
units at that time and their actual produc-
tion during three years thereafter, and

(c) the present licensed capacity of
Polyester Filament Yarn manufacturing
units and their actual production during
the last three Years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH): (a) Yes, Sir.

(b) The information is given below:
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S. Name of the company Licensed Production (Approx)
No. capacity
tonnes/ 1978 1979 1980
annum
1 2 3 4 5 6
1. M/s Baroda Rayon
Corporation Limited 576 690 650 580
2. M/s. Garware Nylons
Limited 576 470 410 600
3. M/s. J.K. Synthetics Ltd. 960 1,000 1,180 1,430
4. M/s. Modipon Limited 576 440 800 850
5.  M/s. Nirlon Synthetic
Fibres & Chemicals
Limited 922 1,080 1,120 1,310
6. M/s. Shree Synthetics
_ Limited 360 460 520 610
(c) The information is given below:
S. Name of the company Licensed Production (Approx)
No. capacity
tonnes/ 1984 1985 1986
annum
1 2 3 4 5 ]
1. M/s. Garware Nylons Ltd 3,500 2,010 1,830 1,860
2. M/s. J.K. Synthetics Ltd. 6,960 2,490 5,670 7,700
7.  M/s. Nirlon Synthetic
Fibres & Chemicals Ltd. 2,655 2,450 2,850 4,380
4.  M/s. Modipon Limited 1,723 3,480 3.650 3,220
5. M/s. Shree Synthetics
Limited 2,056 1,900 3,630 3,460
6. M/s. Baroda Rayon Corpn.
Limited 1,777 1,450 1,560 1,880
7.  M/s. Petrofils
Co-operative Limited 9,000 8,180 7,840 8,500
8. M/s. Century Enka Ltd. 6,540 6,100 6,230 7,010
9. M/s. Orkay Silk Mills
Limited 6,000 6,110 8,450 9,443
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4 5 6
10. M/s. Reliance Industries
Limited 25125 20,040 23,760 30,000
11.  M/s. Indian Organic
Chemicals Limited 3,500 _ — _

Consumption and Requirement of Elec-
tricity in Bihar

8977. DR. G.S. RAJHANS: Will the Minis-
ter of ENERGY be pleased to state:

(a) the present consumption and
requirement of electricity in Bihar; and

(b) the total electricity generated in
Bihar during 1986-87?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI):(a) The energy requirement in
Bihar during March, 1987 was 457 million
units against which the availability was 340-
million units.

(b) The total energy generated in Bihar
during 1986-87 was 3680 million units.

Lok Adalats in Gujarat

8978. SHRIMATI PATEL RAMABEN

RAMJIBHAI MAVANI:
SHRI BANWARI LAL
PUROHIT:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the number of Lok-Adalats held dur-
ing 1st January, 1986 to 20th April, 1987 in
Guijarat and other State; and

(b) the number of cases settled?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAL): According to the infor-
mation furnished by the Committee for
Iimplementing Legal Aid Schemes;

\a) 36 Lok Adalats were held in the State
of Guyarat from 1.1.86 to 5.4.87 and 410
Lok Adalats were held in other States and
Union Territories

(b) During the aforesaid period 5862
cases were settled at the Lok Adalats in
Gujarat and 356325 cases settled in Lok
Adalats in other States including the Union
Territories.

Stopping of Production of MEG by
indian Petrochemicals Corporation
Limited and National Organic
Chemical industries Limited

8979. SHRI H.N. NANJE GOWDA:
SHRI S.M. GURADD:!:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether both Indian Petrochemicals
Corporation Limited and National Organic
Chemical Industries Limited have stopped
the production of MEG;

(b} if so. the reasons thereof; and

{c) action proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH): (a) and (b). No Sir. Only Indian
Petrochemicals Corporation Limited
Plant is under planned shut down for
around three weeks.

(c) No action is considered necessary as
such shut downs for maintenance, etc. are
a normal feature.
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incident of Theft in Panaji Court

8980. SHRI SHANTARAM NAIK: Will the
Minister of LAW AND JUSTICE be pleased
to state:

(a) whether recently there was an inci-
dent of theft or cash and attached property
in one of the Court buildings of Judicial
Magistrate 1st class, in Panaji;

(b) if so, the details of cash and property
stolen; and

(c) the action taken or proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) Yes, Sir.

(b) The value of the property and cash
stolen is Rs. 11,045.57.

(c) A complaint had been lodged with
the Police and the case is being
investigated.

Setting up of New Sugar Milis

8981. SHRI N. DENNIS: Will the Minister
of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether there are any guidelines
regarding issue of licences for setting up
new sugar mills to those private individuals
who are already having sugar mills;

(b) if so, the details thereof; and

(c) whether new applications are to be
preferred for setting up sugar mills?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
No, Sir.

(b) In view of the above, question does
not arise.

(c) Applications for setting up new sugar
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mills forwarded by the State Government
will be examined in accordance with the
guidelines announced by the Central
Government for licensing new sugar facto-
ries during the Seventh Five Year Plan. As
per the policy announced recently, the
Cooperative Sector would be accorded
first priority for granting licences followed
by Public Sector.Applications from private
individual entrepreneurs are accorded last
priority.

Use of English in State Legislatures

8982. SHRI RAM DHAN: Will the Minis-
ter of LAW AND JUSTICE be pleased to
state:

(a) whether many Legislatures of States
have not enacted laws for continuing use
of English as required under Article 210 (2)
of the Constitution; and

(b) if so, the names of the Legislatures
which have not passed such a law so far?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) and (b). The infor-
mation will be collected from the State
Governments and the same will be laid on
the Table of the House.

Supply of Foodgrains in Tribal areas

8983. SHRI M. RAGHUMA REDDY: wiill
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state:

(a) the per capita supply of foodgrainsin
tribal areas through Public Distribution
System,;

(b) whether it is sufficient to meet their
requirement; and

(c) if not, how the full requirement of the
tribal people is proposed to be met?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
and (b). The Public Distribution System in
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various States/Union Territories, including
the tribal areas, is administered by the con-
cerned State Governments/Union Territo-
ries. The scale of issues to the consumers
is also determined by them.

(c) The supplies under the Public Distri-
bution System are supplemental in
character.

Setting up of special courts for Tax Eva-
sion cases In States

8984. SHRIMATI BASAVARAJES-
WARI:
SHRI H.N. NANJE GOWDA:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether setting up of special courts
for speedy trial of tax evasion cases in
States has been recommended by the
Union Government;

(b) if so, whether any directive in this
regard has been issued to the State
Governments;

(c) the number of State Governments
that have accepted the proposal; and

{d) the number of States that have so far
established such special courts?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) and (b). The Law
Commission in their 47th Report recom-
mended the establishment of Special
Courts for the effective and speedy prose-
cution of ecomomic offences. Subse-
quently, the State Governments were
requested to earmark some existing courts
or to set up additional courts for exclu-
sively dealing with economic offences
covered under the twelve specified Central
Acts including the Income Tax Act, 1961.

(c) and (d). So. far, Special Courts have
been set up in 10 States and one Union
Territory.
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Contracts by Neyvell Lignite Corporation

8985. SHRI M.V. CHANDRASEK-
HARA MURTHY:

SHRI V. SREENIVASA
‘PRASAD:

Will the Minister of ENERGY be pleased
to lay a statement showing:

(a) whether the Neyveli Lignite Corpora-
tion has not yet finalised the terms and con-
ditions of contracts in a way to protect its
own interests properly against the defec-
tive supplies both from the domestic and
foreign suppliers;

{h) the number of contract concluded
with the various parties by the Neyveli Lig-
nite Corporation for which the letters of
intent were issued in 1986 and 1987;

(c) the details of their terms and con-
ditions; and

(d) the steps taken to check up the past
performances of the contractors?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) NLC has been stipu-
lating necessary terms and conditions in
contracts to protect its interests ade-
quately against defective supplies from
domestic and foreign suppliers.

(b) The total number of detailed letters of
intent issued in 1986 and 1987 for major
packages are as under:-

1986 - 17 (Seventeen)
1987 - 11 (Eleven).

(c) The detailed letters of intent contain
clauses dealing with the percentage of
payments to be made at various stages for
different portidns of the contract, delivery
periods, warranty periods, performance
tests etc.

(d) NLC prescribes prequalification
requirements in notices inviting tenders
and calls for reference lists from.suppliers
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about the past supplies, such evaluation
with plant visits wherever necessary in
association with consultants help the
assessment of performance.

Loans for Construction of Kolaghat
Thermal Power Plant Units at

Midnapore (West Bengal)

8986. SHRI SATYAGOPAL MISRA: Wili
the Minister of ENERGY be pleased to
state:

(a) whether any efforts have been made
to secure loans for the construction of
units IV, V and VI of Kolaghat Thermal
Power Plant at Midnapore, West Bengal;
and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI): (a) and (b). The term lending
institutions, inciuding the Industrial Devel-
opment Bank of india, and a consortium of
Banks led by the State Bank of india have
agreed, as a speical cass, to provide a loan
assistance of Rs. 232 crores to finance a
part ot the project cost of the Kolaghat
Thermal Power Plant (Phase-ll) being
executed by the West Bengal Power Deve-
lopment Corporation.

[Translation]

8987. SHRI RAM SINGH: Will the Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) whether the building is ready for
shifting the Automatic Telephone
Exchange in Roorkee town;

(b) if so, the likely date of the shifting of
the exchange to new building; and

(c) the time by which facility of auto-
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matic telephone system will be made avail-
able in Haridwar and Deoband?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) No,
Sir.

{b) Does not arise in view of reply at (a)
above.

{c) Automatic telephone exchange at

Haridwar is planned to be commissioned
during 1991-92.

Automatic telephone exchange is
aiready existing at Deoband.

Direct Telephone/Telex Link between
Baroda-Halol, Baroda-Ankaleswar
and Ahmedabad-Surendranagar

8988. SHRI RANJITSINGH GAEKWAD:
Will the Minister of COMMUNICATIONS
be pleasea to state:

(a) whether Government are aware that
telephone facility available within the
radius of 40 to 80 K.M. from the main indus-
trialised cities like Baroda and Ahmedabad
to the suburban industrial complexes is
inadequate and direct telephone/telex link
between these centres is needed; and

(b) if so, the steps taken to provide direct
telephone/telex link between Baroda-
Halol, Baroda-Ankaleswar and
Ahmedabad-Surendranagar?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Yes,
Sir.

(b) (i) 3 channel and 8 channel carrier
systems are functioning between Baroda
and Halol. A second 8 channel system is
under installation.

(iiy Interstice cable system is provided
between Baroda and Ankleswar..
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(iii) 12 MHz coaxial system is provided
between Ahmedabad and Surendera-
nagar.

(iv) Telex facilities are available at Bar-
oda, Ankleswar, Surenderanagar. The
telex exchange at Terol serves Halol also. A
20 line telex exchange at Halol is planned
for commissioning by 30-6-1987.

(v) In addition, 2.6 MHz coaxial system is
planned between Baroda and Halol.

(iv) Ankleshwar is planned to be a spur
route on Ahmedabad-Bombay optical
fibre link.

Target for Commissioning of New Lines
and Connections

8989. SHRI S.M. GURADDI:
SHRI H.N. NANJE GOWDA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:
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(a) whether the Department of Telecom-
munications has exceeded its target in sev-

eral areas including commissioning of new
lines and connections during 1986;

(b) if so, the total target set and to what
extent it was achieved; and

(c} the likely improvements to be made
in 1987-88?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Yes,
Sir. The Department has exceeded its
target in some of the areas including com-
missioning of new lines and in giving new
connections during the financial year
1986-87.

(b) and (c). The statement of achieve-
ment in 1986-87 and target for 87-88 is
given in the Statement given below.

STATEMENT
1986-87 1987-88
Item
Target Achieve-  Percen- Target
ment tage of
target
1 2 3 4 5
DEVELOPMENT
1.  Commissioning of new switching
capacity (in lakh lines) 2.8 3.21 115 3.0
2. Provision of net DELs 24
(in lakh lines) 2.2 3.24 147 .
3.  Long Distance Public Telephones 1120 1558 139 1200
4 Provision of Telex connections 3000 4130 138 4500
5. No. of cities connected on
ISODo e 220 323 147 —
6. VFT Channels 1500 1852 123 1600
7.  Carrier Channels 1160 1215 105 1000
100 145 145 80

8. Manual Trunk Boards
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1 2 3 4 5
OPERATION
9.  Fault Rate (No. of faults per
100 stations per month) 30 29 Improve- 27.5
ment of
3.3%
10.  Call completion Rate per STD
calls (Test calls to free Telephones) 31.6 44.9 142 47.0

Tyres Production

8990. SHRI INDRAJIT GUPTA: Will the.

Minister of INDUSTRY be pleased to state:

(a) whether it is a fact that the indigenous

production of tyres is not enough to meet
the increasing demand;

(b) if so, what is the estimated demand,
the production capacity in different manu-
facturing units and the actual production
at the end of 1986; and

(c) if there is a shortfall in the produc-
tion, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to
(c). The present installed and approved
capacity of automotive tyres in the country
is considered adequate to meet the
demand of indigenous requirement of
tyres till the end of VIl Five Plan. The pro-
duction of tyres in the year 1986 was
higher than that in 1985 despite the closure
of two units from October 1986 onwards.

Communication System between Delhi
and Leh

8991. SHRI P. NAMGYAL.: Will the Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) whether lately the satellite telephone
link between Delhi and Leh has started
breaking down frequently; and

(b) if so, the reasons for frequent break-
downs and steps taken to improve the
communications between Leh and Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) No,
Sir.

(b} Not applicable in view of (a) above.

Modernisation of Coal Mining Industry

8992. SHRI P.R.S. VENKATESAN: Will
the Minister of ENERGY be pleased to
state:

(a) the measures taken during 1986-87
to modernise the coal mining industry and
the cost thereof;

(b) the increase in production acheived
thereby; and

(c) the details of modernisation schemes
to be taken up during 1987-88?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) and (b). The mea-
sures taken in 1986-87 to modernise the
mining activities, inter-alia, include
improvement of production capacity by
investment in reorganisation of existing
mines, opening of new mines and augmen-
tation of infrastructural facilities and sup-
port services. The capital expenditure on
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these developmental activities during
1986-87 is given below

(Rs. in crores)

Coal India Ltd. 966.61
Singareni Collieries

Company Ltd. cen 99.77
Research & Development .. 5.00

Total: 1071.38

The estimated increase in production dur-
ing 1986-87 over 1985-86 was 11.58 million
tonnes in CIL and SCCL mines.

(c) Similar measures as above will con-
tinue in 1987-88 also.

[Translation]

Contract for manufacture of shoes to a
company of USA

8993. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that Government
have given contract for manufacturing
shoes to a company of U.S.A;;

(b) if so, when the contract was given
and the name of the ~ompany to which the
contract has been given; and

(c) the justification for giving contract
for manufacturing of shoes to a company
of US.A.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to
(c). Information is being collected and will
be laid on the Table of the House.

[English)]
STD Faciiity at Latur and Nanded,
Maharashtra

~8994. SHRI ARVIND TULSHI RAM
KAMBLE: Will the Minister of COMMUNI-
CATIONS be pleased to state:
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(a) whether Latur and Nanded are to be
provided STD facility; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
SONTOSH MOHAN DEV): (a) Yes, Sir.

(b) Latur and Nanded are planned to be
provided with STD facility during the 7th
plan period.

Setting up of Frult Processing
Units

8995. SHRI PRAKASH V. PATIL: Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state:

(a) whether his Ministry have set up a
few' processing units to use fruits for pre-
Paring soft drinks and fruit products; and

(b) if so, whether their productivity in
quantity has gone up during the last three
years and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
The Department of Food in the Ministry of
Food and Civil Supplies set up a fruit juice
bottling plant at Delhi to manufacture
fruit drinks. This plant was transferred to
Modern Bakeries (India) Limited (subse-
quently renamed as Modern Food Indus-
tries (India) Limited) in April 1982, and
was commissioned by the Company the
same month.

(b) The production figures of fruit
drinks manufactured by the plant during
the last three years are given below:

Year Production in
lakh crates—each
crate of 24 bottles

of 200 ml. each)
1984-85 6.05
1985-86 7.24
1986-87 6.75

{Provisional)
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The decline in production during 1986-
87 was due mainly to frequent break-
downs of the plant.

Levy cement allotied to
Andhra Pradesh

8996. SHRI V. TULSIRAM: Will the Min-
ister of INDUSTRY be pleased to state:

(a) the total quantity of levy cementallot-
ted to Andhra Pradesh during the last three
years, year-wise and actual quantity of
cement lifted by the State Government,
year-wise during the period;

(b) whether the allotment of levy
cement to Andhra Pradesh has been far
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less than the requirements and demand
by the State;

(c) the steps proposed to be taken by
Government to increase the quota of levy
cement for Andhra Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
quantity of levy cement allotted to the
State of Andhra Pradesh under State quota
(excluding for Irrigation and Power) dur-
ing last three years and actual lifting has
been as under.—

Year Qty. of Cement (In ‘000 tonnes)
Allotted Lifted % age
1984 582 539 93
1985 621 635 102
1986 568 528 93
(Prov.)

(b) to (d). There is no system of ascer-
taining the demand for levy cement from
various States/Union Terrnitories on regu-
lar basis. Neither do the State Govern-
ments/UT  Admunistrations send their
demand regularly. However, as and when
any request are received from the States/
Union Territories for  additional
increased allotment of levy cement, same
are examined, keeping in view the overall
availability of levy cement and additional
allocation to the extent possible, are
provided.

Diversion of Cess under Oll Industry
(Development) Act, 1974
to General Budget

8997. SHRI C. JANGA REDDY: Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the amount of cess collected under

the Qil Industry (Development) Act, 1974
in each of the last three years;

(b) how much of il has been diverted to
meet the deficit of the general budget;
and

(c) the likely impact of the diversion of
this amount on the three new grassroot
refineries at Karnal, Mangalore and
Assam?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NAT-
URAL GAS AND MINISTER OF STATE
IN THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) The amount of cess

collected was: (Rs./crores)
1984-85 843.53
1985-86 872.92
1986-87 981.30

(provisional)
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(b) In accordance with the provisions of
section 16 of the Act, the entire proceeds of
the cess are required to be credited to the
Consolidated Fund of India and the Cen-
tral Government may, if Parliament by
appropriation made by law in this behalf so
provides, pay to the Qil Industry Develop-
ment Fund such sums of money as it may
think fit. In view of this, no diversion may
be said to have taken place.

(c) Does not arise.

Cases of misuse of Standard Marks

8998. SHRI V. SREENIVASA PRASAD:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether it is a fact that more powers
have been given to the ISI inspectors to
deal firmly with the growing fraudulent
use of standard marks;

(b) if so, the details thereof and how
many cases of fraudulent and misuse of
standard marks have been reported
during the last six months; and

(c) the action taken againt the persons
concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
Yes, Sir.

(b) The additional powers to the
inspecting officers of the Bureau for deal-
ing with improper use of Standard Mark
are detailed in Section 26 (1), (2) and (3)
of the Bureau of Indian Standards Act,
1986 and Rule 21(e) and (f) of the Bureau
of Indian Standards Rules, 1987.

Additional powers given have become
effective from 1st April, 1987 with the
establishment of the Bureau of Indian
Standards under the Bureau of Indian
Standards Act, 1986. No case has been
filed in the court after 1 April, 1987 for
fraudulent and misuse of Standard Mark.
During the last six months, however, 3
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cases were filed in courts in different
parts of the country under the old ISI Cer-
tification Marks Act. These cases have
not so far been disposed of by the con-
cerned courts.

(c) Does not arise in view of reply given
to (b) above.

Proposal to discourage production
of non-essential medicines

8999. SHRI RAJ KUMAR RAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it 1s a fact that the produc-
tion of non-essential and useless medi-
cines has gore up during the last few
years; and

(o) If so, the details thereof and steps
proposed to be taken to discourage the
production of non-essential and useiess
drugs in the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS iN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHAN-
DRA SINGH): (a) and (b). The Drug Con-
troller (india) which is under the
administi ~tive Control of the Health Min-
istry, approves bulk drugs and formula-
tiuns for use in the country after
considenrig various aspects. Permission
for production is given only in respect of
such approved bulk drugs and formula-
tions. Under the recently announced mea-
sures, It is envisaged that the new
formulations based on drugs already
approved for use in the country would not
be allowed to be manufactured unless
their therapeutic efficacy and rationality
are adequately tested.

Potential of Western Offshore
Oil Fields

9000. DR. KRUPASINDHU BHOI: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether oil potential in West off-
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shore has improved with the discovery of
several new oil fields including off-shore
Daman;

(b) if so, the details thereof and the
qualitative and quantitative analysis
thereof;

(c) whether any re-assessment of the
oil producing fields for a more realistic
appreciation of the reservoir potential
and behaviour over the years has been
made; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) and (b). Yes, Sir.
Since the beginning of the Seventh Plan,
oil has been discovered in 10 structures in
offshore namely—

D-118 B-13
B-172 B8-179
R-71 B-42
R-71 Panna East
CA

cD Daman Offshore

These discoveries are under delinea-
tion and actual production potential and
quality will depend upon further delinea-
tion drilling and testing.

(a) and (d). Yes, Sir. The fields are
behaving as per assessment and regular
corrective measures are being followed in
accordance with the best reservoir
practices.

[Translation]

Ground Radio Relay Link Scheme
in Pithoragarh (U.P.)

9001. SHRI HARISH RAWAT: Will the
Minister of COMMUNICATIONS be
pleased to state:
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(a) whether it is proposed to implement
the scheme regarding ground radio relay
link in Pithoragarh (U.P.); and

(b) if so, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Yes,
Sir.

(b) By March, 1988.
[English]

Consultation fees for technical services
from M/s. Rheinbraun consuiting of
West Germany

9002. SHRI BANWARI LAL PUROHIT:
Will the Minister of ENERGY be pleased
to state;

(a) whether the Neyveli Lignite Corpo-
ration (NLC) has agreed to pay consulta-
tion fees for the technical services
rendered by M/s. Rheinbraun Consulting
of West Germany;

(b) it so, the details of charges to be
paid for each project of NLC to the said
consulting firm;

(c) whether it is obligatory for the NLC
to keep the consuiting firm and/or to
adhere to their advice on the project in as
much as the assistance is mainly coming
from KFW, a West Germany financial
institution; and

(d) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) The details are given in the State-
ment given below.

(c) and (d): Under the guidelines of
K.F.W., the West German funding
agency, which is giving financial assist-
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ance for NLC's projects, it is obligatory
for NLC to engage an independent quali-
fied consulting engineer. The job of such
a consultant would include preparation of
bid documents, evaluatign of bids, assist-
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ance during negotiations on contracts
and their drafting. The consultant would
further render advice on the planning of
the project, and ensure quality of
construction.

STATEMENT
S. No.  Scope of consultancy for which contracts have been entered into Amount
(in DM)
1. Consultancy services for assistance in the preparation of detalled 386,600
project report, drawing up of specifications for equipment, etc.
for Mine Il Stage I.
2. Consultancy services during the implementation of lignite mine il 2,665,588
stage |. plus
Rs. 300,000
3. Consultancy services for the review of detailed project report on 255,000
the lignite mine Il stage Il.
4. Consultancy assistance during the implementation of lignite 3,530,754
mine |l stage Il. plus
Rs. 329,200

Supply of Kerosene to West Bengal

9003. DR. PHULRENU GUHA: Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether a propesal has been
received from Government of West Ben-
gal for the supply of more quota of Kero-
sene; and

(b) if so, details thereof and action
taken by Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT):(a) and (b). Government
of West Bengal had requested in Feb. 1967,
for retaining the State kerosene quota
given for Winter Block (Nov. 1986 to Feb.
1987) in the Summer Block (March to June
1987) also. The State Government had also
requested for an additional quantity of
5000 tonnes for March 1987 to meet the
increased demand.

The State’s allocation for the past Win-
ter Block was 50970 tonnes per month
and for the present Summer Block, it is
50250 tonnes per month. The require-
ment of kerosene varies from season to
season and it is higher in winter. An addi-
tional allocation of 2000 tonnes was given
to West Bengal for March, 1987.

Use of Computer for Exploration
by ONGC

9004. SHRI P.M. SAYEED: Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether Oil and Natural Gas Com-
mission has drawn up a plan to introduce
computers for oil exploration during the
Seventh Five Year Plan;

(b) if so, the details of the plan indicat-
ing the places where computers would be
utilised;

(c) whether the computers would be
utilised only for exploration of oil pros-
pects or some other aspects would also
be covered; and
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(d) the main benefits which are esti-
mated to accrue from the plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NAT-
URAL GAS AND MINISTER OF STATE
IN THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT) (a) (a) Yes, Sir

(b) ONGC has planned to deploy a
number of computers of different types at
its various work centres for oil exploration
during the Seventh Plan period. The com-
puters will be used in the six Regions,
Headquarters, KDM Institute of Petro-
leum Exploration, Dehradun and Institute
of Reservoir Studios, Ahmedabad.

(c) The computers would be mostly
used for processing of seismic and gravi-
ty/magnetic data, analysis of geological
data and log samples, and data base man-
agement system storage and other busi-
ness applications

(d) Installation of computers will
increase the inhouse capability of process-
Ing seismic data and facilitate the oil and
gas exploration programme of ONGC.

Contract labourers in BHEL

9005. DR. P. VALLAL PERUMAN: Wil
the Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that in the public
sector undertakings like BHEL in Tiruchi,
Ranipet, etc. thousand of contract labour-
ers are engaged for doing the sanitary
and sewerage work; and

(b} if so, whether Government have any
prcposal to absorh them on permanent
basis after some time?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY): (a) In BHEL
Tiruchi & Ranipet Plants, the sanitary
work is carried out on work contract basis
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by labour Cooperative Societies, who
have engaged about 100 persons for this
work.

(b) As these persons are not engaged
by BHEL, the question of their absorption
does not arise.

[Transiation]

Earmarking of collieries for Bandhav
Thermal Power Station

9006. SHRI DILEEP SINGH BHURIA:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government propose to
earmark some collieries for supply of coal
to the remaining two units of Bandhav
Thermal Power Station;

(b) if so, the names of the collieries; and

(c) the time by which the final decision
will be taken in this regard?

THE MINISTER OF ENERGY AND
MINISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) to (c). The logical
source of coal for Bandhav Thermal
Power Station is Singrauli coalfield. No
specific colliery has been earmarked so
far for Bandhav Thermal Power Station.

[English)

Raising of Funds through Power
Bonds by N.T.P.C.

9007. SHRI D.B. PATIL: Will the Minis-
ter of ENERGY be pleased to state:

(a) whether the National Thermal
Power Corporation issued power bonds
to raise funds to supplement finances
for certain power projects; and

(b) if so, the power projects to be
financed with the funds so raised?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) Yes, Sir.
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(b) The funds raised through the issue
of power bonds will be utilised for the Gas
Based Combined Cycle Power Projects at
Kawas (Gujarat), Anta (Rajasthan) and
Auraiya (Uttar Pradesh) and the National
Capital Thermal Power Project at Dadri
(Uttar Pradesh). Surplus funds, if availa-
ble, would be utilised for other on going
projects of the NTPC.

Supply of Safety items to different
subsidiaries of Coai India Ltd. on

Forged Material Test Certificates

9008. KUMARI KAMLA KUMARI. Will
the Minister of ENERGY be pleased to
state:

(a) whether recently Coal India Limited
has detected a group of firms situated at
Dhanbad,supplying safety items to difter-
ent subsidiaries of Coal India Limited on
forged material test certificates of Central
Mining Research Station, Dhanbad;

(b) if so, whether the case has been
handed over to CBI for further investiga-
tion and necessary action; and

(c) if not, the reasons thereof?

THE MINISTER OF ENERGY AND
MINISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) to (c). Yes Sir. Dur-
ing recent checks, it was noticed by CIL
that a group of firms situated at Dhanbad
had been indulging in malpractices in the
supply of triangular chokes, steel props
and other fabrications of steel to some of
its subsidiaries. Vigilance divisions of the
concerned subsidiaries are looking into
these malpractices. Besides, an inquiry
committee has also been constituted by
CIL to look into the matter. A decision
about handing over the case to CBI will
be taken on receipt of reports of internal
inquiries already in progress.

Capacity utifisation by BHEL

9009. SHRI YASHWANTRAO
GADAKH PATIL:
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CHOWDHARY
HASAN:

AKHTAR

Will the Minister of INDUSTRY be
pleased to state:

{a) the capacity utilisation of the Bharat
Heavy Electricals Ltd. for production of
thermal and hydro generation sets during
1986-87;

(b) the reasons for under-utilisation of
capacity, if any;

{c) whether the company has got suffi-
cient orders to keep the capacity fully uti-
lised during 1987-88; and

(d) if not, the measures taken to utilise
the capacity?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY): (a) to (d). On
the basis of orders in hand, the average
capacity utilisation in Bharat Heavy Electri-
cals Lid., during the Seventh Five Year
Plan period for thermal and hydro manu-
facturing facilities is 53% and 32% respec-
tively. Though the company has sufficient
orders for 1987-88, the order book position
for 1988-89 and beyond is not satisfactory.
Constraint of resources for the setting up
of new power plants is the principal cause
of low capacity utilisation. Product diversi-
fication and strengthening of services and
spares supply have been taken up by Bha-
rat Heavy Electricals Ltd., for improving
capacity utilisation.

Expenditure on R & D Programme
of BHEL

9010. SHR:MATI JAYANT! PATNAIK:
will the Minister of INDUSTRY be

pleased to state:

(a) the amount spent by the Bharat
Heavy Electricals Limited on Research
and Development Programme in 1986-87;

and
(b) the details thereot?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY): (a) and (b).
During 1986-87, BHEL spent around Rs. 42
Crores (subject to Audit) on Research &
Development Programmes relating to Boi-
lers/Coal areas, non-conventional energy
sources, Steam Turbines, Transmission
and Distribution Products/Systems, Indus-
trial Controis and Electronic, Heat Exchan-
gers, etc.

Approval to new Power Plants

9011. SHRI MANIK REDDY: Will the
Minister of ENERGY be pleased to state:

(a) the number of new power projects.
hydel and thermal, approved in 1986-87;

(b) the locations and capital cost esti-
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mated of each of them; and

(c) the number of new thermal projects
presently under examination with
Government and the locations of the
projects?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) and (b). 22
Hydel projects and 18 Thermal projects
were approved by the Planning Commis-
sion during the year 1986-87. The details
are given in the Statement given below.

(c) There are 14 thermal projects pres-
ently awaiting Government approval.
These are located in Punjab, Uttar Pra-
desh, Gujarat, Maharashtra, Karnataka,
Tamil Nadu, Orissa, Assam and Andaman
& Nicobar Islands.

STATEMENT
List of Projects approved by Planning Commission during 1986-87

Sl.  Name of the Project Location Estimated Remarks
No. cost (Rs.
crores)
1 2 3 4 5
Hydel
1.  Khawiva Small Hydel (1.1 MW) Mizoram 2.00
2.  Tuirivang Mini Hydel (0.3 MW) Mizoram 0.82
3.  Pahalgam HEP (3 x 1 MW) J&K 8.39
4. Srinagar HEP (4 x 50 MW) Uttar Prades 144.18
5. Gunho Micro Hydel (2 x 20 KW) Nagland 0.08
6. Dzuladi Micro Hydel (3 x 100 KW) Nagaland 0.69
7.  Warna Dam HEP (2 x 8 MW) Maharashtra 15.10
8. Muvattupuzha Small HEP (1 x 6 MW) Kerala 7.80
9. Chimoni Dam Small Hydel (1% 2.5MW) Kerala 3.14
10. Peppara Dam HEP (1 x 3 MW) Kerala 3.92
11.  Mini/Micro Hydel Project in M.P. Madhya Pradesh
Rudri (2 x 100 KW) 0.41
Korna (2 x 400 KW) 0.92
Barna (2 x 750 KW) 2.16
Mahan (2 x 200 KW) 0.72
12. Ranganadi HEP (6 x 135 MW) N.E.C. 322.32
13.  Birsalpur Mini Hydel (1x635 + 1x165 +
1 x 210 KW) Rajasthan 2.66
14. Etawa Micro Hydel (1 x 500 KW) Rajasthan 1.09
15. Puyankutty HEP St.—I (2x120 MW) Kerala 250.00
16. Limakhong Hydel St.-lll (2500 KW)  Manipur 1.85
17.  Srisailam Left Bank Power House
(9 x 110 MW) Andhra Pradesh 418.00 In principle
18. Koyna HEP St.-IV (6x125 MW) Maharashtra 277.12
19. Myanchu Mini Hydel (4 x 1 MW) Sikkim 7.42
20. Upper Rongnichu Mini Hydel (4x2 MW) Sikkim 14.53
21,  Tago Hydro Electric Project (3x1.5 MW). Arunachal Pradesh 529
22. Larji HEP (3 x 42 MW) Himachal Pradesh 168.85
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1 2 3 4 5
Thermal
1.  Gas Turbine at Maithon (3 x 30 MW) D.V.C. 44.57
2.  North Madras TPS (3 x 210 MW) Tamil Nadu 547.79
3. Augmentation of D.G. Capacity at
Karnorta Islands (3 x 300 WA) A & N Island 0.82
4. Installation of 2x 20MW DG SetsinJ & K J&K 22.13
5.  Setting up of Mejia TPS (3x210 MW) D.V.C. 566.00
6. Palana Lignite based TPS (2x60 MW) Rajasthan 180.00
7. P TPS (4 x 210 MW) Orissa 887.99 In principle
8. Gas based TPS at Rokhia (2 x5 MW) Tripura 12.30
9. Bakreshwar TPS (3 x 210 MW) West Bengal 682.58 In principle
10. Augmentation of D.G. capacity at A&N
Rungat Bay (3 x 880 KW) Islands 4.35
11.  Augmentation of D.G. capacity Lakshadweep 1.36
12.  Installation of D.G. sets at Kolar
Bidar, Jama Khandi and Indi (77.76 MW) Karnataka 50.81
13. Gas based TPS at Baramura 3rd Unit
(1 x5 MW) Tnpura 5.26
14. Kahalgaon Super Thermal Project N.T.P.C. 1058.64
Stage - | (4 x 210 MW) Central Sector
15.  Setting up of three gas based
combined cycle power plants each at
Kawas (4 = 100 GT + 2 % 100 ST) N.T.R.C. 1199.86
(Gujarat) -
Auratya (4x100 GT+2x100 ST) U P, Central Sector
Anta (3 x 100 GT + 1 x 100 ST)
Rajasthan
16. Installation of 8.8 MW Diesel Mizoram 5.84
Generating capacity
17.  Setting up of National Capital TPS N.T.P.C. 1063.57
Stage-| (4x210 MW)
18.  Installation of 1 x 120 MW Waste Maharashtra 62.56

Heat Recovery Plant at Uran

Setting up of Super Thermal Power
Station in Maharashtra

9012, SHRI PRATAPRAO B. BHO-
SALE: Will the Minister of ENERGY be
pleased to state:

(@) whether a proposal has been
received by Government for setting up of
a Super Thermal Power Station of 2000to
3000 M.W. capacity in Maharashtra under
Central Sector,;

(b) if so, the details thereof;
(¢) whether Maharashtra Government
is prepared to bear the capital cost of

Super Thermal Power Station;

(d) if so, the decision taken by the
Union Government on the proposal; and

(e) if no decision has been taken the
reasons therefor?

THE MINISTER OF ENERGY AND -
MINISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) to (e). The Maha-
rashtra authorities had proposed the set-
ting up of a pit-head Thermal Power
Station in the Central Sector at Chan-
drapur. The National Thermal Power Cor-
poration are preparing a feasibility report
for the proposed project envisaging
installation of 1000 MW capacity in the
first stage. The State authorities have
agreed, in principle, to bear the capital
cost of only the water supply arrange-
ments for the proposed thermal station.
The proposal could be considered by
Government only after its techno-
economic viability has been established
by the Central Electricity Authority.
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Reservation for SC/ST for allotment of
Agencies for Petrochemical Products

9013. SHRI SOMJIBHA!I DAMOR: Will
the Minister of INDUSTRY be pleased to
state:

(a) the number of Petrochemical Cor-
porations in the public sector in the coun-
try ang their location:

(b) the number of agencies for the pet-
rochemical products under each Corpo-
ration and their location;

(c) the yearly turn over of each agency;

(d) whether there is any reservation for
Scheduled Castes and Scheduled Tribes
in the allotment of such agencies, if so,
the percentage thereof,

(e) whether such reserved aliotment
has already been made; and

(f) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRiI R.K. JAICHAN-
DRA SINGH): (a) There are two petro-
chemical corporations in public sector in
the country viz. (i) Indian Petrochemicals
Corporation Limited (IPCL), Baroda
(Gujarat) and (ii) Bongaigaon Refinery &
Petrochemicals Limited (BRPL) at Bon-
gaigaon (Assam).

(b) Whereas BRPL has yet to appoint its
agents for marketing of its petrochemical
products. IPCL has 61 distributors/deal-
ers for marketing of its polymer products
viz. Low-Density Polyethylene, Polyprop-
ylene. Polyvinyl Chloride and Polybuta-
diene Rubber operating from 45
centres/locations.

(c) The average gross turnover of a dis-
tributor/dealer of IPCL is Rs. 525 lakhs
per annum.
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(d) to (f). No, Sir. Other things being
equal, preference is, however, given by
IPCL to SC/ST candidates in preference
to other applicants for distributorship.

Grisvances of SC/ST Employees of indian
Petrochemicals Corporation Ltd.

8014. SHRI GANGA RAM: Will the
Minister of INDUSTRY be pleased to
state:

{a) whether it is a fact that the SC &
ST Employees Association of indian Pet-
rochemicals Corporation Ltd. (IPCL) Bar-
oda has submitted 14 grievances to the
Chairman and Managing Director of the
Corporation on 30 January, 1987,

(b) if so, the details thereof, and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMCIALS IN THE MINISTRY
OF INDUSTRY (SHR! R.K. JAICHAN-
DRA SINGH):(a) and (b). Yes, Sir. The
SC/ST Committee of Indian Petrochemi-
cals Corporation Limited (IPCL) raised
certain issues like promotions, career
development, nominations for SC/ST
employees for training, etc., probiems
pertaining to sweepers like uniforms,
change in designation, high post for
sweepers, etc., rotation of SC/ST
members for Departmental Promotion
Committee, and certain individual cases.

(c) The issues raised by the Association
are being examined by IPCL.

Revision of Wages of employees of
Bharat Heavy Electricals Ltd.

9015. SHRI A.C. SHANMUGAM: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether the wages of the workers of
the Bharat Heavy Electricais Ltd. have
been revised throughout the country; and
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(b) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY).(a) and (b).
The wages of BHEL workers revised with
effect from 1.9 1982 and the wage agree-
ment was valid for 4 years. The discus-
sions with Joint Committee for further
revision of wages of workers have aiready
started.

Filing up Reserved Vacancies in
Mahanagar Telephone Nigam Limited

9016. SHRI ML JHIKRAM: Will the
Minister of COMMUNICATIONS be
pleased to state

(a) whether in Group ‘A’ and ‘B’ Cadres
in Mahanagar Telephone Nigam Ltd.,
Bombay and Delhi a large number of
reserved vacancies have been dereserved
in favour of general candidates;

(b) if s0, the reason for not giving pro-
motions on ad-hoc basis to Schedules
Castes/Scheduled Tribes'Officers agairist
these reserved vacancies, and

(c) the steps taken to ensure fitling up
of reserved vacancies in Group ‘A’ and ‘B
cadres by Scheduled Castes/Scheduled
Trnibes Otficers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI SONTOSH MOHAN DEV). (a) De-
reservation is not separately done for
Mahanagar Telepnone Nigam Ltd. Bom-
bay and Delhi as the recruitment is done
on a common basis for the whoie country
tor Group ‘A’ and Group ‘B’ cadres.

(b) For ad-hoc promotions seniority
cum fitness 1s the criterion to be
observed. There are no formal reserva-
tions or quota for ad-hoc promotions.

(c) For Group ‘A’, while selecting, by
promotion from Group 'B’, the Zone of
consideration is bigger in the case of
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Scheduled Castes/Scheduled Tribes/
candidates with a view to ensure filling up
of the quota

in promotion examinations the qualify-
ing standards have been relaxed in the
cases of Scheduled Castes/Scheduled
Tribes candidates.

Shortage of Qualified Managernial
Personnel in Public Sector

9017. SHRI NARSING SURYAWAN-
SHi Wil the Minister of INDUSTRY be

pleased 1o state:

(a) whether it 1s a fact that moest of the
public sector units suffer from a chronic
shortage of qualified managerial person-
nel, and

10) if s0, the measures taker by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF K K. TEWARY! {a) No, Sir.

‘ty Dog- o arse

Cheage in Administration and
Functse ning of Telecommunication
System

9018. SHR* RAM BHAGAT PASWAN:
Wil the Minister of COMMUNICATIONS
be pleased to state:

&+ whether Government propose to
bring any change ir the aaministration
and funcboning of telecommunication
system in tngia on Bnlish pattern: and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
1SHRI SONTOSH MOHAN DEV): (a) No,
Sir.

(b} Question does not arise.
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Electrification of Villages by Rural
Electrification Corporation

9019. SHRI E. AYYAPPU REDDY: Will
the Minister of ENERGY be pleased to
state the number of villages electrified by
the Rural Electrification Corporation dur-
Ing 1986 and also the pump sets ener-
gised under Rural Electrification

Corporation Projects all over the
country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI!): During the
Calendar year 1986, 20,122 villages were
electrified and 4,23,354 pumpsets ener-
gised in the country under the schemes
financed by the Rural Electrification
Corporation.

Maintenance of P & T Quarters in Delhi

9020. SHRI P.R. KUMARAMANGA-
LAM. Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) whether the maintenance of P & T
quarters in Delhi and all welfare activities
for Mahanagar Telephone Nigam Limited
(Delhi), GMM Delhi and Postal (Delhi)
employees and their families residing in
P&T Colonies of Delhi have been stopped
since the formation of Mahanagar Tele-
phone Nigam Limited w.ef. 1st April,
1986; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV).(a) and
(b). No, Sir. However, certain difficulties
are being experienced in the mainte-
nance of quarters in the Department of
Posts following the formation of Maha-
nagar Telephone Nigam Limited Arran-
gements are being worked out to ensure
smooth maintenance of quarters in the
Postal Pool.
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Setting up of Terephthalic Acid Project
in Cuttack District of Orissa

9021. SHRI CHINTAMANI JENA: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether Government of Orissa has
requested for review of the decision taken
by Union Government rejecting the appli-
cation of M/s. Industrial Promotion and
Investment Corporation Limited for issue
of an industrial icence for setting up ter-
ephthalic acid plant in Cuttack district;
and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHAN-
DRA SINGH): (a) Yes, Sir.

(b) The representation from M/s. Indus-
trial Promotion and Investment Corpora-
tion Ltd. (IPICOL) against the rejection of
their application for setting up a Tereph-
thalic Acid project was examined by the
Government and was rejected on the
grounds of capacity constraint.

Use of Chemical Gas as Cooking Gas

9022. SHRI H.B. PATIL: Will the Minis-
ter of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether any chemical gas different
from liquified petroleum gas is also being
supplied and used as cooking gas;

(b) if so, the details in this regard; and

(c) whether use of this chemical gas as
cooking gas is quite safe from accidents
as well as from the health point of view?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NAT-
URAL GAS AND MINISTER OF STATE
IN THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT); (a) to (cj. Some non-
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Petroleum Companies in the private sec-
tor are marketing mini cylinders filled
with C 3/C 4 Hydrocarbon streams. The
main source of supplies of this gas to
these mini cylinder marketeers are
reported to be as under:

(1) Union Carbide India Ltd.
(UCIL).

(2) Indian Petro-chemicais Ltd. Bar-
oda (IPCL).

(3) Noci!, Bombay.

4) Gujarat Petro-chemicals Ltd.,
Ankleshwar.

(6) Some Petro-chemical plants
using Naphtha as feedstock and
having Naphtha Crackers.

The capacity of the Mini-cylinders var-
ies from 1/2 Kg. to 6 1/2 Kg. The licence
for manufacture and filling of this type of
gas is issued by the Chief Controlier of
Explosives.

Cooperation between Laboratories and
industry to Accelerate Technological
upgradation in Industrial Sector

9023. SHRI R.M. BHOYE: Wili the Min-
ister of INDUSTRY be pleased to state:

(a) whether Government have issued
any instructions to the large industrial
Houses in the country to help ancillaries
to bring about technological changes to
ensure that products manufactured by
ancillaries compete in terms of quality
and price in domestic and international
market; and

(b) if so, action taken by Government
for greater interaction between research
laboratories and industry so as to acceler-
ate the process of technological upgrada-
tion in the industrial sector?

THE MINISTER OF STATE IN 1HE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) Instructions already exist to the effect
that all applications for grant of Industrial
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Licence, should be scrutinised with a
view to examining the scope of ancillari-
sation. Requirement of quality and price
of the products are to be settied between
the mother and the ancillary units.

(b) The interaction between research
laboratories and industry is brought
about by the Deptt. of Scientific and
Industrial Research inter alia through the
following schemes:-

(i) Reccgnition of In-house
Research and Development
units.

(ii) import of know-how, design,
consultancy etc. by recognised
in-house R & D units.

(iii)  Activities of National Research
Development Corporation of
India including transfer and
licensing of technology deve-
loped by R & D institutions in the
country, filling up technolgical
gaps by promoting developmen-
tal projects in collaboration with
industry, equity participation in
undertakings set-up for utilising
NRDC technologies for the first
time, encouragement of inven-
tive talent and promoting hori-
zontal transfer of technology
from industry to industry etc.

(v) Support to consultancy
organisations.

Setting up of Public Sector Units
in Orissa

9024. SHRI JAGANNATH PATTNAIK:
Will the Minister of INDUSTRY be
pleased to state:

(a) the total number of Central public
sector units in the State of Orissa in rela-
tion to its number in other parts of the
country;

(b) whether Government are consider-
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ing a proposal to set up some more public
sector units in Orissa; and

(c) if so, the details thereof together
with their location in the State, district-
wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY): (a) Out of
228 industnal and commercial enter-
pnises cf the Central Government as on
31.12.1986, 3 enterprises are having their
registered offices in the State of Orissa.
However, many enterprises have invest-
ment in the State of Onssa though their
registered offices are situated elsewhere.
The total investment of Central public
enterpnises in terms of gross block in the
State of Onissa amounted to Rs. 4070.72
crores as on 31.3.1986 against the total
investment of Rs. 56,695.30 crores in the
country as a whole.

(b) and (c). Decisions regarding foca-
tion of Central public enterprises are
taken by the Government on broad
techno-economic consideration and it
cannot be predetermined on a State-wise
basis.

Defauilt in Delivery of Money Orders

9025. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MUNICATIONS be pleased to state the
steps taken to minimise the defaults in
delivery of money orders and to give
expeditious relief to those aggrieved by
such defaults?

THE MINISTER OF STATE IN THE
MINISTRY OF CTOMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): The fol-
lowing steps have been taken to minimise
the defaults in the payment of Money
Orders and to give expeditious relief to
those aggrieved by such fauits:

(8) To minimise the delay in payment
of Money Orders, the arrange-
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ments for supplying cash tosmall
post offices have been greatly
improved by revising the limits of
cash which may be remitted
through various channels. Simi-
larly, the limits of cash that can
be entrusted to the postmen for
payment of Money Orders have
also been increased.

(b) In the case of non-payment of
Money Orders, instructions exist
to issue duplicate Orders expedi-
tiously and make the payment to
the payees or the remitter as
desired by the remitter.

(c) Rules exist for proper identifica-
tion of payees to avoid wrong
payments. Where wrong pay-
ments are established the
amount of the Money Order is
paid to the payee or the remitter
as per the wishes of the remitter.

(d) Recently a drive has been
ordered to tighten supervision by
visiting and inspecting officers to
ensure prompt payment of
Money Orders especially in rural
areas. Reports received after the
drive show that the results have
been satistactory.

(e) There is a well established com-
plaints organisation in the
Department of Posts and every
complaint is  immediately
acknowledged and pursued at
the level of Divisional Superin-
tendent for its expeditious dispo-
sal. The analysis of the
complaints as well as the pen-
dency is carried out at the highest
levels to ensure that complaints
are quickly settled. These include

the complaints regarding Money
Orders.

Opening of New Post Offices, Telegraph

Offices and Mublic Call Offices in
Rursal Aress

9026. SHRI AMARSINH RATHAWA:
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will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of new post offices, tele-
graph offices and public call offices
opened during the years 1985-86 and
1986-87 State-wise;

(b) the number of new post offices, tele-
graph offices and public call offices likely
to be opened during the year 1987-88
State-wise; and

(c) whether any special attention is
being given to the tribal areas or hilly areas
in the matter of opening of new post offi-
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ces, telegraph offices etc. during the year
1987-88, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
Postal: The information is furnished in

Statement-I given below.

Telecom: The number of telegraph offi-
ces (Combined offices) and Long Distance
Public Call offices opened during the years
1985-86 and 1986-87 are given below. The
Circle/State-wise information is given in
the Statement-Ill given below.

1985-86 1986-87
Telegraph offices
(Combined offices) 1316 1046
Long Distance Public
Call offices 1509 1558

(b) Postal: The information to the extent
available is furnished in Annexure-1l. The
number of post offices likely to be opened
In the remaining Circles is being ascer-
tained and will be laid on the Table of the
House. In view of the ban on creation of
posts, approval of the Ministry of Finance
is also required, and therefore, the number
of post offices actually opened may fall
short of the figures indicated in State-
ment-Il given below.

Telecom: 1200 Long Distance Public
Call offices are likely to be opened during
the year 1987-88. Out of them, those
opened in post offices, will have telegraph
facility on phonocom basis. Circle/State-
wise information is given in the State-
ment-lil below.

(c) Postal: Yes, Sir. Out of 222 post offi-

ces indicated in Annexure-Il, as likely to be
opened in 1987-88 as many as 65 are in
hilly and tribal areas.

Telecom: There are special relaxation
for providing Telecom facilities in the Tri-
bal/Adivasi and hilly areas. A Telecom
facility can be provided in a village with a
population of 2500 or more in tribal/hilly
areas as against a population of 5000 or
more in normal rural areas.

(i) For considering the population of
2500 in Tribal areas, population of all the
villages within 10 kms of the central village
can be taken into account in case of Tribal
areas. There 1s a plan to open about 100
LDPT in the tribal/hilly areas under the
above plan.

STATEMENT—I
Number of post offices opened during 1985-86 and 1986-87.
Circles Post offices Post offices
opened during opened during
1985-86 1986-87
1 2 3 4

1. Andhra Pradesh
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1 2 3 4
2 Bihar — —
3 Delhi - 2
4 Gujarat — —
5 Jammu & Kashmir — —
6 Kerala — —
7 Karnataka 1 —
8 Madhya Pradesh 2 3
9 Maharashtra 6 1
10 North East — —
11 ~orth West — —
12 Onssa — —
i Rajasthan — -
14 Tamil Nadu — 3
15 Uttar Pradesh — -
16 West Bengal —
Total 10 9
STATEMENT—II

Number of post offices likely to be opened during 1987-88

Name of the Circle

Number of Post Offices

Bihar

Kerala

Rajasthan
Maharashtra
Madhya Pradesh
Punjab

Himachal Pradesh

Andhra Pradesh

55
31
17

4

113

Total 222
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STATEMENT~—IH

Telegraph pfﬁces {Combined Offices) and Long Distance Public Call offices opened
during 1985-86, 1986-87 and those likely to be opened during 1987-88

1985—86 1986—87 1987-88
' Telegraph Long Telegraph Long Long
Name of Circle oftices. distance offices distance distance
(C.0)) Public Call (C.0.) Public Call Public Call
oftices offices offices
1.  Andhra Pradesh 44 127 7 61 10
2. Bihar 245 245 2 107 145
3. Guijarat 11 56 74 74 45
4 Jammu & Kashmir 35 22 — 7 25
5. Karnataka 81 49 27 113 45
6. Kerala 11 11 6 8 —
7. Madhya Pradesh 300 300 135 133 170
8. Maharashtra 92 109 70 304 130
9. North East (including 12 19 — 30 50
Assam, Tripura,
Arunachal Pradesh
Meghalaya
Manipur, Mizoram)
10.  North West (upto 86-87) 87 87 26 87 —
(Punjab, Haryana,
Himachal Pradesh)
11. Rajasthan 45 142 56 191 240
12.  Orissa 116 119 111 114 70
13.  Tamil Nadu 84 77 55 67 —
14. Uttar Pradesh 117 117 230 230 5
15. West Bengal 36 29 3 32 80
16. Assam w.e.f. 87-88 - - - — 50
17. Haryana w.e.f. 87-88 — . — - 30
18. Himachal w.e.f 87-88 — - - - 25
19.  Punjab w.e.f. 87-88 — — — — 10
Total: 1316 1509 1046 1558 1200
Power Generation through Thermal Power (a) the total power generated annually in
Projects,Hydro Electric Power Projects the country and the power generated
and Atomic Energy Projects through thermal power projects, hydro-

electric power projects and Atomic Energy

9027. SHRI AMARSINH RATHAWA: projects; :

Will the Miruster of ENERGY be pleased to
state: (b) the target fixed for the Seventh Plan;
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{c) the number and names of places
where new thermal power projects and
hydro-electric power projects are likely to
be commissioned during the Seventh Plan
and the power likely to be generated in
those projects; and

(d) the estimated power generation by
the end of the century and the steps taken
to achieve the fixed target by commission-
ing more thermal power projects and
hydro-electric power projects In the
country?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) During 1986-87, the
total generation was 187568 million units
comprising of 128802 million units ther-
mal, 5022 million units nuclear and 53744
million units hydro.

(b) Gross generation of 275.5 billion
units in the utilities is estimated in the
country during the terminal year of the
Seventh Five Year Plan i.e. 1989-90 com-
prising 193.9 billion units thermal, 73 BU
hydro and 8.6 BU nuclear.

(c) The thermal, hydro and nuclear
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power projects included in the Seventh
Five Year Plan and the benefits expected

from them are given in the Statement given
below.

(d). The Central Electricity Authority has
undertaken a long-term planning study to
determine the capacity additions and the
total outlay which would be required to
meet the country’s power demand up te
the year 2000 AD. A view will be taken by
Gowvt. when the conclusions of the study
are available, depending upon the availa-
bility of resources. )

Various measures have been taken to
avoid any shortfall in the induction of the
targetted capacity which include regular
monitoring of the projects by the Central
Electricity Authority, efforts to expedite
supply of equipment and materials, visits
to project sites by engineers of the Central
Electricity Authority to resolve problems
and organising review meetings of agen-
cies concerned to coordinate project
implementation. The need to obviate time
and cost over runs in project implementa-
tion is also being constantly emphasised
on State Authorities.

STATEMENT
Power Generation Schemes to be Commissioned during VIl Plan

Sl. No. Region/Name of Scheme Benefits-MW
1 2 3
NORTHERN REGION 6649
1. Western Yamuna Canal H.E. Scheme (Haryana) 48
2. Dadupur H.E. Scheme (Haryana) 10
3. Panipat Thermal Station Stage-I! (Haryana) 220
4. Panipat Thermal Station Stage-ill {—do—) 210
5. Andhra H.E. Scheme {Himachal 17
Pradesh)

8. Rongtong H.E. Scheme (—do—) 2
7. Bhabha H.E. Scheme (—do—) 120
8. Thirot H.E. Scheme (—do—) 4.5
9. Upper Sindh H.E. Scheme Stage-Iii (J & K) 70
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1 2 3
10. Karnah H.E. Scheme (J & K) 2
11.  Stakana H.E. Scheme (—do—) 1.4
12. Mukerian H.E. Scheme (Punjab) 162
13. U.B.D.C. H.E. Scheme Stage-Ii {—do—) 45
14. Daudhar Mini Hydel Scheme (—do—) 1.6
15. Dhariwal H.E. Scheme {(—do—) 24
16.  Thuhi H.E. Scheme (—do—) 0.8
17. Rohti H. E. Scheme (—do—) 0.8
18. Nidhimpur H.E. Scheme (—do—) 0.8
19. Ropar Thermal Station Stage-I| (—do—) 420
20. Anandpur Sahib H.E. Scheme (—do—) 134
21. Kota Thermal Station Ext. (Rajasthan) 210
22. Ramgarh Gas Turbine Station (—do—) 3
23. Mahi H.E. Scheme (—do—) 140
24, Mangrol H.E. Scheme (—do—) 6
25. Charanwala H.E. Scheme (—do—) 2
26. Suratgarh H.E. Scheme (—do—) 4
27. Anoopgarh Canal H.E. Scheme (—do—) 9
28. Pugal H.E. Scheme (—do—) 2.1
29.  Jakhan H.E. Scheme (—do—) 9
30. Maneri Bhall H.E. Scheme Stage-|| (Uttar Pradesh) 304
31. Anpara ‘A’ Thermal Station (Uttar Pradesh) 630
32. Tanda Thermal Station Uttar Pradesh 440
33. Unchahar Thermal Station (Uttar Pradesh) 420
34. Salal H.E. Scheme (Central 345
Sector)

35. Chamera H.E. Scheme (Central 180
Sector)

36. Singrauli Super Thermal Station (Central 1000
Stage-| Phase-lI| Sector)
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1 2 3
37. Rihand Super Thermal Station (Central 1000
Sector)
38. Narora Atomic Power Project (Central 470
Sector)

WESTERN REGION 6531. 5
39  Ukai Left Bank Canal H.E. Scheme (Gujarat) 5
40. Kadana Pumped Storage H.E. Scheme (Guijarat) 120
41. Wanakbori Thermal Station Extn. (Gujarat) 630
42. Sikka Thermal Station (Gujarat) 120
43. Gandhi Nagar Thermal Station Ext. (Guijarat) 210
44. Hasdeo H.E. Scheme (Madhya Pradesh) 120
45. Bargo H.E.Scherne (Madhya Pradesh) 90
46. Korba West Thermal Station Extn. (Madhya Pradesh) 210
47. Sanjay Gandhi (Binsinghpur)

Thermal Extn. (Madhya Pradesh) 210
48. Bansagar H.E. Scheme (Madhya Pradesh) 210
49. Bhira Tail Race H.E. Scheme (Maharashtra) 80
50. Tillari H.E. Scheme (Maharashtra) 60
51. Pawana H.E. Scheme ({Maharashtra) 10
52. Bhandardara H.E.Scheme {(Maharashtra) 10
53. Khadakwasala H.E.Scheme (Maharashtra) 16
54. Bhatsa H.E. Scheme (Maharashtra) 15
55. Chandrapur Thermal Station Extn. (Maharashtra) 420
56. Uran Gas Station Ext. {Maharashtra) 324
57. Khaparkheda Thermal Station Extn. (Maharashtra) 420
58. Parli Thermal Station Extn. (Maharashtra) 210
59. Ujjani Pumped Storage H.E.Scheme (Maharashtra) 12
60. Uran Gas Turbine Station Un.t No. 8 (—do—) 108
61. Vaitarna H.E. Scheme (Maharashtra) 1.5
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1 2 3
62. Pench H.E. Scheme (M.P.) 160
(Maharashtra)
63. Korba Super Thermal Station Extn. (Central 500
Sector)
64. Korba Super Thermal Stn. Extn. (Centra! 1000
Sector)
65. Vindhyachal Super Thermal Stn. (Central 1260
Sector)
SOUTHERN REGION 5452.75
66. Balimela H.E. Scheme (Andhra Pradesh) 60
67. Nagarjunsagar H.E. Scheme Stage-i| (Andhra Pradesh) 60
68. Srisailam H.E. Scheme Stage-l| (Andhra Pradesh) 330
69. Penna Ahobilam H.E. Scheme (r.ndhra Pradesh) 20
70. Nagarjunsagar LB Canal H.E. Scheme (Andhra Pradesh) 60
71. Nagarjunsagar RB Canal H.E. Scheme (Andhra Pradesh) 30
72. Pochampad H.E. Scheme {Andh-a Pradesh) 27
73.  Vijaywada Thermai Station Ext. (Andhra Pradesh) 210
74. Kaketiya Canal H.E. Scheme (An*~-a Pradesh) 1.5
75. Varahi Canal H.E. Scheme , “arnateka) 239
76. Supa Dam H.E. Scheme inFaataka) 100
77. Ghataprabha H.E.Scheme ‘Ka.nataka) 32
78.  Raichur Thermal Station :Karnataka) 210
79.  Walapur H.E. Scheme (Karnataka) 9
80. Kailma ~igenerkal H.E. Scheme {Karnataka) 0.75
81.  Sirwar H.E. Scheme (Karnataka) 1
82. Madur Branch H =. Scheme & other Mini/Micro (Yarnataka) 176.5
83. idamalaya- +.E. Scheme (Kerala) 75
84. Kakkad H. E. Scheme (Kerala) 50
85.  Iddukki H.E. Scheme Stage-l (Kerala) 350
86. Kallada H.E. Scheme (Kerala) 15
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87. Servalar H.E. Scheme (Tamil Nadu) 20
£8. Kadamparai H.E. Scheme (Tamil Nadu) 400
89. Kundah H.E. Scheme Stage-V (Tamil Nadu) 20
90. Lower Mettur H.E. Scheme {Tamil Nadu) 120
91. Vaigai Micro H.E. Scheme (Tamil Nadu) 6
92. Pykara Micro H.E. Scheme (Tamil Nadu) 2
83. Lower Bhavani H.E. Scheme (Tamil Nadu) 8
94. Mettur Thermal Station (Tamil Nadu) 420
95. Mettur Thermal Stn. Extn. (Tamil Nadu) 210
96  Tuticorin Thermal Station Ext. (Tamil Nadu) 210
g7 Ramagundam Super Thermal Stn. Ext. (Central 1000
Sector)
98. Neyveli 2nd Mine Cut Thermal Stn. (—do—) 210
98. Neyveli 2nd Mine Cut Thermal Stn. Ext. (Central 210
Sector)
100. Kalpakkam Atomic Power Project Unit-2 (Central 235
Sector)
EASTERN REGION 3182.60
101. ‘Patratu Thermal Station Unit-19 {Bihar) 110
102. North Koel H.E. Scheme (Bihar) 24
103. Sone Western Link Canal H.E. Scheme (Bihar) 6.6
104. Eastern Gandak Canal H.E. Scheme (Bihar) 15
10¢ Muzzaffarpur Thermal Station Unit-2 (Bihar) 110
106. Tenughat Thermal Station (Bihar) 210
107. Sone Eastern Link Canal H.E. Scheme (Bihar) 3.3
108. Upper Kolab H.E. Scheme (Orissa) 240
109. Hirakund H.E. Scheme Stage-Il| (Orissa) 37.5
110. Rengali H.E. Scheme (Orissa) 100

111. Potteru H.E. Scheme (Orissa) 6
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112. Rengali H.E. Scheme Ext. (Orissa) 100
113. Rongnichu H.E. Scheme Stage-i| {Sikkim) 2.5
114. Rimbi H.E. Scheme (Sikkim) 1
115. Ramman H.E. Scheme (West Bengal) 50
116. Kolaghat Thermal Station (West Bengal) 420
117. Kolaghat Thermal Station Ext. (West Bengal) 210
118. D.P.L. Thermal Station Ext. (West Bengal) 210
119. Teesta Canal H.E. Station (West Bengal) 22.5
120. Richington H.E. Station Augmentation (West Bengal) 1
121. Fazi H.E. Scheme Augmentation (West Bengal) 1.2
122. Panchet Hill H.E. Project (OVC) 40
123. Bokaro ‘B' Thermal Station (DVC) 210
124. Bokaro ‘B’ Thermal Station Extn. {DVC) 420
125. Gas Turbine (OV0) 90
126. Farakka Super Thermal Stn. Stage-| (Central 630

Sector)

127. Diesel Scheme in A & N iIslands 12

NORTH EASTERN REGION 429.40
128. Lower Borpani H.E. Scheme (Assam) 100
129. Lakwa Gas Station Ext. (Assam) 15
130. Chandrapur Thermal Station Ext. (Assam) 30
131. Bongaigaon Thermal Station {Assam) 60
132. Lakwa Thermal Station Phase-II (Assam) 60
133. Dhansiri H.E. Scheme (Assam) 20
134. Lokechao H.E. Scheme (Manipur) 1
135. Kaithalmanbi HE Scheme (Manipur) 0.6
136. Laimakhong HE Scheme (Manipur) 1
137. Nangsungkhang H.E. Scheme {(Manipur) 1.5

138. Gelnel Micro H.E. Scheme (Manipur) 0.4



147 Written Answers

MAY 5, 1987

Written Answers 148

1 2 3
139. Booning H.E. Scheme (Manipur) 1
140. Diesel Sets (Manipur) 2
141. Dikhu H.E. Scheme (Nagaland) 1
142. Maharani H.E. Scheme (Tripura) 1
143. Baramura Gas Thermal Station (Tripura) 10
144. New Gas Turbine (Tripura) 10
145. Tago HE Scheme (Arunachal Pradesh) 4.5
146. Sossa H.E. Scheme (Arunachal Pradesh) 1.5
147. Snall Hydels (Arunachal Pradesh) 3.6
148. Kopili H.E. Scheme (NEC) 100
149. Small Hydel (Mizoram) 0.9
150. Small Diesels (Mizoram) 5

Total (Utilities)

= 22245.25 MW

Residential Accommodation to Pastal
and Telecom. Employees

9028. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any special effort has been
made during the last three years to provide
residential accommodation to the Postal &
Telecommunication employees during the
Seventh Five Year Plan;

(b) if so, the allocations made for this
purpose in each of the Postal Circles and
also the Telecommunication Circles and
districts for each year;

(c) the satisfaction level at present in
each of these administrative units as on
date and the satisfaction ievel proposed to
be attained by the end of the Seventh Plan;
and

(d) the details therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): Postal
(a) Yes, Sir.

(b) The allocations made for the Postal
Circles during the period under reference
are given in the Statement given below.

(c) and (d). The satisfaction level at pres-
ent in the postal Circles varies from 3 to 9if
we take the entire staff into account. How-
ever, consequent on increase of HRA, the
number of actual applicants has declined.

By the end of the 7th Plan, the Depart-
ment expects to add about 3000 quarters.
This will not substantially raise the satisfac-
tion level.

Telecom. Information is being collected
from various units and will be laid on the
table of the House as soon as thie same is
available.
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. STATEMENT
Allocation made towards provision of residential accommodation in Department of Posts
Name of the Circle 84-85 85-86 86-87
(Expenditure) {Allocation)
(in crores)

1.  Andhra Pradesh 1.60 1.48 0.63
2 Bihar 0.72 1.13 0.44
3. Delhi 0.58 0.08 0.01
4.  Guyarat 187 1.39 1.31
5. J&K 013 0.03 0.21
6. Karnataka 146 1.87 0.99
7 Kerala 0.54 0.84 0.58
8. Madhya Pradesh 0.79 0.40 0.10
9. Maharashtra 1.10 1.61 1.24
10.  North Eastern 0.28 0.59 0.57
11. North Western 0.42 0.55 0.34
12 Orissa 0.25 0.46 0.35
13 Rajasthan 188 1.95 1.06
14. Tamil-Nadu 065 1.03 1.30
15.  Uttar Pradesh 150 1.86 0.72
16. West Bengal 0.39 0.62 0.55
Total 14.16 15.89 10.40

Multi Access Radio Relay System
for Expansion of Telecom.
Services in Rural Areas

9029. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have adopted
any new technologies like the Multi
Access Radio Relay System for the expan-
sion of telecommunication services in the
rural areas; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV: (a) Yes,
Sir.

(b) Following technologies have been
adopted:-

Multi-Access Rural Radio Sys-
tem (MARR)
Small capacity electronic
Exchanges.

@)
(ii)

(iii)  Single channel VHF.

(iv) Smail capacity UHF.

Main features are given in the Statement
given below.
STATEMENT
IMPORTANT FEATURES OF:—

(a) MARR System

(i) MARR system uses reliable radio
media for transmission.
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(ii) This system has been introduced
for providing Telecom facility in
remote, tribal and hilly areas which
are inaccessible and where the con-
ventional method of open-wire lines
1s either not practicable or techni-
cally non-feasible on account of
power parallelism.

(iii) This system enables Long Distance
Public Telephones within a radius
of 50 Kms.

(iv) Communication provided on this
system is more stable as it is not
affected by weather.

(v) Number of calls generated by
LDPTs being very small, a small
number of radio channels serve a
large group of LDPTs (Long Dis-
tance Public Telephones).

(b) Small Capacity Electronic Exchange.

(i) Airconditioning is not required.

(i) Has remote monitoring facilities.

(iii) Can work in tropical conditions.

(iv) Has improved reliability.

(v) Has in-built metering facility.

(c) Single Channel VHF,

Provides reliable Single Channel point to
point radio media to remote and inacessible
places.

(d) Small Capacity UHF.

Provides group of trunk junctions on relia-

ble radio media for rural exchanges as com-
pared to open-wire lines.

Preparation of Minutes of Annuai General
Meetings of the Companies

9030. DR. B.L. SHAILESH: Will the Min-
ister of INDUSTRY be pleased to state:

(a) whether the minutes of the Annual
General Meetings of the companies are
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not required to be circulated to the share-
holders under the Indian Companies Act
and rules made thereunder ;

(b) if so, the reasons therefor ;

(c) whether he is aware that thousands
and even lakhs of shareholders of big com-
panies do not attend the Annual General
Meetings due to distance or other factors
and the meetings are held mostly on the
authority of proxies only;

(d) whether the ordinary shareholder is
thus deprived of the happenings at the
Annual General Meetings in the absence
of any minutes or brief record being circu-
lated to there; and

(e) if so, whether while next amending
the above Act, Government will consider
the desirability of making it mandatory on
the Board of Directors to circulate such
minutes to the shareholders and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to
(e). Under the Companies Act, 1956, the
minutes of the annual general meetings of
a company are not required to be circu-
lated to its members. However, in terms of
section 196 of the Act, members are
entitied to inspect the minutes of the pro-
ceedings of general meetings and are also
entitied to be furnished with a copy of the
minutes on payment of prescribed
charges. Accordingly, no amendment of
law is considered necessary.

Joint Ventures with U.K. Firms

8031. DR. B.L. SHAILESH: Will the Min-
ister of INDUSTRY be pleased to state:

(@) whether a 14-member delegation
from the U.K. firms visited India towards
the end of last month on a trade mission to
assess the scope for technology transter,
including institutional management organ-
isation and training opportunities;
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(b) whether this delegation also dis-
cussed project funding and the establish-
ment of joint ventures in India; and

(c) the outcome of the discussions
which Government had with this trade
delegation and the nature of various offers,
if any, made by the delegation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to
(c). Yes, Sir, a delegation from the Engi-
neering Industries Association, U.K.
visited India in the last week of March and
early April, 1987. The delegation had dis-
cussions with a number of Indian Compan-
ies to assess the scope of technology
transfer and joint ventures. There was no
inter-action or discussion at Government
level. No report has been received on the
deliberations the delegation had in India as
it was a private delegation.

Setting up for agencies for monitoring
Public Distribution System by States

9032. SHRI SRIKANTA DATTA NARA-
SHIMHARAJA WADIYAR: Will the Minis-
ter of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether there is any Central monitor-
ing agency to ensure effective functioning
of the distributional system in the country;

(b) if not, whether such an agency is
proposed to be set up by the Union
Government;

(c) whether State Governments have
been advised to set up such agencies to
monitor the public distribution system;,
and

(d) what other steps have been taken to
ensure effective public distribution
system?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
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and (b). The Central Government monitors
the functioning of the Public Distribution
System in the country through receipt of
weekly, monthly and quarterly data from
the States/UTs. Besides, senior Central
Government Officers also pay periodic
field visits to States/UTs, for an on the spot
study of the Public Distribution System.

(c) and (d). The Government of States/
Union Territories have been asked to
undertake a detailed review of the existing
arrangements, identify the deficiencies
and draw up a plan of action for streamlin-
ing and strengthening the Public Distribu-
tion System specially in the rural, tribal and
inaccessible areas and implement it within
a time bound programme.

The Central Government has advised all
the States and Union Territories to setupa
proper monitoring system at the block, dis-
trict and State Headquarters to ensure
availability of uptodate information regard-
ing the supply of essential commodities to
fair price shops.

Requirement of Crude met by ONGC
and Imports

9033. SHRI LAKSHMAN MALLICK: Will
the Ministe of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the percentage of crude and crude oil
requirement met by the Oil and Natural
Gas Commission and percentage met by
imports during the last three years;

(b) the value of imports during this
period; and

(c) the names of the countries and com-
panies giving assistance to the Commis-
sion in the production of crude oil, nature
of assistance and since when assisting?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) The information is as
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follows:-

Year %age of total %age of total
requirement indigenous
of crude oil requirement

met by crude met by
ONGC imports

1984-85 62.9 30.5

1985-86 626 31.3

1986-87 59 4 35.0

(Prov.)

Part of requirement of crude oil is met by
OIlL.

(b) Rs. 9367 crores (Provisional).

(c) No outside assistance is being
taken by ONGC in the production of
crude oil. However there is constant
interaction with International
companies on development of new
technologies, processes and R & D
programmes particularly enhanced oil
recovery techniques.

Distress Sale of Kharif Paddy in Orissa

9034. SHRI CHINTAMANI JENA: Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased 10 state

(a) whether there have been large scale
distress sales of Khant Paddy in varnous
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places of the country, particularly n
Orissa, if so, the reasons thereof and
action taken to purchase the paddy at the
approved fixed rates,

(b) the procurement target of paddy in
Onssa by Food Corporation of India and to
what extent they were achieved;

(c) the number of FCI depots and pur-
chase centres functioning in Orissa from
November, 1986 till February, 1987,
month-wise and district-wise and the
quantity procured; and

(d) the action taken and proposed to be
taken to counter distress sale of paddy and
rice in that state in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NAB!I AZAD): (a)
and (d). Durning the 1986-87 kharif market-
ing season no report of distress sale of
paddy has so far been received from any
State, including Ornissa. Paddy purchase
centres have been opened by the F.C.I.
and the State Governments and their agen-
cles to extend price support of farmers.

(b) No target s fixed as paddy is pro-
cured to extend price support to farmers.

(c) A Statement is given below.

STATEMENT

District wise details of Centres Operated/Quantity procured from November 1986 to February

Name of Name of F.S.D. Qty. purchased Name of Regu- Qty. purcha-
Re.venue Procurement (Fig. in MTs.)  lated Market  sed (Fig. in
District centres procurement MTs.)
centres
1 2 3 4 5
Koraput FSD Umeri - Dabugaon 13.0
FSD Rayagada - Nawrangpur —

SWC Rayagada

- Gunupur —
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! 4 5
FSD Nawrang-
pur
SWC Nawrangpur
Kalahandi FSD Kesinga Junagarh 4.€
SWC Khariar Road Dharamgarh -
FSD Khariar Narla -
Bolangir FSD Dungiripalii Dungiripalli 88.5
SWC Titligarh Binka 70.5
SWC Kantabanii Rampur 48.6
SWC Bolangir Chudapal 5.8
Kantabanjn —
Sambalpur FSD Jharsuguda Satiama 10.8
FSD Hirakud Gudubhaga 16.8
FSD Balyjhari Attabira 14
CWC Sambalpur Barpali 5.1
SWC Attabira Sehru Tikra -
FSD Attabira Balgarh —
Balasore FSD Ranital Chandabali —
FSD Rupsa
FSD Jaleswar
SWC Bhadrak
Ganjam FSD Phulban Parlekhemundi =
CWC Berhampur - -
Total 265.1
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Scarcity of Petroleum Products in Orissa
and West Bengal

9035. SHRI CHINTAMANI JENA: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether some States, particularly
Orissa and West Bengal are facing scarcity
of petroleum products and diesel oil;

{b) if so, whether Government have
received any complaint in this respect; and

(c) if so, the details thereof and the rea-
sons for the shortage ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) to (c). No reports of
general scarcity of petroleum products in
the States of Qrissa and West Bengal and
complaints relating thereto have been
received in the recent past.

Earlier some shortages occurred in
Orissa due to rail transportation constraint
in replenishing supplies to depots in Bala-
sore, Cuttack and Rourkela in February,
1987; power failures at Cuttack and Bala-
sore and load shedding at Rourkela in
March, 1987. In West Bengal industrial
relations problem faced by IOC and IBP
Co. and heavy rains in some areas in Sep-
tember, 1986 and goods transporters strike
in November, 1986, disrupted normal flow
of supplies to some parts of the State.

Alternative measures were taken to meet
the situation as far as possible, and the
position normalised thereafter.

Pending Applications from Kerala for
issue of letters of intent/Industrial

licences

9036. SHRI! T. BASHEER:
SHRI SURESH KURUP:

Will the Minister of INDUSTRY be
pleased to state:
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(a) the number of applications from Ker-
ala for issue of letters of intent/industrial
licences recommended by the State
Government which are pending with
Union Government; and

(b) the reasons for delay in granting let-
ters of intent/industrial licences ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). As on 29.4.1987, Six Industrial Licence
applications received under the provi-
sions, of Industries (Development and
Regulation) Act, 1950 for locating Indus-
tries in Kerala State were at various stages
of processing. It is the constant endeavour
of the Government to dispose of all pend-
ing Industrial Licence applications as
expeditiously as possible. To ensure this,

the procedures have been further
streamlined.
Development of Kattakkada Telephone

Exchange in Kerala

9037. SHRI T. BASHEER: Will the Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) whether Government have taken any
steps for the development of Kattakkada
telephone exchange in Kerala; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Yes,
Sir.

(b) 90 line small capacity Exchange at
Kattakkada is planned to be upgraded to a
200 line small capacity exchange during
7th Plan.

Air Poliution in Jharia-Ranigan|
Coal Beit

9038. SHRI SANAT KUMAR MANDAL :
Will the Minister of ENERGY be pleased to
state:
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(a) whether air pollution in the Jharia -
Raniganj coal belt bordering Bihar and
West Bengal has become a health hazard;

{b) whether according to recent studies
conducted by the Dhanbad based Central
Mining Research Station, pollutants in the
air of the area far exceeded the permissible
limits; and

(c) if so, the remedial measures pro-
posed to check pollution by collieries ?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) and (b). Increased
industrial activity in Jharia and Ranigan;
coalfields due to mining and other indus-
tries like thermal power stations, fertiliser
plants, steel plants, refractory manufactur-
ers, lead smelters and ancillary industries
are affecting air quality. Studies carried out
by Central Mining Research Station, Dhan-
bad in Jharia-Raniganj area have revealed
that ‘dust fall' and ‘suspended articulate
matter’ are in excess of prescribed stand-
ards but gases like sulphur dicxide, nitro-
gen oxides and sulphation are well within
prescrnibed hmits.

(c) Coal India Limited and its subsidiar-
tes have taken the following measures .-

1) Environmental Management
Plans are invariably prepared for
the new coal projects which take
into account the impact of coal
mining on the landscape, flora
and vegetation, wildlife and
fauna, on water quality, micro
meterological parameters, hydro-
logical regime and on noise
levels.

i) Mechanised Soft Coke making
Plant at Mugma, developed by
Central Mine Planning & Design
Institute has been successful and
adoption of this technology
would permit minimising air
pollution;
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iii) In major Coal Handling Plants
and major dust generating acti-
vity centres, properly designed
dust extraction and dust separa-
tion installations are proposed.
This would control suspended
particulate matter and improve
air quality.

iv) Considerable air pollution is
caused by road transportation.
Steps are on hand to improve the
road network in Jharia Coalfield
and this would contribute to
improve air quality.

V) CMPDI 1s developing smokeless
coal and commercial introduc-
tion of this type of coal would
mirumise air pollution.

vi) The detailed environmental stu-
dies proposed for Jharia and
Raniganj Coalfields would ena-
ble the development of a holistic
control strategy.

Misuse/Misappropriation of Telephone
items and Equipment in Delhi

9039. DR. A K. PATEL.: Will the Minister
of COMMUNICATIONS be pleased to
state

(a) whether there have been instances
of misuse/misappropriation /clandestine
sale of telephone items and equipment in
Delhi;

(b) if so, the details of these cases and
whether any investigation has been heid;

(c) whether action has been taken
against officers found guilty; and

(d) other steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTQOSH MOHAN DEV): (a) Yes,
Sir.



163 Written Answers

(b) and (c). Two such instances have
come to notice during the last one year. A
theft of 160-A Relay springs with platinum
contacts was detected in August, 1986 dur-
ing testing the equipment. Investigations
into this case were made but no responsi-
bility could be fixed.

In the other case, some oid store-items
like Arrestors & Heatcoil strips and Test
Jacks were reported removed from Karol
Bagh Exchange unauthorisedly. Investiga-
tions into this case are in progress.

(d) The supervising officers have been
instructed to exercise stricter vigil over the
staff, more so during slack hours.

Forest based Industries

9041. SHRI H.B. PATIL:
SHRI LAKSHMAN MALLICK:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have set up
forest based industries in various states;
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(b) if so, the number of such forest based
industries which have been set up in differ-
ent states during the last three years;

(c) whether Government have a prop-
osal to increase the number of forest-
based industries in the Seventh Five Year
Plan;

(d) if so, the number of such forest based
industries which are proposed to be set up
in the States of Karnataka and Orissa dur-
ing the Seventh Five Year Plan period; and

(e) the details of their locations, esti-
mated costs and the expected time for
commercial production ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). Four paper/newsprint mills, which are
based mainly on utilisation of forest raw
materials, are in operation in the Central
Public Sector in different states as indi-
cated below:

Name of the State No.

of Mills

Item of Manufacture

1. Assam
2. Kerala
3. Madhya Pradesh

4. Nagaland

Writing and printing paper
Newsprint
Newsprint

Writing, printing & Kraft
paper

Out of the above, the paper mill located in
Assam commenced production in
October, 1985, while the remaining mills
are in operation for more than three years.

(c) One more paper mill based mainly on
utilisation of forest raw materials is being
set up in the Central Public Sector in the
State of Assam, which is likely to be com-
missioned during the current financial
year.

(d) and (e). Ministry of Industry has no
proposal to set up any forest-based indus-
try in the Central Public Sector during the
Seventh Five Year Plan in the States of
Karnataka and Orissa.

Complaints received by Election Com-
mission and Chief Electoral Officers in
recent Assembly and bye-elections

9042. DR. A.K. PATEL:
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SHRI BALWANT SINGH
RAMOOWALIA:
SHRI TEJA SINGH DARDI:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the number and nature of complaints
received by the Election Commission and
by the Chief Electoral Officers in various
States related to elections and bye-
elections held in various States on March
23, 1987;

(b) the action taken thereon; and

(c) the steps being formulat_ed to elimi-
nate all such complaints in future?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) The details of the
complaints are still under compilation by
the Election Commission in consultation
with the Chief Electoral Officers of the
States concerned.

(b) and (c). These will arise only after the
complaints have been compiled and
analysed.

Setting up of New Public Sector
Industries

9043. SHRI VIRDHI CHANDER JAIN:
SHRI DILEEP SINGH BHURIA:

Will the Minister of INDUSTRY be
pleased to state:

(a) the proposals under Government's
consideration for setting up new public
sector industries in the country, State-
wise;

(b) whether Government propose to set

up a few of them in Rajasthan and Madhya
Pradesh;

(c) if so, the details thereof; and

(d) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY):(a) to (d).
Decisions regarding location of Central
Public Enterprises are taken by the
Government on broad techno-economic
consideration and it cannot be predeter-
mined on a state-wise basis.

Shortfall in Industrial Output

9044. DR. V. VENKATESH: Will the Min-
ister of INDUSTRY be pleased to state:

(a) whether there has been shortfall in
output as against the target of the Sixth
Five Year Plan in various industries, partic-
ularly in manufacturing industry;

(b) if so, the reasons therefor;

(c) what is the percentage overall average
growth rate in the industrial sector for the
Seventh Plan; and

(d) the steps Government have taken to
achieve the target fixed for the Seventh
Plan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). A few industries have shown shortfall
in achieving their Sixth Five Year Plan
targets. This has been mainly due to raw-
material, infrastructural and demand con-
straints as als@ labour unrest in certain
cases.

(c) and (d). The Seventh Plan aims at an
overall annual average growth rate of over
8 per cent in the industry sector. In accor-
dance with the strategies for the Seventh
Plan, Government is taking various steps
towards restructuring of industry, efficient
use of capital, improvement of infrastruc-
tural facilities and modernisation & upgra-
dation of technology.
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increase in Salaries of Public Sector
Executives

9045. SHRI NITYANANDA MISRA:
SHRI RADHAKANTA DIGAL:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have increased
the pay, DA and other allowances of public
sector executives;

(b) if so, to what extent such increase
has been made and from which date; and

»

(c) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-

TRY (PROF. K.K. TEWARY): (a) to (c)
There is no increase in the dearness allo-
wance and other allowances of the public
sector executives. However, ad hoc relief
has been sanctioned for chief Executives,
Functional Directors, Executives and
Supervisors not governed by wage settle-
ment in public sector undertakings foliow-
ing the industrial DA pattern. The ad hoc
relief ranges from Rs. 1500/- to Rs. 2500/-
in respect of Chief Executives and Func-
tional Directors and from Rs. 120/- to Rs.
1200/- in respect of others.

Additional Quota of Sugar for Madhya
Pradesh

9046. SHRI PARASRAM BHARADWAJ
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Madhya Pradesh Govern-
ment has requested for additional quota of
sugar to meet the needs of people living in
rural and tribal areas; and

(b) if so, the details thereof and decision
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
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LIES (SHRI GHULAM NABI AZAD): (a)
and (b). No. Sir. Monthly levy sugar quotas
are not allotted on the basis of demand/re-
quest received from State Governments/
Union Territories but on certain uniform
norms. The monthly levy sugar quota of
Madhya Pradesh has been increased from
23, 276 tonnes to 25,031 tonnes per month
from February, 1987. The pattern of alloca-
tion to the Public Distribution System
within the State is decided by the State
Governments themselves with reference tc
local requirements such as urban area,
rural areas, tribal areas and circumstances,
on the basis of norms fixed by them.

Procurement Target of Wheat and Rice

9047. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) the quantity of wheat and rice pro-
cured in 1986-87 as against the targets
fixed;

(b) the targets fixed for 1987-88; and

(c) the efforts being made to achieve the
targets ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FOOD AND CIVIL
SUPPLIES (SHRI GHULAM NABI AZAD).
(@) to (c). No targets are fixed, as wheat
and paddy are procured under price sup-
port and rice is procured under levy on
millers and dealers. The procurement dur-
ing the 1986-87 Rabi (April-March) and
Kharif (October-September) marketing
seasons was 10.53 million tonnes of wheat
and 8.65 million tonnes of rice (as on
30.4.87).

inter-State Disputes Regarding Sharing o
Power among Rajasthan, Punjab and
Himachal Pradesh

9048. SHRI VIRDHI CHANDER JAIN
Will the Minister of ENERGY be pleased to
refer to the reply given to Unstarred Ques-
tion No. 7912 on 17 April, 1984 regarding
Inter-State disputes regarding share of
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power among Rajasthan, Punjab and Him-
achal Pradesh and State:

(a) the inter-State disputes relating to
the share of Rajasthan with Punjab and
Himachal Pradesh regarding hydei pro-
jects viz.,, Nathpa-Jhakri, Kol, Anandpur
Sahib, Thein, Mukenan, Shahpur, Kandi,
UBDC Stage-Il and Chamera,

(b) whether Union Government will take
due care to safeguard the interests of Raj-
asthan; and

(c) if so, the details In this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI): (a) The State Governments of
Rajasthan, Haryana, Himachal Pradesh,
J&K and Punjab have submitted memo-
randa regarding their claims in respect of
benefits from the Anandpur Sahib, Thein
Dam, Mukerian, Shahpur Kandi and
UBDC Stage Il Hydro-electric Projects.

(b) and (c). In respect of central projects
and joint ventures the sharing of power will
be in conformity with the Central formula.

Themal Power Generation

9049. SHRI RADHAKANTA DIGAL : Will
the Minister of ENERGY be pleased 10
state:

(a) whether any steps have been taken
by Government to increase thermal power
generation during the Seventh Plan;

(b) if so, the thermal power generation
projected for the Seventh Plan; and

(c) the steps taken to achieve the target
projected for the Seventh Plan?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) and (c). The steps
taken to increase thermal power genera-
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tion during the Seventh Plan period, inter-
alia, include:—

— Renovation and modernisation
programme at 34 thermal sta-
tions in the country.

— Assistance to State Electricity
Boards on matters such as train-
ing of power sector personnel.

— Supply of requisite quality and
quantity of coal.

— Overseeing the early stabilisation
of newly commissioned units.

(b) The thermal power generation pro-
jected for the terminal year of Seventh Plan
is 193.9 billion units which is an increase of
95.1 billion units over the actual thermal
generation in the terminal year of the Sixth
Plan.

Use of New Technology for Renewable
Energy Sources

9050. SHRIMATI GEETA MUKHERJEE :
Will the Minister of ENERGY be pleased to
state"

(a) whether the Department of Non-
Conventional Energy Sources (DNES) has
prepared a perspective plan for renewable
energy sources;

{b) whether a number of technologies in
the field of renewable energy have become
mature and useable in recent years;

(c) if so, the steps proposed to be taken
in the coming years to make use of these
new technologies; and

(d) the details of the plan allocations for
the renewable energy sources during the
years 1985-86, 1986-87 and 1987-887?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) Yes, Sir.



171 Written Answers

(c) It is proposed to increase the wide-
spread utilisation of technologies, systems
and devices which are mature and usable
on a mass scale such as biogas plants,
improved smokeless chulhas, solar ther-
mal energy applications, wind power, bio-
mass power, solar photovoltaics for small
power uses especially in remote areas
etc; to intensify research and development
in these as well as other areas to bring
newer technologies to the stage of com-
mercial viability: to install increasing
capacity of power and heat production
sources and systems based on renewable
sources of energy particularly in the rural
areas and to increasingly energise the vil-
lages using combinations of locally availa-
ble renewable sources of energy. The pace
of this expansion will depend on the finan-
cial allocations made for this area.

(d) The plan allocations for non-
conventional energy sources for the years
1985-86 to 1987-88 are as follows:

1985-86 Rs. 119.35 crores
1986-87 Rs. 125.00 crores
1987-88 Rs. 100.00 crores

Import and Allocation of Imported
Edible Oils

9051. DR. V. VENKATESH: Will the Min-
ister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the quantity of imported edible oils
allocated to the States during January,
1987; and

(b) the quantity of edible oils imported
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
The quantity of imported edible oils allo-
cated to States/UTs under Public Distribu-
tion System during January, 1987, was
41050 MTs.

(b) The quantity of edible oils imported
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during the last three oil years is as follows:

Oil Year Quantity

(Nov-Oct) (in lakh tonnes)
1984-85 13.68
1985-86 11.79
1986-87 4.64

{Upto March, 1987)

Gap between Demand and Supply of
Coal

9052. SHRI JAGANNATH PATTNAIK:
Will the Minister of ENERGY be pleased to
state:

(a) whether there is a wide gap between
the demand and supply of various types of
coal in the country;

(b) if so, to what extent; and

(c) the details of demand and supply of
coal during 1986-87, State-wise ?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) to (c). Overall
demand of coal in the country is assessed
by the Planning Commussion for the core
sector namely Power houses, Railways,
Steel Plants, Cement Plants and Fertilizer
Plants. The demand of other different sec-
tor consumers i1s assessed by the con-
cerned sponsoring authorities. The
sponsoring authorities are not Statewise
but industrywise i.e. DGTD., Indian Sugar
Mills Association, Indian Cotton Mills Fed-
eration for Textile Mills etc., and hence
only sectorwise demand assessments are
made and sponsored.

As regards Coal demand of Steel sector
during 1986-87, except for Prime Coking
Coal, there was no difficulty in meeting full
demand of Steel Plants. Shortfall of prime
coking coal is beiilg met by imports. in the
case of other sectors, the percentage of
demand satisfaction has also been very
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high as revealed from the table given
below:

Sector Percentage of demand
satisfaction
(i) Power 95.4%
(i) Railways 89.7%
(iii) Cement 90.8%
(iv, Fertiliser 85.6%
(v) BRK/Captive Power
Plants/Others 92.4%

Sectorwise Coal demand is assessed
at the beginning of the year based on

anticipated growth, commissioning of

new units etc. Since it is only derived
demand, it is usually a littie higher than the
actual coal requirement.

There have been occasional cases of
shortfall in certain areas due to various
constraints for which remedial action is
taken from time to time.

Break-up of Foreign Collaboration
Proposals

9053. SHRI K. RAMAMURTHY : Will the
Minister of INDUSTRY be pleased to state:

(a) the industry-wise break-up of foreign
collaboration proposals approved during
1983; and

(b) the State-wise break-up of these for-
eign collaboration proposals ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a)
Government has approved 673 foreign
collaboration proposals in the year 1983.
Details of all foreign collaborations, show-
ing the names of Indian and foreign firms,
item of manutacture and nature of collabo-
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ration are published by the Indian Invest-
ment Centre as a supplement to their
monthly news magazine. Copies of this
publication are sent to Parliament Library
regularly.

(b) Statistical information regarding
state-wise break-up of foreign collabora-
tion approvals is not maintained in Secre-
tariat for Industrial Approvals.

Headquarters of Public Sector Units

9054. SHR| K. RAMAMURTHY : Will the
Minister of INDUSTRY be pleased to state:

(a) the names of Holding Companies of
the Public Sector Units, which have their
headquarters in Delhi; and

(b) the names of Holding Companies
whose headquarters have been shifted
from Delhi?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUS-
TRY (PROF. K.K. TEWARY): (a) and (b).
The public sector Holding Companies
which have one or more constituent subsi-
diary companies and have headquartersin
Delhi are the following . —

1. Cement Corporation of India Ltd.

2. Hindustan Insecticides Ltd.

3 Minerals & Metals Trading Cor-
poration of India Ltd.

4 Indian Qil Corporation Ltd.
5. Indian Airiines.
6. National Textile Corporation Ltd.

7. State Trading Corporation of
India Ltd.

8. Steel Authority of India Ltd.

No Holding company has shifted out
from Delhi recently.
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Utilisation of techniques of improving
coal resources

9055. SHRI K. RAMAMURTHY : Will the
Minister of ENERGY be pleased to state:

(a) the details of utilisation of the tech-
niques for improving coal resources, the
rational and efficient exploitation, benefi-
ciation, transportation found out by the
Central Fuel Research Institute, Dhanbad,
Central Mining Research Station, Dhan-
bad and the Regional Research labora-
tory, Bhubaneswar etc ;

(b) the detaiis of the schemes under-
taken for the conservation of coal under
the science and tectnology plan; and

(c) how far the technology of the slurry
transportation of coal and other materials
has reduced the cost of production of
coal?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) Work done by Cen-
tral Mining Research Station, Dhanbad in
developing models for predicting strata
behaviour has led to development of min-
ing methods for working thick split and
part developed seams, wide stali method
of mining under built up structures, nar-
row panel mining, cross slicing applicable
to steep seams etc. Subsidence investiga-
tions done by CMRS have been found use-
ful in extraction of substantial gquantities of
coal below surface structures.

The work of Central Fuel Research Insti-
tute, in coal utilisation has led to conserva-
tion of prime coking coal in the steel
plants. Qil agglomeration for benefication
of coal developed by CFRI has been suc-
cessfully translated into a pilot plant.

Work done by Regional Research Labor-
atory, Bhubaneswar in the areas of coal
beneficiation and transportation may also
be found useful commercially.

(b) Control of underground mine fires by
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nitrogen infusion, introduction of new
methods of mining like hydraulic mining,
wide stall mining, blasting gallery method,
mechanised bord and pillar method of
mining employing load haul dumpers and
side discharge loaders alongwith chain
conveyors etc. are some of the schemes
undertaken under the S & T plan for coal
conservation.

(c) A detailed project report is under
preparation for setting up a demonstration
facility for slurry transportation of coal
under Indian conditions. The economics
of such transportation vis-a-vis conven-
tional methods will be known only after the
demonstration project is commissioned.

Fiscal incentives under Energy
Conservation Programme

9056. SHRI K.V. SHANKARA GOWDA:
SHRI H.N. NANJE GOWDA:

will the Minister of ENERGY be pleased
to state the nature of the fiscal incentives
proposed to be given under energy con-
servation programme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI SUSHILA
ROHTAGI): A survey 1s in progress to
assess the effectiveness of the existing tis-
cal incentives and the need for enlarging
the scope thereof to encourage industries
to adopt energy conservation measures.
The fiscal incentives already in operation
mainly include the concession of 100 per
cent depreciation allowance on certain
energy saving devices under the provi-
sions of the Income Tax Rules and certain
Customs Duty/ Excise Duty concessions
in respect of fuel efficient vehicles.

Performance of Oil Companies

9057. SHRI V. KRISHNA RAQO: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:



177 Written Answers

(a) whether Government have been
monitoring performance of oil
companies;

(b) if so, the names of the oil companies
which are paying dividends regularly;

{c) whether any oil company is running
under loss;

(d) if so, the reasons therefor, and

(e) the steps taken to improve the perfor-
mance of such companies?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) Yes, Sir.

(b) Oil & Natural Gas Commission, Qil
India Ltd., Indian Oil Corporation Ltd., Hin-
dustan Petroleum Corporation Ltd., Bha-
rat Petroleum Corporation Ltd., Madras
Refineries Ltd.,, Cochin Refineries Ltd.
(except for 1985-86); Lubrizol India Ltd.,
Engineers India Ltd., IBP Company Ltd.,
Balmer Lawrie & Company Ltd.

(c) to (e). Biecco Lawrie Ltd. has been
running under loss for various reasons viz.

low capacity utilisation, obsolesence of
products, old equipments and plant. reces-
sion in motors’ market and unsatisfactory
industrial relations. Plans for the rehabilita-
tion of a company have since been drawn
up by the company under advice from the
Ministry and they are under examination.

‘Save Grain Campaign’ in Karnataka

9058. SHRI SRIKANTA DATTA NARA-
SIMHARAJA WADIYAR: Will the Minister
of FOOD AND CiVIL SUPPLIES be
pleased to state:

(a) whether his Ministry has launched
‘Save Grain Campaign' in the country;

(b) if so, the states where such Centrally
sponsored campaign has been launched
so far:
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(c) whether such campaign has been
launched in the rural areas of Karnataka;
and

{d) i1 so, how many districts of Karnataka
have been covered under this campaign ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
Yes, Sir

(b) The programme 11as been launched
in all the States through 17 Central teams.

{c) Yes, Sir.

(d) Ten districts.
Setting up of Coal Division in Orissa

9059. SHRI SRIBALLAV PANIGRAHI:
SHRI HARIHAR SOREN:

Will the Minister of ENERGY be pleased
to state:

(a) the details of the quantity of coal pro-
duced in Orissa during the last three years ;

{b) the details of the schemes and pro-
grammes to be implemented to increase
coal production in the State during the
Seventh Plan;

(c) whether Government propose to
establish Coal Division in Orissa; and

(d) if so, the details thereof ?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) Coal production in
the State of Orissa in the last three years is
as follows :—

(Figures in million tonnes)

1984-85 — 5.44
1985-86 — 604
1986-87 — 7.08 (Prov.)
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(b) Besides increasing the production in
the existing mines and starting production
in the sanctioned mines, -new projects
namely Samleswari O/C, Ananta O/C, Lak-
hanpur O/C, Nandira, Lingaraj and
Kalinga. We are also being planned to
boost the level of coal production in the
state of Orissa. As a result the production
is expected to reach a level of 12.85 million
tonnes by 1989-90 which is the terminal
year of the 7th Plan.

(c) No Sir.

(d) Does not arise.

Creation of a separate Organisation for
energy conservation

9060. SHRI M.V. CHANDRASEKHARA
MURTHY:
SHRI BRAJA MOHAN
MOHANTY:
DR. G.S. RAJHANS:

Will the Minister of ENERGY be pleased
to state:

whether the Advisory Board on
Ehergy has recommended enactment of a
law and creation of a separate organisa-
tion for energy conservation in the
country :

(b) the important recommendations of
the ABE;

(c) whether the recommendations of the
ABE have since been accepted by Govern-
ment; and

(d) to what extent the recommendations
of the ABE will play a catalytic role in
energy conservation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) and (b). The
Advisory Board on Energy has suggested
that a suitable energy conservation law
should be adooted after it has been
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debated upon on a national scale. A study
has been commissioned by the Board to
prepare a draft legislation on the subject.
The Board has also emphasised the need
for a separate organisation to promote
energy conservation in the country.

(c) The question of having an energy
conservation law is still in its nescency. The
suggestion of having a separate organisa-
tion for energy conservation is under
examination.

(d) Since both the recommendations
are yet to be examined, it is not possible to
comment on the effect of the same at this

stage.
Vindhyachal Project

9061. SHRI G.S. BASAVARAJU:
SHRI H.N. NANJE GOWDA:

Will the Minister of ENERGY be pleased
to state:

(a) whether Indo-Soviet Working Group
on power which concluded its meeting on
3rd April, 1987 had discussed measures to
speed up the construction of Vindhyachal
project so that the first two units of 210 MW
each are commissioned during 1987-88;

(b) if so; the detailed project report in
regard to the Kahalgaon project;

(c) whether any agreement in this
regard is likely to be signed in near future;
and

(d) if so, the likely salient features
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) Yes, Sir.

(b) to (d). The Kahalgaon Super Ther-
mal Power Project, Stage | is being set up
by the National Thermal Power Corpora-
tion (NTPC), with Soviet assistance, at an
estimated cost of Rs. 1058.64 crores in Dis-
trict Bhagalpur in Bihar. The power station
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will have a capacity of four units of 210 MW
each. The Detailed Project Report submit-
ted by the Soviet side has been finalised.
The contracts for preparation of working
drawings,supplies of equipment and depu-
tation of specialists are under finalisation.

Thermal Power Project in Tuticorin,
Tamil Nadu

9062. SHRI G.S. BASAVARAJU:
SHRI S.M. GURADDI:

Will the Minister of ENERGY be pleased
to state:

{a) whether proposal put forward by the
consortium of industrial units in Tamil
Nadu to execute a 210 MW thermal power
project in Tuticorin has been considered
by Government;

(b) if so, whether Union Goverriment
have not so far cleared the project; and

(c) if so, the reasuns thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) to (c). The
Government of Tamil Nadu had proposed
the setting up of Extension Stage-i
(2x210 MW) at the Tuticorin Thermal
Power Station through a joint-sector com-
pany formed with the participation of a
consortium of private industrialist. The
observations of the Central Electricity
Authority were conveyed to the State
authorities in September, 1986 for submit-
ting a detailed proposal, which is awaited.

Private Sector in the Development of
Telecommunication Network

9063. SHRI G.S. BASAVARAJU:
SHRI S.M. GURADDI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have offered
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major involvement to Private Sector in the
development of telecommunication
network ;

(b) if so, the total need of equipment at
present for telecommunication, both in
urban and rural areas:

(c) the number of private sector com-
panies that have come forward for helping
and  assisting  Telecommunications
Department in this regard;

(d) to what extent Government have
solved the problem without involving par-
ticipation of the private sector; and

(e) whether private sector will be given
preference in the development of the
telecommunications ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Pri-
vate sector has been permitted to manu-
facture terminal equipment like Telephone
instruments, PABXs, Teleprinters, Key-
phones, Video display units, Teletext
equipment etc. for use in the Telecom Net-
work. In addition, private sector also
manufactures local cables required for
the telecommunication network.

{b) Out of the approved outlay of Rs.
4010 crores for the 7th Plan period, the
total need of equipment for telecommuni-
cation services is of the order of Rs. 3,000
crores.

(c) Around 92 private parties have been
licensed to manufacture terminal equip-
ment for the Department of Telecommuni-
cations. In addition 5 private parties have
been 1ssued licence or letter of intent for
manufacture of cables for telecom
network.

(d) Over 90% of the requirements of the
Department of Telecommunications are
met by public sector.

(e) The policy of the Gowt. in this regard
has been brought out in the statement
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made in the Parliament by the then Dy.
Minister for Electronics on 23rd March,
1984,

increase in Prices of Polyester Filament
Yam and Polyester Fibre

9064. DR. B.L. SHAILESH: Will the Min-
ster of INDUSTRY be pleased to state:

(a) whether the Polyester Filament Yarn
and Polyester Fibre units have pushed up
prices for the third time in four months of
the current year;

(b) if so, the reasons therefor; and

(c) the steps Government propose to
take to check this increase in prices and
prevent the monopoly manufacturing
units from making huge profits ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETROCHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH): (a) and (b). The prices of Polyes-
ter Filament Yarn and Polyester Staple
Fibre fluctuate from time to time. In the
recent months, there has been an increase
in prices, particularly of Polyester Filament
Yarn.

There is no price control on these
products.

(c) BICP has initiated a cost price study
of Polyester Filament Yarn and Polyester
Staple Fibre. Depending upon the findings
of BICP, suitable measures will be taken
at the appropnate time, if considered
necessary.

[Transiation]

Issue of Commemorative Postal Stamps
in the name of Freedom Fighters

9065. SHRI VIJOY KUMAR YADAV: Will
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the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Goverrment have prepared
a scheme this year to issue commemora-
tive postal stamps in the name of famous
freedoni fighters and other prominent
persons;

(b) if so, the details thereof and if not,
the reasons therefor;

(c) whether there has been a demand for
the last many years to issue a commemor-
ative postal stamp in the name of great
martyr Chandra Shekhar Azad and for
which an assurance was also given by
Government; and

(d) if so, the action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Yes,
Sir.

{b) Details are placed in the Statement
given below.

{c) and (d). There has been a proposal
for issue of a commemorative postage
stamp in the name of great martyr Chan-
dra Shekhar Azad and the Philatelic Advi-
sory Committee, which functions in the
Department to advise the Government
regarding issue of commemorative/spe-
cial stamps and other related matters, has
already recommended to bring out a com-
memorative stamp on this personality
under the series “India's Struggle for Free-
dom”. However, decision regarding the
date of release has yet to be taken. This
matter will therefore, be placed before the
Philatelic Advisory Committee for consi-
deration, at its next meeting.



185 Written Answers

VAISAKHA 15, 1909 (SAKA)

Written Answers 186

STATEMENT
List of Freedom Fighters arid promirent persors on which stamps have been issued/proposed to
be issued during mis year (1987)

S. No Name of personality Date of issue
1. Hakim Ajmal Khan 13-12-87
2. Lala Hardayal 18-3-87
3. M N Roy 21-3-87
4 Tnpuraneni Ramaswamy Chowdary 25-4-87
5. Shree Shree Ma Anandamayee 1-5-87
6 Chwatrasal
7 Guru Ghasi Das
8 Hirday Nath Kunzru
9 J Knishnamurti

10 K N Katju

1. Madan Lal Dhingra

12 Rabindra Nath Tagore

13 S. Satyamurthy

14 St Harchand Singh Longowal

15 Thakur Anukulchandra

[English} drugs and formulations are fixed as per the

Prices of Bulk Drugs

¢

9066. SHRI C. MADHAV REDDI: Willthe
Minister of INDUSTRY be pleased to state:

(a) whether it is a fact that prices of bulk
drugs, and their formulations have come
down significantly; and

{b) if so, the details thereof and the
extent of reduction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH): {a) Prices of price controlled bulk

provisions of DPCQ, 1979 which operate
as ceiling pnces. However, the market pri-

ces fluctuate due to vanation in availability
and demand of individual products.
(b) The prices ot following drugs have

reportedly fallen during the past six
months,

1. Analgin

2. Ampicillin
3. Ethambutol
4. Ibuprofen

5. Amoxycillin
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Use of LPG by Taxi Drivers

9067. SHRI C. MADHAV REDDI: will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to refer to reply given
to Unstarred Question No. 882 on 3 March,
1987 regarding modification of automo-
bile engines to run on natural gas and
state:

(a) whether it is a fact that a few years
back the taxi drivers in Delhi and else-
where had started using LPG cylinders in
place of petrol; and

(b) whether the use of LPG in place o
petrol was banned instantly and if so, the
reasons for the ban ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) No, Sir.

(b) Does not arise in view of (a) above.

indian Oil Corporation Mobile
Laboratories

9068. SHRI C. MADHAV REDDI: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to refer to the reply given
to Starred Question No. 9 on 24 February,
1987 regarding IOC mobile laboratories
for petroleum products and state:

(a) when the proposal for mobile labora-
tories was first approved by Indian Oil Cor-
poration and other public sector
petroleum companies;

(b) what was the time-frame of the
approved project and whether this have
been adhered to;

(c) the total expenditure incurred so far
and how much more is to be incurred both
recurring and non-recurring;

(d) when these laboratories are
expected to become fully operational ; and
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(e) the number of samples tested in the
country so far in the last three years and
the number out of them found substand-
ard and the number of dealers punished ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) Only Indian Qil Cor-
poration has mobile laboratories and its
proposal for a prototype mobile laboratory
was approved by I0C Management in
April, 1984. Apart from this, another four
nobile laboratories were approved by I0C
Management in Feb., 1986.

(b) No specific time frame for the proto-
type laboratory was laid down.

(c) The total expenditure incurred (both
non-recurring & recurring) so far is Rs. 27
lakhs. Apart from a non-recurring addi-
tional expenditure of Rs. 9 lakhs, a recur-
ring expenditure of Rs. 2 lakhs will be
incurred per laboratory per annum.

(d) The Mobile laboratory in Western
Region became operational from May,
1985. The mobile laboratories in the North-
ern and North-Eastern Regions became
operational in April, 1987. Those of the
Eastern and Southern Regions will
become operational in the current month.

(e) A total of 2431 samples were tested
by the mobile laboratory in Western
Region during the period from May, 1985
to March, 1987. Out of these, 23 samples
were found substandard. Action in line
with the provisions contained in the Mar-
keting Discipline Guidelines was taken
against the dealers whose samples were
found off-specifications. In other regions,
no mobile laboratory was in operation dur-
ing this period.

Production of Oll and Natural Gas in
Gujarat

9069. SHRI RANJIT SINGH GAEK-
WAD: Will the Minister of PETROLEUM
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AND NATURAL GAS be pleased to state:

(a) the total production of oil and natural
gas in Gujarat during 1985 and 1986 and
royalty on the produce given by Oil and
Natural Gas Commission to Gujarat State
for these two years; and

(b) the estimated potential of oil and nat-
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ural gas at Gandhar off Cambay ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) The production of
crude oil and natural gas by ONGC during
1985-86 and 1986-87 from Gujarat are as
follows:

1985-86 1986-87
Crude oil (MMT) 4.319 4.561
Natural gas (MMm>) 919 934

The royalty paid by ONGC to the Gujarat State Government for 1985-86 Is as follows:

(In Rs/lakhs)

Year Crude oil & Natural Total
Condensate Gas

1985-86 8189.75 213.11 8402.86

1986-87 8603.98 162.54 8766.52

(pravisional)

(b) The Gandhar field is still under

delineation.

Improvement in intemational Telex
Services in Gujarat

9070. SHRI RANJIT SINGH GAEK-
WAD: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose’ to
improve international telex services in
Gujarat;

(b) whether Government have received
any representation in this regard from
Chambers of Commerce or Federation of
Mills and Industries from Gujarat; and

(c) if so, the details thereof and Govern-
ment's reaction in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
SONTOSH MOHAN DEV): (a) improve-

ment of International telex service not only
in Gujarat but in other parts of India is a
continuous activity.

(b) No Sir.

(c) Does not arise in view of (b).

Telephone System in Tamil Nadu

9071. SHRI P.R.S. VENKATESAN: Will
the Minister of COMMUNICATIONS be
pleased to state the improvements pro-
posed to be made in the telephone system
in Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
SONTOSH MOHAN DEV): Steps pro-
posed to improve the telecom. services in
Tamil Nadu are given in the Statement
given below.
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STATEMENT

Steps taken to improve the telecom
services in Tamil Nadu

For maintaining good customers
relations, field units have been
directed to hold “Know Thy Ser-
vice” meets with different cross
sections of the customers in
Tamil Nadu to discuss and red-
ress their grievances across the
table.

2 For staff coming in contact with
public, suitable courses have
been designed. Training Centres
have started conducting these
courses.

3. A scheme has been launched to
identify fault prone telephones
tor early rehabilitation and
improvement of their services.

4. A programme has been under-
taken to clean, dress up and lock
all distribution points in the tele-
phone Network.

5. A system of daily monitoring the
interruptions in STD network for
taking quick remedial action for
early restoration, has been
introduced.

6. Detailed action plan has also
been drawn up under “Mission
better Communication” for over
all improvement of the Tele-
phone services.

Closing of Post Offices in Soutn
Arcot District in Tamil Nadu

9072. SHRI P.R.S. VENKATESAN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is any proposal to close
Post Offices in South Arcot district, Tamil
Nadu; and
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(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) and
(b). As a general procedure, the work load
and financial position of post offices are
periodically reviewed. Post Offices which
are found to have insufficient work or to be
incurring losses beyond the prescribed
limits may not be continued unless the
concerned Head of Circle decides to retain
any such office for special reasons. This
position holds good for post offices in
South Arcot district also but there is no
decision at present to discontinue any post
office in that district.

Setting up of industries in South Arcot
district of Tamil Nadu by Central Public
Sector Undertakings

9073. SHRI P.R.S. VENKATESAN: Will
the Minister of INDUSTRY be pleased to
state:

(a) the number of letters of intent/indus-
triai licences issued during 1984-85 to
1985-86 to Central Public Sector Under-
takings for setting up industries in South
Arcot district of Tamil Nadu along with the
items proposed to be manufactured by
them:

(b) whether the units have gone ahead
with the production as per the capacity for
which letters of intent/industrial licences
were issued to them; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to
(c). Under the provisions of the Industries
(Development & Regulation) Act, a letter of
intent was granted on 6.5.85 to M/s.
Neyveli Lignite Corporation Limited, a
Central Public Sector Undertaking, for
effecting substantial expansion in their
existing lignite mining unit located at Teh-
sil Virdhachalam, District South Arcot in
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the State of Tamil Nadu. This letter of
intent has since been converted into an
industrial licence on 25.11. 85.

Model Post Offices in Tamil Nadu

9074. SHRI P.R.S. VENKATESAN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there are any Model Post
Offices in Tamil Nadu;

(b) if so, the details thereof; and

(c) whether there is any proposal to
sanction more Model Post Offices in Tamil
Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) The
attempt has been to ensure that there is a
reasonable level of efficiency at all post
offices. No particular post office has been
designated as a ‘Model’ post office.

(b) Does not arise in view of reply to part
(a) above.

(c) No post office is separately sancti-
oned as a Model post office. For special
reasons, a Head of Circle may re-organize
an existing post office as a “Model’ office.
in so far as Tamil Nadu Circle is concerned
the position is as stated in (a) above.

Foreign Brand Name “English Leather”

9075. SHRI CHINTAMANI JENA!
SHRI ANANDA PATHAK:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that M/s. Advani
Oerlikon, Bangalore have introduced the
toileteries and cosmetic items under the
foreign Brand Name “English Leather”:

(b) if so, whether the firm has obtained
permission for use of the foreign trade
name for internal sales; and
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(c) if not, the action proposed to be
taken against the firm?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes,
Sir.

(b) and (c). Under the Foreign Exchange
Regulation Act, permission of the Reserve
Bank of India for use of foreign trade
marks on internal sales is required if such
use involves direct or indirect considera-
tion. The party has stated that there is no
direct or indirect consideration in the use
of trade mark “English Leather” in this case
and that, therefore, the provision of Sec-
tion 28(1) (c) of the FERA is not attracted.

Under the Trade and Merchandise
Marks Act, trade marks could be used with-
out registration. In this case, there has
been no application from the parties for
registration as registered user of the trade
mark “English Leather”.

Oil Selection Boara

9076. SHRI ARVIND TULSHI RAM
KAMBLE: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state:

(a) the date of expiry of the existing Oil
Selection Board and when the new Board
is likely to be reconstituted;

(b) whether the new Board will be recon-
stituted on the old lines;

(c) if not, what will be the new pattern;
and

(d) the number of pending applications
for decision by the Qil Selection Board?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) The term of the four
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Oil Selection Boards ended in June, 1986.
While Oil Selection Board (South) has
been reconstituted in March, 1987, the
other three Boards are likely to be reconsti-
tuted shortly.

(b) Yes, Sir.

(c) Does not arise in view of reply to (b)
above.

(d) As on 31.3.87, a total of 1015 cases
for selection of LPG distributors, Retail
Outlet (Petrol/Diesel) & SKO-LDO dealers
were pending with these OSBs.

Telephone Advisory Committee for Bom-
bay Mahanagar Telephone Nigam

9077. SHRI ARVIND TULSHI RAM
KAMBLE : Will the Minister of COMMUNI-
CATIONS be pleased to state:

(@) whether the term of the Telephone
Advisory Committee for Bombay Maha-
nagar Telephone Nigam expired in
December, 1986;

(b) if so, when the new advisory commit-
tee will be constituted

(c) what will be the total number
Members in the new committee; and

(d) what will be the number of non-
official members on this committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) The
term of the last Telephone Advisory Com-
mittee for Bombay expired in October,
1986.

(b) The new Telephone Advisory Com-
mittee for Bombay has already been
reconstituted on 26.2 19867.

(c) 40 Members only.

(d) None of the 40 Members is from the
Department of Telecommunication.
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Issue of Identity Cards to Electors in
Andhra Pradesh

9078. DR. AK. PATEL:
SHRI C. JANGA REDDY:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether his attention has been drawn
to a report in the ‘Indian Express’ dated
January 2, 1987 that Andhra Pradesh
Government had decided to issue identity
cards with photos to all electors in Telani
to eliminate impersonation in elections;

(b) whether there is a similar proposal to
begin with in border areas in the eastern
and western regions

(c) if so, the details thereof and if not, the
reasons thereof and

(d) in which areas in the country similar
measures have been taken?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) The Election Com-
mission has no information in this regard.
The press report presumably refers to elec-
tions to the local bodies in Andhra Pradesh
in respect of which the Commission has no
jurisdiction.

(b) and (c). On the basis of the expe-
rience gathered on the introduction of
identity cards in Sikkim and some other
North-Eastern States, the Election Com-
mission is in favour of a system where iden-
tity cards will be used not merely for the
purpose of elections but for other multi-
purpose uses also. The Election Commis-
sion is making some experiments on a
limited scale in some areas and it proposes
to send its views to the Government in due
course.

(d) The scheme of photo-identity cards
has so far been introduced in Sikkim,
Nagaland and a few constituencies of
Meghalaya.
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Cases of irregularities/malpractices in
N.C.C.F.

9079. SHRI C. JANGA REDDY: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether a number of cases of irregu-
|arities and malpractices in the National
Cooperative Consumers Federation of
India Ltd. (NCCF) have been referred to
C.B.l. for investigation;

(b) if so, their details;

(c) the details of cases which are under
departmental enquiry; and

(d) the cases in which reports have been
received and the findings thereof along-
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with the follow up action, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
and (b). A Statement is given below.

{c) National Cooperative Consumers
Federation of India Ltd. has instituted
departmental enquiries against 17 of its
employees. The actual position regarding
the extent of their involvement in the
alleged irregularities would be ascertained
only after the completion of the enquiries.

(d) The final report from the C.B.I. in the
case of irregularities in the purchase of and
supply of puises by NCCF to Food Corpo-
ration of India, has been received which is
under consideration.

STATEMENT

List of cases and malpractices in the NCCF referred to the C.B.1. for investigations

S.No. Particulars of the case
1. Irregularities with regard to the purchase and supply of pulses to FCI
2. 633 bales of controlled cloth despatched by the NCCF-

lost in transit

3. Unspecified quantity of controiled cloth despatched to a
soclety at Khilchipur (MP) was diverted to Farrukhabad (U.P.

for reprocessing.

4. Serious allegations, inciuding misuse of controlied cloth, Janata
cloth etc., against Chief Marketing Adviser, NCCF

5. Irregularities in the supply of non-controlied cloth by the NCCF Branch,
Calcutta, to Adarsh Bazar Cooperative Society, Patna.

6. Serious irregularities and corruption charges against 3 Regional

Managers of the NCCF.

7. Misappropnation of 1576 bales of controlled cloth meant for Sikkim

8. Serious irregulanties in the disposal of 35,000 empty gunnies by one
Dy. Manager and two Assistant Managers of the NCCF.

9. Alleged irregulanties in the import and disposal of 3000 metric tonnes of dry dates.

* The report received from the C.B.l. 1s under examination
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Rural integrated Digital Network in
Andhra Pradesh

9080. SHRI V. TULSIRAM: Will the Min-
ister of COMMUNICATIONS be pleased
to state:

(a) the names of the districts in Andhra
Pradesh that will be brought under the
Rural Integrated Digital Network by the
Department of Telecommunications dur-
ing 1987-88; and

(b) the number and names of the remain-
ing districts where this facilitty is expected
to be completed by the end of the Seventh
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a)
There is no proposal to implement the
Rural Integrated Digital Network in Andhra
Pradesh during 1987-88.

(b) Khammam is the secondary area of
Andhra Pradesh which has been planned
for implementation under the Rural Inte-
grated Digital Network in the 7th Five Year
Plan. It will be implemented in two phases
subject to availability of equipment;

() Installation of small capacity Dig-
ital Electronic Exchanges In the
first phase;and

(ii) Installation of Radio equipment
in the second phase.

However, small capacity digital elec-
tronic exchanges are installed at Armoor,
Kothagudem, Ramachandrapuram.

Complaints regarding implementation ot
Central Scheme for supply of Wheat and
Rice to Tribal Population at subsidised
rates

9081. SHRI HARIHAR SOREN: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether his Ministry has received
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complaints against some State Govern-
ment regarding the implementation of
Central Scheme for supply of wheat and
rice to the tribal population at subsidised
rates;

(b) if so, the details thereof; and

(c) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
Yes, Sir. Some complaints have been
received.

(b) and (c). These complaints mainly
relate to diversion of specially subsidized
foodgrains to unauthorized channels. The
State Governments have been addressed
in the matter and asked to exercise strict
vigilance to eliminate the malpractices.

import of Drugs

9082. SHRI RAJ KUMAR RAI:
SHRI AMARSINH RATHAWA!

Will the Minister of INDUSTRY be
pleased to state:

{(a) whether import of drugs is going up
every year;

(b) if so, the comparative figures of
import for the last three years and foreign
exchange spent on it; and

{c) the main reasons tor increase in
imports and the steps being taken to res-
trict them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINISTRY
CF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH): (a) Yes, Sir.

(b) Total imports of drugs and pharma-
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ceuticals during the last three financial
years are as follows:

(Rs. in crores in terms

of c.i.f.)
1983-84 — 163.34
1984-85 - 215.62
1985-86 — 267.40

(c) The imports of various bulk drugs
and intermediates is regulated under the
provisions of Import and Export Policy.
The imports are aliowed only in those
cases where indigenous production is not
adequate and cost effective domestic pro-
duction have not been established or there
is only single producer and same is not
able to meet the demand. import Policy is
reviewed from time to time to incorporate
suitable changes. While the need to pro-
duce indigenously as many bulk drugs and
intermediates Is obvious, it is to be
accepted that no country can be seif-
sufficient in all drugs and intermediates.
Imports are necessary 10 supplement
domestic production.

[Transiation]
Contirmation of clerks working in KVIC

9083. SHRI RAJ KUMAR RAL: Will the
Minister of INDUSTRY be pleased to
state:

(a) the number of clerks who have
worked in Khadi and Village industries
Commission continuously from 1st Janu-
ary 1986 to 28th February, 1987 but they
have been removed from service without
any reason; and

(b) the reasons for not confirming such
employees as have completed six months
continuous service ?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) No
clerk on the regular establishment of the
Khadi and Village Industries Commission
who has worked continuously from 1st
January, 1986 to 28th February, 1987 has
been removed from service.

(b) Does not arise.
[Enghsh]

Action Plan for Public Sector Chemicals
and Petrochemicals Units

9084. SHRIMATI JAYANTI PATNAIK:
Will the Minister of INDUSTRY be pleased
to state:

(a) whether the public sector units func-
tioning under the department of Chemi-
cals and Petro-chemicals were asked to
prepare action plan, defining the targets
and schedules for achieving their objec-
tives of reasearch and development and
technology absorption,

(b) if so, the steps taken by thz con-
cerned public sector undertakings in that
direction; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R.K. JAICHANDRA
SINGH]). (a) Yes, Sir.

(b) and (c). The public Sector Undertak-
ings are expected to take appropriate steps
for fulfilment of the targets in accordance
with the completion schedule laid down in
the proposed Action Plan.

‘Urja Villages’ in West Bengal

9085. SHRI ATISH CHANDRA SINHA:
Will the Minister of ENERGY be pleased to
state:

(a) the number of villages so far adopted
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in West Bengal as ‘Urja Villages';

(b) the sources of non-conventional
energy utilised there;

(c) whether there is any proposal to
increase the coverage in the Seventh Five
Year Plan in West Bengal; and

(d) if so, to what extent and in which
districts ?

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI
VASANT SATHE): (a) Urjagram projects
have so far been taken up in seven villages
in West Bengal.

(b) A combination of various non-
conventional energy devices and systems
such as solar photovoltaic based street-
lights, pumps and community television,
and water pumping windmills are being
installed in these villages.

(c) and (d). Yes, Sir. Energy surveys
have been initiated in a number of villages
in the State. Based on these surveys
further urjagram projects are envisaged.
Initially, it is proposed to take up one such
project in every Parliamentary consti-
tuency in the State.

[Translation]
Linking of Almora with Delhi by S.T.D.

9086. SHRI HARISH RAWAT: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is a proposal to link
Almora city in Uttar Pradesh with Delhi by
S.T.D.; and

(b) if so, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
SONTOSH MOHAN DEV): (a) Aimora is
already linked with Delhi on STD with
effect from 21.3.86 through Trunk Auto-
matic Exchange, Bareilly.
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(b) Does not arise in view of (a) above.

Construction of Post Office Bullding at
Bhikiasen (Almora, U.P.)

9087. SHRI HARISH RAWAT: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Post Office building at Bhiki-
asen (Almora, Uttar Pradesh) is proposed
to be constructed during this year; and

(b) if so, by what time ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) No,
Sir.

(b) In view of reply to (a) above, the ques-
tion of indicating the time-framme tor cons-
truction of departmental building does
not arise.

Opening of Small Telephone Exchanges
in Aimora and Pithoragarh (U.P.)

9088. SHRI HARISH RAWAT: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is a proposal to open
some new small telephone exchanges in
Pithoragarh and Almora districts in Uttar
Pradesh during 1987-88; and

(b) if so, the names of the places and
the time by which these exchanges will
be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) and
(b). Yes, Sir. During 1987-88 two new
exchanges at Jainti and Jalali are planned
to be opened in Almora District.

Opening of Branch Post Offices in
Almora anvi Pithoragarh (U.P.)

9089. SHRI HARISH RAWAT: Will the
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Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is a proposal to open
some new branch Post Offices in Almora
and Pithoragarh districts in Uttar Pradesh
during 1987-88; and

(b) if so, the places where these are
proposed to be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) and
(b). There is a proposal to open a branch
post office at village Bunga Khyalli in
Pithoragarh district. In so far as Almora
district is concerned, at present there are
no proposals which fulfil the prescribed
norms.

[English]
Promotion of Officers in ONGC

9090. SHRI BANWARI LAL PUROHIT:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Oil and Natural Gas
Commission, Dehra Dun has issued
orders for promotion to the post of General
Managers for about 20 officers in the 1987
out of the list of successful officers for pro-
motion to the posts;

(b) whether a large number of other
senior officers, who were entitied for such
promotion due to success in interviews
and awards given In their respective disci-
plines, have been left out in the aforesaid
orders of promotion;

(c) if so, the facts thereof; and

(d) what action is now being contem-
plated to restore and instil asense of confi-
dence in the minds of all affected persons
by causing their promotion immediately ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
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THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT): (a) Yes, Sir.

(b) Promotion to the post 0f General
Manager is made by selection based on
merit and overall performance and not on
mere seniority or some awards given for
good performance in a particular
assignment.

(c) 65 Deputy General Managers were
considered for appointment to the post of
General Managers against available
vacancies. A selection committee with all
Members of the Commission adjudged
each of them in a quantified manner by
awarding marks for qualifications, expe-
rience and overall performance before
selecting 20 of them for appointment as
General Managers.

(d) Does not arise.

Introduction of S.T.D. Services

9091. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any programme for the
introduction of STD between (i) district
headquarters and the State capitals (i) dis-
trict headquarters and the Union Capital
and (iii) block, tehsil & sub-divisional head-
quarters with the district headquarters and
the State headquarters has been finalised
for implementation in the Seveth Plan;

(b) if so, brief outline of the programme
for Seventh Plan and its break up for each
year of the Planjand

(c) if not, the priorities for the introduc-
tion of STD facility as also for the linking of
all places having community of interest on
administrative and other grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) and
(b). (i) introduction of STD between Dis-
trict Headquarters and the respective state
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capitals is a plan priority. It is being pro-
vided by installation of automatic
exchanges of appropriate type, installation
of reliable transmission medium including
multiplexing equipment, installation of
new Trunk Automatic Exchanges, expand-
ing the existing Trunk Automatic
Exchanges and installation of connecting
equipment at local exchanges. The break
up for each year of the plan regarding
introduction of STD between District
Headquarters and the respective state capi-
tals is given in the Statement given below.

(i) Introduction of STD between District
Headquarters and Union Capital Delhi is
being done progressively through the
Trunk Automatic Exchange network.

(iii) Introduction of STD between block,
tehsil and sub-divisional headquarters
with the district headquarters and the state
headquarters is not a plan priority.

(c) In view of limited availability of
resources, following priorities are in opera-
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tion for providing STD:

1. connection of state capitals to
Delhi.

2 connection of District Headquar-
ters to their respective State
capitals.

3. Connection of District Headquar-

ters within 300 Kms. of Delhi and
200 Kms. of Bombay, Calcutta
and Madras to the respective met-
ropolitan centres.

4. the stations having telephone
exchanges of capacity of 1000
lines and above.

In addition to above, the stations having
appropriate type of auto exchanges which
are conveniently linked by existing stable
transmission media are also considered
for STD facility if found feasible.

Inter-dialling amongst stations having
community of interest is provided on the
basis of traffic justification if found
feasible.

STATEMENT

Break up of Programme for the Introduction of STD between Distict Headquarters and the
Respective State Capitals for each year of the 7th Plan, State-wise

Sl. Name of Total! Total Distt. No. of Plan for the
No. State No.of HQrslinked Distt. Hars. remaining period
Distt.  with their linked with of 7th plan

HQrs. State/Capi- 'Ne'r respective

State Capitals

tals in the dunn
beginning of 9
7th, Plan (as
on 1.4.85) 85/86 86487 87/88 88/89 89/9C
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 23 20 01 02 — — —
2. Arunachal Pradesh 10 00 00 00 00 03 o7
3. Assam 18 01 02 01 02 02 10
4. Bihar 39 1 02 02 02 08 14
5. Guijarat 19 10 00 02 00 O1 06
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1 ? 3 4 5 6 7 8 9
6. Haryana 12 06 03 00 00 00 O3
7. Himachal Pradesh 12 02 00 01 04 00 05
8. J&K 14 05 00 00 00 01 08
g, Karnataka 20 13 02 02 o0 00 O3

10. Kerala 14 1" 01 00 ot 00 O1
11. Madhya Pradesh 45 1" 01 03 o7 08 14
12. Maharashtra 30 15 01 02 02 04 06
13. Manipur 08 00 01 00 o0 00 07
14. Meghalaya 05 01 02 00 o0 01 DO
15. Mizoram 03 01 00 00 o1t 00 O
16. Nagaland 07 01 00 00 00 00 06
17. Orissa 13 01 02 00 05 00 05
18.  Punjab 12 o7 00 03 01 Of
18. Rajasthan 27 06 00 02 04 O 14
20. Sikkim 04 01 00 00 o0 00 03
21. Tamil Nadu 19 14 00 03 01 00 O
22. Tripura 03 00 0 00 o1 01 00
23. Uttar Pradesh 57 19 02 10 02 06 18
24. West Bengal 17 " 00 02 00 00 04
Union Territories

1.  Andamman Nicobar 02 00 00 o0 00 00 O
2. Chandigarh 01 01 - - - - -
3.  Delhi 01 o1 - - - - 7
4. Dadar Nagar Haveli 01 00 00 0 o0 0 -

5. Goa 01 01
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1 2 3 4 5 6 7 8 9

6. Lakshadweep 01 00 00 00 o1 - -

7. Pondicherry 02 01 00 00 00 00 Of

Note: Provision of STD for some of the District Headquarters may spill over to the 8th

plan due to limited availability of Switching and Transmission equipment.

Scheme for Refund of Rent
Telephones for the Period
they Remain Dead

9092. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNICA -
TIONS be pleased to state:

(a) whether Government have intro-
duced a scheme for the refund of rent for
the telephones for the period when they
remain dead;

(b) if so, the details of the scheme along-
with the date and the places at which it has
been introduced,

(c) the latest progress made in this
regard and the number of telephone sub-
scribers to whom the rent has been
refunded alongwith the amount and period
in each case; and

(d) whether the scheme is likely to be
extended to other areas, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) Yes,
Sir.

(b) According to the scheme grant of
rebate in rental for a telephone line would
be admissible if the service thereof
remained interrupted for a period of 30
days or more. The free calls allowed in the
billing cycle for the telephone would be
proportionately reduced for the period for
which rebate is granted.

The above scheme was introduced with
effect from 31.10.85. The minimum period
prescribed for the grant of rebate has been

reduced to 15 days with effect from 1.3.87.

The above scheme is applicable to the
entire country.

(c) .The required information is being
collected and will be laid on the Table of
the House.

(d) Does not arise in view of reply to part
(b) above.

Setting up of Postal Divisions in Kerala

9093. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of Postal Divisions ir
Kerala Postal Circle;

{b) whether every district in Kerala has a
Postal Division;

(c) the districts in Kerala that do not have
a Postal Division; and

(d) whether more Postal Divisions are tc
be set up in Kerala to cover all districts?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOSH MOHAN DEV): (a) 23.

(b) 13 out of 14 districts have one o
more Postal Divisions.

(c) Wynad District, which is served parth
by the Calicut Postal Division and partly
by the Tellicherry Postal Division.
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(d) No, as setting up of a separate Postal
Division for Wynad District is not justified
on the basis of workload.

Setting up Consumers Sell in Goa

9094. SHRI SHANTARAM NAIK: Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state:

(@) whether the Government of the
Union territory of Goa, Daman & Diu have
set up any consumer cell;

(b) if so, details of this cell;

(c) the number of fair price shops in the
territory;

(d) the names and number of commodi-
ties distributed by these fair price shops;

(e) whether the Government's policy
with respect to opening of new fair price
shops has been changed in the recent
past; and

(f) if so, what is the new policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI GHULAM NABI AZAD): (a)
No, Sir.

(b) Does not arise.

(c) The Government of Goa, Daman and
Diu has reported that there were 526 fair
price shops in the terntory as 31.3.1987.

(d) The Government of Goa, Daman and
Diu has reported that 5 commodities, viz.,
ri